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 in  seven  more  items,  viz.  Sodium  26  hrs.
 Bichromate,  While/Yellow  Phos-
 phorous,  Potassium  Chiorate;  Angroa
 Hair,  Anihne/Amiine  oil;  Beta
 Nephthol  and  Stamping  Foil

 The  scheme  for  export  houses  has
 been  replaced  by  a  new  scheme  which
 ts  broad-based  and  more  export-orien-
 ted  The  minimum  qualifying  export
 performance  for  becoming  an  export
 house  has  been  raised  from  Rs  25
 lakhg  to  Rs  50  lakhs  in  respect  of  cer.
 tain  specifiegd  products  categorised  as
 select  list  of  export  prodiuc‘s  or  Rs  3
 crores  in  respect  of  other  products
 for  a  manufacturer  exporter  in  the
 scale  sector  and  for  consortium  of  small
 scale  units  applying  for  Export
 House  Certificafe  the  mmimum_  ex-
 port  performance  will  however  be
 lower  at  Rs  25  lakhs  and  Rs  2  cro
 res  respectively  The  export  houses
 will  continue  to  be  under  an  obligation
 to  export  products  manufactured
 the  small  scale  sector  to  the  extent  of
 5  per  cent  of  their  total  exports  or  Rs
 25  lakhs  whichever  's  lower  Along
 with  this  obligation  certain  iicentives
 have  also  been  provided  for  those  ex-
 port  houses  who  promofe  exports  of
 products  made  in  the  small  sale  sec-
 tor

 We  have  been  constantly  eng  iged  in
 sumplification  and  ¢tream!  ning  of  pro-
 ‘edures  in  order  to  rit  down  delays
 n  imports  and  alsn  to  munimise  op-
 yorfunities  for  malpractices  The  new
 mport  pohcv  contains  several  further
 neasures  for  simphfication  of  procedu
 ‘ey  particularly  in  the  matter  of  spare
 carts  by  actual  users  and  exporters
 ‘mport  of  samples  by  exportes  and  for
 ‘hstribution  of  export  nenefits  The
 scheme  for  the  exemption  of  customs
 ‘uty  on  imports  of  raw  materials  re-
 quire@  for  export  production  has  alse
 been  put  into  operation  with  this  policy

 The  new  import  policy  marks  a
 hold  step  in  the  jiberalisation  of  im-
 ports  and  simplification  of  procedures
 It  is  hoped  that  the  enterpreneurs  will
 take  ful]  advantage  of  the  faciities
 available  in  the  import  policy  and  con-
 tribute  to  the  growth  of  industrial  pro-
 duction  and  increase  in  exports

 DEMANDS  FOR  GRANTS—Conid
 MiNISTRY  oF  Lazou%—Contp

 MR  SPEAKER  The  House  will
 now  take  up  further  discussion  and
 voting  on  the  Demands  for  Grants
 under  the  control  of  the  Ministry  of Labour  as  also  further  discussion  on
 the  cut  motions  moved  on  th  e  8th
 April,  976

 Shri  S  M  Banerjee  may  no
 tinue  his  speech

 "son

 SHRI  5  M  BANERJEE  (Kanpur) Sir,  I  would  lke  to  Fnow  when  the Minister  will  reply

 MR  SPEAKER  At  what  t  me

 THE  MINISTER  OF  LABOUR
 (SHR]  RAGHUNATHA  REDDY)  I
 would  take  about  45  minutes  I  would
 Start  at  about  300  PM

 SHRI  8  M  BANERJEE  Sir  I  was
 mentioning  about  the  condition  of  the
 Textile  Mills  The  lev-off  retrenth-
 ments  and  closures  ure  «ill  continuirg
 in  the  country  in  spite  of  the  recon
 mendations  of  the  Apex  Bods  both  a
 the  National  level  and  at  th  State  level
 and  the  assurame  of  the  Governme
 which  was  given  to  us  during  the  tin
 when  we  were  passing  the  Bull  in  this
 House  Sur,  the  Hon  hile  Minister  wT
 tioneg  in  this  House  that  neg.2s  24
 lakhs  of  workers  in  various  States
 have  been  laid-off  Today  we  aie
 discussing  the  Demands  for  grants  of
 the  Mimstry  of  Labour  Nearly  2
 textile  mills  in  the  country  are  closed
 since  last  six  months  to  one  vear  I
 would  lhke  to  know  from  the  hen
 Minister  why  a  decision  has  not  been
 taken  so  far  by  the  Government  to
 either  take  over  those  mulls  or  ask
 the  employees  to  restart  the  mull
 Here,  I  should  refer  specially  to  two
 mills  in  Kanpur—Laxm  Ratan  Cotton
 Textile  Mills  and  Atherton  West
 Cotton  Mills—which  are  facing  clo-
 sure  since  last  one  year  to  l4  months.
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 Nearly  8000  to  0000  workers  are
 facing  starvation  since  last  one  year
 and  the  Government  took  a  firm  deci-
 sion  at  the  instance  of  the  Prime
 Minister  which  was  supported  by  the
 Minister  of  Commerce  and  the  Minis-
 ter  of  Labour  and  all  others.  A
 decision  wag  taken  to  take  over  these
 two  mills.  When  I  asked  the  Com.
 merce  Minister  recently,  he  told  me
 that  a  Bill  hed  to  be  introduced  in
 this  House  to  enable  Government  to
 take  over  these  two  textile  mills  in
 Kanpur  under  the  National  Textile
 Corporation,  The  reason  was  that  the
 Schedule  had  to  be  amended.  With

 ‘the  Bill  which  we  have  passed,  there
 ss  a  Schedule  which  includes  only  03
 textile  mills,  and  if  the  number  has

 *to  be  increased,  the  Schedule  has  to
 be  amended.  |  would  request  the
 aon.  Minister  to  kindly  let  me  know
 why  this  has  not  been  considered.
 Since  a  final  decision  has  been  taken
 by  the  Government  at  the  request  of
 the  State  Government,  at  the  request
 of  the  Workers’  Organisation  and  at
 the  request  of  the  Apex  Body,  both
 at  the  national  level  and  at  the  State
 level,  I  would  hke  to  know  when  the
 Bill  is  likely  to  be  introduced.  Any
 delay  in  this  matter  would  mean  fur-
 ther  starvation  o¢  8000  to  0000  wor-
 kers.  I  would  request  you  to  inform
 this  House,  in  consultation  with  the
 Commerce  Minister,  of  what  has
 happened  to  that  Bill  A  Bill  needs  to
 be  brought  before  this  House  without
 giving  proper  notice.  The  Bil)  which
 is  likely  to  be  introduced  is  taking  so
 much  time.  I  would  also  like  to  know
 what  has  happened  to  the  Kaveri
 Spinning  and  Weaving  Mill  in  Tamil
 Nadu.  This  is  also  closed  since  the
 last  one  year.  We  HiaVe  been  told
 that  all  the  formalities  have  been
 completed  and  only  the  Central  Gov-
 ernment  has  to  react,  The  DMK
 government  was  not  interested  in
 taking  over  this  mill.  Now  that  there
 is  no  DME  government  and  there  is
 President's  rule  in  Tamil  Nadu,  9
 request  the  Government  of  India  to
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 take  over  this  mill  and  relieve  the
 maiseries  of  the  4200  workers  there.

 ed  to  see  that  there  is  no  confron-
 tation  between  the  workers  and  the
 management,  its  recommendations
 have  not  been  implemented.  We
 were  assured  that  although  the  re-
 commendations  wilf  be  recommenda-
 tory  in  nature,  they  will  be  properly
 looked  into  by  the  Government  and
 respected  by  the  employers.  I  know
 several  cases  where  both  sides  in  the
 apex  bodies—employers  and  em.
 ployees—have  unanimously  recom-
 mended  certain  things,  but  still  they
 have  not  been  accepted.  I  am  sure
 Shrimat:  Roza  Deshpande  hag  in  her
 mind  the  recommendation  of  the  apex
 body  in  Maharashtra  about  which  no
 action  has  been  taken,  How  5  it
 that  the  government  does  not  react
 and  those  closed  units  have  not  been
 taken  over?

 Why  should  we  remain  in  the  apex
 body  when  the  recommendations
 have  no  sanctity  and  when  it  has  no
 statutory  powers’?  For  the  successful
 implementation  of  the  20  point  pro-
 gramme  the  recommendations  of  the
 apex  bodies  should  be  made  manda-
 tory.  Otherwise,  layoffs,  closures  and
 retrenchment  will  continue.  I  would
 like  to  know  the  total  number  of
 workers  who  are  still  facing  layoff,
 closure  and  retrenchment

 Another  big  =  industry—Jaipur
 Udyog  cement  factory  mm  Sawai
 Madhopur—is  closed  for  many  months
 and  the  workerg  have  not  got  their
 salary.  The  minister  gave  a  patient
 hearing  to  the  workers’  representa-
 tives.  He  must  have  recommended  to
 the  State  Government  to  take  some
 action.  The  question  was  one  of  giv-
 ing  money  to  the  employers.  I  want
 to  know  whether  the  money  has  been
 paid  or  is  being  paid  to  the  employers
 and  whether  the  government  will  see
 that  this  money  is  property  utihsed
 and  not  being  squandered  away  again
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 “4g  building  palatial  buildings  or  pur-
 imported  cars.

 Kanpur  Jute  Udyog  is-another  unit
 under  Shri  Alok  Jain  who  is  the  pro-
 prietor  of  Jaipur  Udyog  cement  fac.
 ‘tory  in  Sawai  Madhopur.  The  State
 Labour  Minister,  Shrimati  Bajpai  and
 the  State  Government  have  recom-
 mended  that  this  should  be  taken  over
 by  the  government.  But  it  has  not

 “been  taken  over.  I  would  like  to
 “know  what  has  happeneg  to  it.

 Coming  to  the  LIC  agreement  of
 1974,  it  roused  a  big  controversy  in

 ‘this  House  and  all  members  _irres-
 pective  of  their  party  affiliation  criti-
 ‘cised  the  government's  action  in  try-
 ing  to  annul  the  agreement  entered

 “Into  between  the  LIC  workers  and
 ‘the  management  in  4974  and  regis-
 ‘tered  under  the  Industrial  Disputes
 Act.  Clause  १2  of  the  agreement  says:

 “Period  of  settlement:

 (l)  This  settlement  shall  be
 effective  from  ist  April,  973  and
 shal]  be  fdr  a  period  of  four  years,
 i.e.  from  Ist  April,  975  to  3121.
 March,  1977.

 (2)  The  terms  of  this  settlement
 shall  be  subject  to  the  approval  of
 the  Board  of  the  Corpuration  ond
 the  Central  Government.

 (3)  This  settlement  disposes  of  all
 the  demands  raised  by)  the  work-
 men  for  revision  of  terms  and
 conditions  of  their  service.”

 ‘This  was  the  agreement  in  which
 the  hon,  Labour  Minister  played  a
 ‘very  vital  role.  We  have  to  congra-
 tulate  him  for  that.  We  had  meny
 Sleepless  nights  with  us  and  uiti-

 mately,  this  agreement  was  signed  by
 five  organisations.  These  rganise-
 tions  are:  All  India  Insurance  Em-
 Ployees  Association  of  which  Shri
 WN,  K.  Bhatt  is  the  President,  All
 India  ‘National  Life  Insurance  Em-
 Ployeeg  Wederation,  All  India  LIC
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 Employees  Federation,  or  which
 fortunately,  I  am  the  President,  All
 India  Life  Insurance  Employees
 Association  and  National  Organi
 sation  of  Insurance  Workers.  It
 was  signed  by  Shri  8.  B.  Pradhan
 on  behalf  of  the  Corporation.  Today,
 he  is  the  Chairman  of  the  Corpora-
 tion.  This  agreement  was  registered
 under  the  Industrial  Disputes  Act.

 I  woulg  like  to  know  whether  the
 hon,  Minister  was  consulted  before
 bringing  forwerd  this  legislation  to
 annul  this  particular  agreement  and
 if  so,  what  was  his  opinion?  When
 I  asked  a  pointed  question,  whether
 the  insurance  employee  come  within
 the  ambit  of  the  Bonus  Ordinance,
 he  was  honest  enough  to  say:  That
 they  did  not  come  within  the  ambit
 of  the  Act.  I  would  r=juest  the  hon.
 Members  not  to  be  guided  by  political
 affiliations.  The  agreement  was  a
 bilateral  agreement  which  was  reach-
 ed  after  {two  months  of  strenuous
 work,  Now,  is  it  proper  to  annul  it
 like  this?  Should  the  Parliament‘,
 this  august  House,  be  utilised  for  an-
 nulling  a  particular  agreement  which
 affects  40,000  insurance  employees  of
 this  country?  Will  this  net  be  regard-
 ed  as  misuse  by  the  Government  of
 the  parliamentary  forum  because  of
 their  majority?  I  am  really  indebted
 to  Shri  Kulkarni,  Shr:  Stephen  and
 Shri  Sathe  because  they  stood  like  one
 man  im  opposing  this  legislation.  The
 question  is  whether  this  Parlizment
 should  be  involved  in  a  particular
 case  where  shey  are  no:  concerned  at
 all?  The  agreement  wac  not  ratified
 by  the  Parliament.  Then,  why  should
 this  agreement  be  annulled  by  bring-
 ing  forward  this  Ordinance  in  a  mis-
 chievous  manner?  T  weuid  reauest
 the  hon.  Labour  Minister  to  advise
 the  Prime  Minister  and  her  Cabinet
 colleagues  to  leave  ‘+he  insurance
 employees.  As  the  President  of  the
 All  India  Wife  Insurance  Employees
 Federation.  I  assure  the  hon.  Minister
 and  his  colleatue  Shri  Pranab  Kumar
 Mukherjee,  who  has  been  assigned
 this  job  my  whole-hearted  support  in
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 reaching  an  agreement  which  is  ac.
 ceptable  to  both  sides,  I  am  prepared
 to  sit  at  the  negotiating  table.  Let  this
 Bill  not  be  passed.  Nothing  is  going
 to  happen,  otherwise,  this  will  be
 dangerous  to  insurance  employees.

 My  hon,  friend,  Shri  Kulkarm  was
 able  to  get  78  per  cent  for  ONGC
 employees  even  after  the  Emergency.
 This  means,  that  the  Government  78
 no  rigig  to  limit  tnis  bonus.  After
 all,  the  LIC  haa  been  giving  I5  per
 cent.  Is  it  not  a  fact  that  the  business
 Of  the  LIC  has  gone  up  by  ten  times?
 Is  it  not  a  fact  that  after  the  agree
 ment,  the  busmess  has  gone  up  and
 there  is  no  agitation  at  ali?  What  did
 he  say?  He  says  tha:  if  ¢here  i9  any
 dispute,  we  shall  refec  it  to  the
 Tribunal.  Now,  9  would  scg  of  the
 hon.  Minister  noi  to  annul  this  port-
 cular  agreement  If  that  is  done,  it
 will  not  be  the  end  of  it,  it  will  be
 fallowed  by  the  annulment  of  so  many
 agreements  All  the  good  ag:  eements
 which  the  wor’tmen  have  been  able  to
 achieve  by  struggle  after  struggie  by
 great  persuasion,  everything  will  be
 washeg  away,  everything  wil  be  an-
 nulled  It  will  be  a  sad  easy  when
 this  Parliament  ७  be  used  to  deprive
 the  workers  of  their  legitimate  dues,
 which  they  acmeveid  after  struggle,
 after  negotiated  settlement.  I  am
 giving  this  suggestion  Thre  :epresen-
 tatives  of  the  unions  are  in  Delhi.  I
 have  calleq  all  the  office-bearers  to
 Delhi.  In  the  absence  of  the  Finance
 Minister,  we  are  prepared  to  sit  wath
 Shri  Mukherjee,  because  he  हाल  the
 Mimister  in  Charge.  He  can  tolerate
 a  lot  and  so,  he  ia  a  fit  man  for  nego-
 tiations.  He  shou'd  sit  with  us  and
 discuss  all  the  matters;  we  should  put
 forward  our  point  of  view  and  let  the
 Government's  viewpoint  be  put  by
 him.  In  that  case,  I  am  sure  this  Bill
 would  not  be  necessary  ang  Parlia-
 ment  would  be  saved  from  passing  #
 legislation,  which  is  dangerous  in
 nature,  and  which  every  trade  union
 in  this  country  has  vigorously  opposed,
 be  it  INTUC,  AITUC,  CITU  or  HMS.
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 I  will  not  make  any  more  mentior
 about  this  agréement.  I  hope  mj
 words,  my  request,  my  appeal,  to  the
 hon.  Minister  will  not  go  in  vain  and
 that  it  will  be  coriveyed  to  the  proper
 quarter.  I  know  ‘hat  this  Bill  can  be
 passed  very  easily.  I  am  sure  they
 will  be  able  to  do  it.  Within  one  hour
 it  could  be  done.  With  all  our  pro-
 tests,  with  all  our  shouting,  with  all
 Our  appeals,  I  know  that  it  will  be
 passed.  What  will  be  the  net  gain?
 The  net  gain  will  be  that  40009  in-
 surance  employees  will  be  deprived  of
 an  agreement,  whicn  was  reached  with
 the  goodwill  of  the  then  Finance  Mini-
 ster,  Shri  Y  B.  Chavan,  with  the  good.
 will  of  Shri  K  Raghunatha  Reddy
 and  also  with  the  blessmg  of  the
 Prime  Minister.  So,  it  wil  be  a  sad
 day  for  this  Parliament  to  be  asked
 to  vote  for  a  Bill  which  will  deprive
 the  workers  of  their  legitimate  dues.

 Then  I  come  to  the  question  of  In-
 ternn  releef  for  working  and  non-
 working  journalists  Since  it  {ook  at-
 least  two  years  to  set  up  a  wage
 board  for  che  working  and  non-work-
 ing  Journalists,  now  the  tame  has  come
 when  they  want  sore  relief  They
 have  demanded  u.term  relief  of
 Rs.  ‘125,  I  believe  I  would  request
 the  hon.  Minister  tha,  he  shou‘d  ४४४
 the  wage  boaid  to  puss  orders  for  the
 payment  of  interim  relief  to  the
 working  and  non-workmg  journaliss,
 because  their  wages  have  not  been
 revised  for  quite  some  time.  So,  they
 deserve  this  intersm  relief  at  the
 earliest  possible  opportunity

 Then  I  come  to  the  condation  of  .he
 textile  workers  in  Kanpur,  about  8  003
 in  number  2  two  textile  mills,  Laksh-
 mi  Rattan  Mills  and  Atherton  West
 Mills.  They  have  consumed  their  part
 of  the  provident  fund  It  is  high  time
 that  from  the  employers’  contijbution
 they  should  be  patd  anothe:  instalment
 to  keep  their  body  and  sou)  together
 go  that  when  the  mills  are  taken  over,
 at  least  some  workers  will  be  alive
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 and  not  dead.  This  is  a  request  which
 the  hon.  Mimster  can  concede  and  pass
 on  to  the  Provident  Fund  Commis-
 sioner  to  36९  that  these  workers  are
 given  another  instatnent  of  provident
 fund  from  the  contribution  of  the
 smployers.

 When  we  talk  of  the  provident
 fumd  dues,  I  would  like  to  know  how
 many  employers  have  been  convicted
 lo  far,  The  hon.  Deputy  Minister,  Shri
 Balgoving  Verma,  said  that  the  arrears
 rave  been  reduced  from  Rs  22  crores
 o  Re  3  crores.  It  is  a  very  healthy
 ugn  But  even  Re  3  crores  of  arrears

 is  not  a  small  amount.  And  these
 arrears  are  from  whom?  These  acrears
 are  from  employers  who  are  still  alive
 and  available  in  India.  Why  could
 you  not  realise  it  from  them?  In  the
 game  way  as;  blackmcney  was  un-
 earthed,  let  there  be  raids  on  ther
 houses  and  the  money  when  8  col-
 lected  from  then  houses,  which  is  in
 the  No.  2  account,  should  te  deposited
 in  the  provident  fund  The  furrous
 Ram  Ratan  Gupta  of  Kanpur  has  not
 paid,  after  independence,  any  govern-
 ment  revenue  Non-payment  of  gov-
 ernmen.  revenue  ४  his  capital,  and  he
 is  still  surviving  I  would  lke  to
 know  whether  his  portion,  the  em-
 player's  portion,  of  the  provident  fund
 has  been  paid  or  not,  ang  what  will
 happen  to  the  ¢wo  mills  of  Kanpur
 whose  emplovers  have  made  them  into
 a  junk  and  have  not  paid  sales-tay.
 income-tax  oor  anythmg.  I  do
 not  want  Government  to  pay
 that  amount  but  these  emnplo-
 vers  have  got  assets  I  can  tell
 vou  honestly  that  a  man  like  Ram
 Ratan  Gupta,  who  says  that  he  हिन
 no  assets,  is  trying  to  start  a  factory
 in  Nepal,  So,  that  money  shculd  be
 collected  and  paid  to  the  workers,  :e,
 the  employer's  shure  of  the  provident
 fund.

 Thousands  and  lakhs  of  wor-
 kers  will  observed  May  Day
 on  lst  May  which  is  fast  ap-
 Proaching.  I  do  not  say  that  trade
 Umon  rights  are  not  there,  but  the

 340  LBs
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 rights  are  being  taken  away  in  certain
 defence  establishments  So,  I  would
 request  the  hon.  Minister  to  kindly
 tell  us  whether  the  presence  of  a
 trade  union  in  a  defenca  or  any  other
 establishment  33  helpful  or  not.  In-
 stead  of  that,  they  have  been  asked  to
 hold  durbars.  Al)  the  non-combatent
 and  un-enrolled  persons  in  the  train-
 ing  centres,  officers’  messes,  G.  T.
 companies  etc,  have  been  told  that
 they  cannot  become  members  of  any
 union,  The  worthy  Commandant  sits
 like  a  King  or  a  Nawab  and  holds  his
 durbar.

 ag  पूछते  है  कि  बोलो,  तुम  को  कया  तक-
 लीफ  है।  होता  यह  है  कि  जो  बोल गा  यह
 जायेगा  ।  इम  लिए  वे  कहते  है  कि  हम  को

 कोई  तकलीफ  नही  हूँ,  हम  ठीक  है  1

 This  is  not  fair  That  age  is  gone  now.

 So,  trade  union  rights  have  to  be
 guaranteed  whether  in  defence  or  in  any
 other  Central  Government  undertak-
 ing.  That  is  necessary

 With  these  words,  I  request  him  ‘o
 throw  some  hght  on  the  points  raised
 by  me  and  definitely  teli  us  what  has
 happened  to  the  taking  over  of  the
 two  textile  mills  in  Kanpur  because
 the  suffering  of  those  workers  has
 reached  q  stage  where  there  may  be
 even  starvation  deaths  and  su.cides

 SHRI  RAJA  KULKARNI  (Bombay
 North-East):  Taking  ०  compehensive
 view  of  the  situation  during  the  last
 one  year,  I  wou'd  pay  a  comphmen*
 to  the  Labour  Musster  for  the  best
 effort  that  bs  4as  put  .n  the  task  cf

 transforming  industria]  relations  into
 an  mstrument  of  economic  growth  end
 progress

 So  far,  industrial  relations  were
 measured  in  terms  cf  *heir  utiuty  or
 dis-utility  for  industrial  peace,  but
 during  the  last  one  year,  peace  out-
 side  industry  has  hrought  peace  inside
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 industry  ,  and,  therefor,  industrial
 relation  were  more  or  less  transformed
 into  an  instrument  of  higher  produc-
 tion  and  productivity,  amang  other

 These  efforts,  as  I  can  see,
 ‘were  in  three  directions  first,  on  the
 legislative  side.  Secondly,  implemen-
 tation  of  the  20-point  économic  prog-
 ramme.  Thirdly,  towards  underv-and-
 ing,  grédpling  with  and  controlling
 the  complexities  of  the  employment
 situation,  wage  policies  and  structu-
 ral  aspects  of  industria]  telations,

 So  far  as  the  legisiativs  cfforts  are
 concerned,  probably  the  present  La-
 bour  Minister  has  brought  a  larger
 number  of  legal  measures  in  a  period
 of  one  year  than  any  other  previous
 Minister.

 We  are  awate  of  the  number  of
 amendments  to  the  number  of  Labour
 Legislations  tha.  have  been  brought
 before  the  House.  There  is  an
 amendment  to  the  Payment  of  Wages
 Acy  and  the  Workmen's  Compensation
 Act  raising  fhe  lumit  upto  Rs.  7000
 That  is  a  work  ip  the  imerest  of  the
 workers  13  not  only  gave  a  wider
 coverage  hut  under  the  Workmen’s
 Compensation  Act,  the  benefits  have
 been  enhanced  We  are  also  aware  of
 the  legislation  on  “Equa}  Remunera-
 tion  Act”  which  has  been  passed  by
 this  House.  The  women  workers  from
 plantation  will  senda  compliments  to
 the  Labour  Ministry  for  passing  this
 legislation  We  are  also  aware  of  the
 Minimum  Wages  Act,  The  bids  wor-
 kers  have  sent  greetings  to  the  La-
 bour  Mimstry  for  extending  the  Act
 to  the  bid:  workers  We  are  also  aware
 of  the  amendment  to  the  Mines  Wel-
 fare  Act.  \nder  this  Act,  the  Man-
 ganese  workers  who  were  not  cover-
 edi  are  now  covereq  under  the  Mincs
 Welfare  Act.  We  are  also  awate  of
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 restaurants,  Now,
 about  31  lakh  workers  are  covered
 under  this  Act,

 Similarly,  thete  is  the  Provident
 Fond  Act  Now,  T-74  lakh  workers
 have  been  covered  undér  this  Act
 during  tte  last  one  year,  With

 We  are  also  aware  of  the  recent  Na-
 tional  Service  Act,  For  four  years,
 the  doctors  and  the  engineers  will
 have  to  work  in  rural  areas.  Imple-
 mentation  of  this  Act  is  given  to  the
 Labour  Ministry.  We  have  been  as-
 sureq  now  of  another  legislation
 called  the  “Deposit  Lirked  Insurance
 Scheme”.

 All  these  legislations  by  themselves
 are  no  doubt  in  the  interest  of  the
 working  clasg  as  a  whole,  In  addition
 to  these  amendments,  there  are  two
 amendments  to  the  Industrial  Dis-
 pute  Act  One  :s  about  the  sales-
 employees  of  the  Pharmaceutical  in-
 dustry  and  the  other  is  about  lay-offs
 ang  retrenchment  to  which  a  refer-
 ence  has  been  made  by  other  speak-
 ers,  I  do  agree  that  after  the  emer-
 gency,  there  have  been  more  lay-offs
 and  retrenchments.  But  after  this
 amendment  to  the  Act  last  month,
 there  have  been  some  kind  of  restric-
 tiong  which  made  it  more  costly  for
 the  employers  to  send  the  worker>
 on  lay-offs;  it  has  had  some  salutary
 effect  though  the  problem  hag  not
 been  completely  eliminated  I  would
 like  the  Government  to  find  out
 some  remedy  for  complete  elimina-
 tion  of  lay-offs  and  retrenchments
 with  the  help  of  some  other  statutory
 measures,

 We  know  that  there  is  one  legis'a-
 tion  which  was  _  controversial  one  He
 has  brought  an  amendment  to  the
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 Banug  Act,  We  hope,  irrespective  of
 merits  or  demerits  of  the  amend-
 ments,  Government’,  commitment
 that  workers  woulg  not  lose  in  their
 earnings,  whether  by  way  of  any  link
 with  the  productivity  or  not  or  with
 profits  stands.  We  want  the  Labour
 Minister  to  reiterate  this  commit-
 ment  and  see  that  workers  would  not
 loge,  These  are  the  various  achieve-
 memts  of  the  Labour  Ministry  on  the
 legislative  side.

 So  far  as  the  efforts  on  the  imple-
 mentation  of  the  20-point  economic
 programme  are  concerned,  there  have
 been  both  statutory  and  non-statutory
 steps  taken,  Two  Conferences  have
 been  held,  one  in  July  and  the  other
 in  January,  Apex  bodies  have  been
 appointed.  There  were  some  meet-
 ings  of  the  national  apex  body.  In
 five  or  six  industries,  they  have  ap-
 pointed  industrial  apex  bodies.  Some
 work  is  being  done  We  have  been
 demanding  an  apex  body  for  the  Pet-
 roleum  Ministry.  I  do  not  know  why
 the  Labour  Ministry  has  failed  to
 have  an  industrial  apex  body  for  the
 Petroleum  Ministry  in  spite  of  the
 demand  made  by  all  the  unions  in
 the  industry.

 Apart  from  these  apex  bodies  and
 the  non-statutory  steps  taken  by  the
 Labour  Ministry  the  four  issues
 which  have  been  discussed  on  the
 implementation  of  the  20-point  eco-
 nomic  programme  ore  very  relavant

 Recently,  this  House  hag  passed  the
 Apprentices  Amendment  Act  of  1981,
 bringing  था  more  industries  under  it,
 increasing  the  number  of  industries
 from  20  to  216.  .  Fifteen  more  indus-
 tries  have  been  brought  under  this
 Act.  Also,  more  trades  have  been
 brought  under  the  Act,  They  have
 raised  the  number  of  trades  from  60
 to  103,  This  is  a  very  good  measure
 It  hag  not  only  given  a  wider  cover-
 age,  but  at  the  same  time,  the  stipends
 to  be  given  to  the  apprentices  of  va-
 rious  categories  have  been  raised
 within  a  range  of  Rs.  30  to  Rs  260
 This  8  a  statutory  action  which  has
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 been  taken.  It  is  no  doubt  commen-
 dable,

 With  respect  to  the  question  of
 bended  labour,  the  work  that  has
 been  done  ig  no  goubt  commendable.
 But  the  work  that  remains  to  be  done
 is  so  vast  that  we  would  like  the  la-
 bour  Ministry  to  put  in  more  efforts
 on  implementing  it.  This  House  has
 recently  passed  a  measure  for  the
 abolition  of  the  bonded  labour  sys-
 tem.  But,  at  the  same  time,  there  is
 no  clear  and  specific  information  as
 to  how  many  people  have  been  libe-
 rated  and  what  are  the  rehabilitation
 measures  that  have  been  taken.  A
 number  of  State  Governments  have
 said  that  they  do  not  have  the  bond-
 ed  labour  system,  And  yet  there  is  a
 huge  ruler-labour  system  with  heavy
 debt  burden,  After  all,  this  is  a  kind
 of  agricultural  debt-bonded  labour.
 No  definition  is  given  Many  State
 Governments  have  not  understood
 what  exactly  is  the  bonded
 jJabour  system.  Even  in  respect  of  Ma-
 harashtra,  the  Maharashtra  Govern-
 ment  has  informeg  the  Central  Labour
 Ministry  that  this  system  does  not  ex-
 ist,  But  there  2s  a  ruler-labour  sys-
 tem,  It  is  nothing  else  but  bonded
 labour.  It  is  not  distinct  from  bonded
 labour  Thousands  and  thousands  of
 labourers  are  working  under  that  sys-
 tem  in  various  districts  of  Maharash-
 tra.  I  have  heard  similar  stories  from,
 West  Bengal,  The  State  Government
 say  that  there  is  no  bonded  labour
 system  But  the  bonded  labour  sys-
 tem  jin  agriculture  is  there  An  inves-
 tigation  must  be  made  into  it  and  re-
 lef  must  be  given,  I  am  told,  27,000
 Jabourers  have  been  liberated  in  Kar-
 nataka.  In  Tamil  Nadu,  I  am  told,
 about  3,500  have  been  liberated,  What
 about  other  States?  Even  in  these
 States,  there  are  80  many  other  types
 of  bonded  labour  systems  which  have
 not  been  investigated,  It  should  be
 done.

 As  regards  the  minimum  wages  of
 agricultural  Jabour,  though  the  bulk  of
 agricultural  labour  comes  under  the



 337  DG  978-77—

 [Shr  Raja  Kulkarni)
 State  Governments,  yet  it  is  the  duty
 of  the  Central  Government  aluo  to  see
 that  after  amending  the  Minimum  Wa.
 Sey  Act,  bringing  the  question  of  revi-
 sion  of  wages  from  five-year  to  two-
 year  period,  three-year  perjod....,
 proper  implementation  is  made.

 SHRI  8.  ए.  NAIX  (Kanara):  How
 do  you  intend  to  enforce  the  Minimum
 Wages  Act  unless  you  enforce  unioni-
 sation  of  agricultural  workers?

 SHRI  RAJA  KULKARNI:  It  is  a
 Concurrent  Subject,  If  the  Labour
 Ministry  could  control  the  minimum
 wages  in  other  industries,  it  is  not  im-
 possible  for  them  to  implement  the
 Minimum  Wages  Act  in  the  agricul-
 tural  field  also.  There  is  a  lot  of  work
 that  needs  to  be  done  on  the  Minimum
 Wages  Act  so  far  as  agricultural,  rural
 areas  are  concerned.

 So  far  ag  labour  participation  in  in-
 dustries  is  concerned,  it  has  been  said
 that,  in  47  public  sector  units,  the
 scheme  has  come  up,  But  the  correct
 assessment  and  evaluation,  with  the
 basic  idea  that  the  workers  are  part-
 ners,  needg  to  be  done.

 MR,  SPEAKER:  Please  conclude.

 SHRI  RAJA  KULKARNI:  Imple-
 mentation  of  economic  programme
 being  important,  I  have  to  make  this
 point....

 MR  SPEAKER:  Then  you  will  bar
 your  other  colleagues,

 SHRI  RAJA  KULKARNI;  I  am  not
 gOing  into  the  details

 MR.  SPEAKER:  The  Minister  has  to
 speak  at  3.00  p.m.,  and  I  have  a  list  of
 eleven  Members  from  the  Congress
 Party  who  want  to  participate  in  the
 debate.

 SHRI  RAJA  KULKARNI:  I  would
 request  the  Labour  Ministry  to  take  a
 correct  view  of  the  working  of  the
 scheme  in  the  47  units  where  the  la-
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 bour  participation  scheme  has  come
 up.  Ithas,nq  doubt,  given  a  geod
 effect  by  way  of  higher  production,
 but  even  with  higher  production,  we
 have  seen  that  many  of  these  units
 have  gone  from  profit  into  loss,  It  has
 created  a  danger  to  the  working  of  the
 scheme.  I  am  particularly  referring  to
 fertiliser  industry,  and  I  would  like  to
 know  the  reasons  why,  with  all  co-
 operation  and  successful]  implementa-
 tion  of  labour  participation  scheme.
 the  fertiliser  industry  has  gone  into
 losses,  4

 Now  I  come  to  the  employment  ger-
 vice.  We  know  that  they  have  got
 Employment  Exchanges.  But  it  is  not
 a  satisfactory  service,  They  are  only
 taking  on  record  the  job-seekers,  Their
 number  hag  gone  up,  I  am  not  going
 into  the  details  of  it,  but  in  view  of  the
 present  situation,  there  is  a  necessity
 to  have  a  Committee  to  enlarge  the
 functioning  and  scope  ef  the  employ-
 ment  service  and  to  make  it  more
 effective  than  at  present.  Whereas  the
 Employment  Exchanges  are  only  regis-
 tering  the  nameg  of  job-seekers  and
 are  trying  to  find  placements  for  those
 people;  it  is  necessary  that  they  do
 something  more  than  this.  The  Plann-
 ing  Commission  have  announced  52
 new  projects  anrl  29  expansions  of  ex-
 isting  projects  in  the  Fifth  Five-Year
 Plan.  The  employment  service  should
 be  made  a  watch-dog  to  translate  all
 these  new  projects  ana  exparsions  in
 term  of  new  employment  and  to  en-
 sure  that  in  each  year  of  the  Fifth
 Plan,  the  employment  level  is  man-
 tained  and  to  look  into  the  reasons  for
 the  delay,  if  there  ig  delay.  Such  new
 functions  should  also  be  undertaken
 by  it.  It  should  serve  as  a  watch-dog
 so  far  as  the  potentials  employment  5
 concerned—the  potential  employment
 linked  up  with  the  sanctioning  of
 new  projects.  The  Committee  should
 also  find  out  why  the  two  special  em-
 ployment  programmes—the  half-a-
 million  project/plan  for  special  em-
 ployment  of  ‘1978-74  and  the  pro-
 gramme  for  the  educated  unemployed
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 of 1974-75—have  failed.  I  would  like
 the  Ministry  to  undetake  this  pro-
 gramme  and  satisfy  this  House.

 SHRI  THA  KIRUTTINAN  (Siva-
 ganja):  Mr,  Speaker,  Sir,  I  am  very
 glad  that  I  have  the  opportunity  to
 take  part  in  the  discussion  on  the  De-
 mands  for  Grants  in  respect  of  the
 Ministry  of  Labour,  I  am  very  happy,
 we  have  got  a  very  good  Labour  Mi-
 nister,  but  I  do  not  know  whether  he
 is  able  to  take  all  the  steps  necessary
 to  improve  ihe  labour  situation  in  this
 country  at  this  critical  moment.

 The  Industrial  Policy  Resolution  of
 956  clearly  mentions  that  jn  the  pro-
 cese  of  rapid  industrial  development,
 labour  assumes  a  vital  role  to  help
 establish  a  socialistic  pattern  of  socie-
 ty.  The  main  problem  facing  the
 working  class  are  of  getting  adequate
 ‘wages,  essential  commodities  at  prices
 they  can  afford,  some  sort  of  shelter
 and  cloth.  The  Government's  mini-
 mum  needs  programme  _has_  hardly
 reached  the  working  class.  The  vast
 majority  of  labourers  are  unable  to
 make  both  ends  meet,

 The  Government  has  dithered  end-
 lessly  on  the  question  of  evolving  a
 national  wage  policy  or  an  integiated
 wages,  incomes-prices  policy.

 In  the  Labour  Mhanisters’  conference,
 some  time  back,  it  was  suggested  that
 steps  shoulg  be  taken  to  enforce  the
 minimum  wages  in  the  different  in-
 dustries  It  wag  also  suggested  that
 non-implementation  of  minimum  wa-
 ges  should  be  declared  as  a  cognizable
 offence  and  the  offenders  should  be
 arrested.  However,  it  had  been  ag-
 reed  at  the  Conference  that  more  ucter-
 rent  punishment  should  be  given  to
 the  offenders  and  that  the  Act  should
 be  amendeg  suitably.  Nevessary  chan-
 ges  should  have  been  made  in  the  Cen-
 tral  legislation  by  this  time.
 The  Industrial  Dispute  Act  had  be-
 Come  outdsted  and  it  should  be  com-
 Pletely  overhauled.
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 It  has  been  claimed  that  the  Emer-
 gency  has  brought  discipline  among
 labourers  and  the  production  has  been
 increased  Yes,  it  is  g  fact,  but  the  la-
 bourers  are  forced  to  work  and  they
 are  forcég  not  to  take  part  in  the  trade
 union  activities.  The  trade  union
 rights  have  been  completely  taken
 away  from  the  labour.  But,  Sir,  I
 want  to  impress‘  upon  the  Minister
 that  motivations  for  work  should  not
 be  imposed  from  outside  but  it  should
 come  from  within.  A  contended
 labour  foree  ig  an  asset  to  the  deve-
 lopment  of  industries.

 You  have  taken  away  the  permitted
 bonus.  Some  time  back,  this  Parlia-
 ment  passed  an  Act  to  fix  the  mini-
 mum  bonus  at  8.33  per  cent.  But  the
 same  Act  was  adversely  amended  by
 the  same  Parliament  some  time  ago.
 Bonus  wag  accepted  by  this  Govern-
 ment  as  a  deferred  wage,  but  the
 same  Government,  the  present  Gov-
 ernment,  has  reversed  the  conception
 of  bonus  and  this  Government  says
 that  bonus  is  not  a  deferred  wage,
 but  it  is  connected  with  production
 and  productivity.

 2.59  hrs.

 [Mr  Dr/pury-Spraker  mn  the  Chair}
 But  what  about  the  owners  of  in-

 dustyies?  What  about  their  Jay-cfts,
 retienchments  and  closures?  Do  you
 know,  how  much  have  they  reduced
 in  the  dcarness  allowance  of  the  wcr-
 kers  now-a-days?  Not  only  that,  a
 number  of  cOmpgnics  have  Len  held
 Guilty  for  failure  to  deposit  te  pro-
 videint  fund  momes  and  alsc  for
 mishandling  the  amount  due  to  em-
 ployees.  Every  year  near'y  two  lakh
 employees  come  under  the  purview  of
 the  scheme.  The  total  number  of
 employees  covered  by  the  scheme  in
 the  year  1973-74,  was  6l  lakhs  and  it
 was  75  lakhs  in  the  year  ‘1975-76.
 The  gross  contribution  to  the  fund
 was  expected  to  reach  Rs  588  crores
 in  ‘1975-76,  from  Rs  5]4  crore  in
 ‘1974-75,  whereas  the  average  refunds
 amount  to  Rs.  00—25  crores.  The
 arrears  in  default  in  payment  by  the
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 employers  ङ्घ  ह: छ  aV  over  a
 period  of  five  years  ie  Ra  Q—-I8

 tro]  over  the  and
 tration  of  the  funda.  ०  27

 adminis

 33  hrs.

 If  the  administration  of  the  8.
 Scheme  at  various  levels  has  to  be
 really  advantageous  to  the  employees,
 there  should  naturally  be  regional
 offices  which  could  directly  deal  with
 the  members  of  the  fund  who  go  in
 fer  advances,  loans,  ete.  The  present

 rary  meaningful  changes  in  a  number
 Of  legislative  measures  which  seek
 to  protect  and  regulate  the  rights  and
 working  conditions  of  industrial
 workers  and  other  employees.  In  fact
 several  clauses  of  the  legislative
 measures,  such  as  Payment  of  Wages
 Act,  Industrial  Disputes  Act,  Gratuity
 Act  ete.  have  little  relevance  to  the
 present-day  conditions

 One  of  the  pomts  in  the  20-point
 programme  announced  by  the  Prime
 Minister  relates  to  labour  participa-
 pation  in  the  management  of  indus-
 tries  in  the  Indian  economy.  It  is
 time  that  this  will  add  a  new  dimen-
 sion  to  the  concept  of  industrial
 relations  So,  with  a  view  to  ensure
 fnereased  productivity  through  grea-
 ter  mutual  understanding,  labour's
 participation  in  management  has  to
 be  increasingly  emphasized

 Regarding  the  Apprenticeship  Act,
 once  our  Prime  Minister  said  in  the
 State  Labour  Ministers’  Conference
 that  the  Apprenticeship  Act  had  not
 been  umplemented  vigorously  It  had
 not  been  given  a  trial  Utilisation  of
 apprenticeship  opportunities  or  filling
 such  vacancies  has  not  been  uniform
 in  all  the  States  Creation  of  skilied
 man-power  has  lagged  behind  the
 limits  of  possibilities.  So,  the  more
 important  point  is:  what  is  to  be  done
 with  the  trained  man-power  if  it
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 engaged  as  contract  labour,  construc-
 tion  workers,  casual  labourers,  hand-
 Joom  and  powerloom  workers,  bid:
 and  cigar  workers,  employees  in  shops
 and  commercial  establishments,
 sweepers,  workers  in  tanneries,  tribal
 labour  and  labour  in  other  forms.

 According  to  the  estimates  made  by
 the  National  Labour  Commismon,  the
 total  number  of  non-agricultural
 wage-earners  was  about  24  million
 Out  of  this,  about  34  million  workers
 are  engaged  in  the  orgamzed  sectoi
 The  unorganised  sector  has  been  pro-
 viding  employment  to  about  0  mil-
 lion  workers.

 It  Is  regrettable  that  the  govern-
 ment  hes  paid  inadequate  attention
 to  thes:  workers.  They  constitute  a
 sizeable  number  of  our  working  popu.
 lation  and  they  produce  goods  and
 render  valuable  services  to  the  nation
 Even  im  the  organised  sector,  a  va-t
 number  of  the  total  labour  force  has
 to  be  left  out  of  the  purview  of
 labour  legislation,  because  some  of
 the  establishments  employ  fewer
 workers  then  the  minimum  covered
 by  the  law.  To’  कलपीशाड  legitimate
 gtievances  and  fo  secure  proper
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 pt  reasonable  wager  anit  working
 conditions.  Therdfore,  adequate  pro
 visions  should  be  made  in  the  Fac-
 tories  Act  1948,  and  the  Industrial
 Disputes  Act  ‘1947,  to  safeguard  the
 snterests  of  the  unorganised  lsbour.
 In  India,  in  spite  of  planned  develop-
 ment,  the  problem  of  surplus  labour
 has  magnified  since  one  of  the  main
 defects  in  our  planning  hhy  been  that
 the  plight  of  the  working  force  has
 been  left  to  the  programme  of  deve-
 jJopment  rather  than  any  specific

 although  it  mentions  in  its  approach

 able  to  give  the  desired  directions  to
 absorb  the  working  force.  But  this
 plan  approach  lacks  policy  measures
 when  the  plan  document  further
 declares  that  “job  opportunities  will
 increase  as  the  development  pro-
 gramme  visualised  in  the  plan  get  im-
 plemented.”  The  result  is  that  it  has
 not  been  possible  to  absorb  the  man-
 power  available  in  the  country.

 The  E.SI  scheme  has  not  been  im-
 plemented  as  expected  I  know  the
 State  Governments  re  responsible
 tor  this.  Some  States  have  done  well
 but  some  have  miserbaly  failed  While
 funds  are  allotted  for  the  purpose,
 the  Centre  does  not  provide  adequate
 funds  to  the  successful  State  Govern-
 ments  under  the  theory  of  developed
 and  backward  state  Tamil  Nadu  is
 one  of  the  States  which  have  imple-
 mented  this  ESI  scheme  success-
 fully  But  it  has  been  refused  more
 funds.  The  reason  is  ndéthing  but  that
 the  scheme  has  been  implemented
 successtully.
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 With  these  words,  I  conclude

 ी  बाचकर  1... अ  (हजारीबाग)  :
 में  जम  मंत्रालय  कौ  मागों  का  समन
 करता  हूं  -  साथ  साथ  में  समझता  हूं  कि
 जितना  काम  इन

 सामने  हैं  उस  काम  को  पूरा  करने  के
 शाये  की  आवश्यकता  थी  उस

 कौ
 सिये

 के
 |
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 कुछ  माननीय  सदस्यों  ने  इस  पद्मालय
 की  नुक्ताचीनी  की  है।  जिस  तरह  से

 को  हो  जाये  तो  उस  को
 संसार  पीला  ही  पीला  नजर  जाता

 इन  नुक्ताचीनी करने  बरसों
 a  जो  रंगीन  गबखमे

 देखने  बाले  लोग  हैं  उन  को  अच्छे
 द.  नजर  प्राता  है

 री  मिकी  से  ही  उसको
 यह  कहां  ध्या  है  कि  बोनस

 सुधार  हुआ  है  उस  से  खोनी

 बोनस  खत्म  हा  गया हैं।  शायद
 गये  कि  जो  नया  विधान  बना

 जोड़ा  गया  है।  इस  सुधार  से  एक  बहुत
 बड़ा  कदम  बोनस  एक्ट  में  सुधार  करके
 किया  गया  है।  इस  चीज  को

 उन्होंने  नजरंदाज  कर  दिया  है,  इंस  पर
 ध्यान  नहीं  दिया  है।  मैं  समझता  हू
 कि  नई  चीज  कौर  नया  कंसेप्ट,  नया  विचार
 जो  बोनस  फार्मूले  के  रूप  में  हमारे  सामने
 पाया  है  यह  हमारे  लिये  एक  स्वागत
 योग्य  कदम  है  शौर  इस  सम्बन्ध  में  बहुत
 नुक्ताचीनी  करने  की  गुंजाइश  नही  है।

 एक  भौर  बात  शायद  वे  भूल  गये।

 पिछले  वर्ष  में  श्रम  मवा लय  के  माध्यम
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 और  प्रदेश  काम  करने  की  गुंजाइश  नहीं  है।
 गयी  बहुत  से  काम  बाकी  हैं।  इनको  भ्र धिक

 पैसा  मिलना  चाहिए  था  जिससे  कौर  भी

 ज््न्छे  काम  होते।  गर  उनका  मैं  जिक्र  न

 करूँ  तो  उचित  नहीं  होगा।

 धरम  मंत्रालय  के  जिम्मे  एक  सबसे  बड़ा
 काम  है  खदान  मजदूरों  कौ  दशा,  नौकरी

 की  स्थिति  कौर  सुरक्षा  की  स्थिति  में  सुधार
 करना।  उनकी  कितनी  दर्दनाक  स्थिति  है
 इस  बारे  में  कुछ  बयान  करना  -लाज़मी  है।
 दाये  दिन  इस  तरह  की  बातें  भण्डारों  में

 पढ़ने  को  मिलती  हैं।  जब  भी  सबेरे  प्रकार

 रखते  हैं  तो  यही  डर  लगा  रहता  है  कि  कहीं
 एक्सीडेंट  तो  नहीं  हो  गया  है  |  पहले  यह

 क्या  जाये  कि  यह  खबर  कहां  छपी  है।  शायद

 ही  ऐसा  कोई  दिन  जाता  हो  जब  एक्सीडेंट
 न  होता  हो।  कहा  जाता  है  कि  शांति  काल
 का  सबसे  खतरनाक  काम  यही  है  जो  कि

 ईरान  मजदूर  करते  हैं।  वह  समाज  के  लिये

 गिनती  के  विरुद्ध  दौलत  पैदा  करते  हैं  जिससे

 समाज  श्यान  बढ़े  शौर  उसकी  स्थिति  में  सुधार
 पो भौर  उसके  लिये  वह  भ्र पनी  जाम  की  कुर्बानी
 ॥  देते  हैं।  उनकी  हालत  में  सुधार  भौर

 कि  (APRIL i,  EEN  Mis, af.  Labour  ago.

 gear  *  नियमों  में  तुछाश:के  ये  मिलना -
 कुछ  कि  बातों  है  यह  इससे  |...  नहीं  है।
 जय  रैस्क्यू  स्टेशन  के  लिये  इक्विपमेंट को  बात
 कराती  है  तो  एक  ही  श्वास  उठता  हैं  कि  पैसा

 नहीं  है।  इनके  पर्स  जितने  पैसे को  गुंजाइश
 है  उसमें, रैस्ययू स्टेशन, |]  स्टेशन.  के  लिये  इक्विपमेंट  का  -
 बद्ध  नहीं  hewn  है।

 >  डायरेक्टरों,,  शेट्टी  माइन्स  का  दाग

 नाइजेशन  न  काफी  बढ़ा  समझना  जाता  वा,
 'लेकिन इस  ति  को  ये  भूल  गये  हैं  कि  खदान
 को  एक्टिविटी  में  कितनी  तकनीकः  हुई  है।
 दो  सील  पहले  करीब  74  मिलियन  टन
 कोयला  पैदा  होतो  था  रैंकिन  राज  करीब
 98  मिलियन  टन  कोयला  पैदा  हुआ  है।
 तो  माल  कदा  होने  की  एक्टिविटी  में  तरक्की

 हुई  है  लेकिन  इनकी  एक्टिविटी  में  कमी  हो
 गई  है।  वहां  कितनी  दर्दनाक  स्थिति  है,
 इसका  अन्दाज़ा  इसी  से  लग  रूकता  है  कि

 वहां  पर  6  गजेटेड  झा फि सस  की  जगह
 खाली  हैं।  इन  6  आदमियों  को  काम  पर
 लेगा  होना  चाहिए  था  लेकिन  मोजूदा  स्थिति
 में  वह  वहां  पर  नहीं  हैं।  इनको  कैसे  अच्छे
 लोग  मिल  सकत  हैं।  जे।  अच्छा  काम  करने
 बाला  इंजीनियर  है.  जो  दूसरी  जगहों  पर
 अच्छा  कमा  २कता  है.  उसको  इनके  डिपार्टमेंट
 से  दूसरी  जगह  भ्रच्छी  नौकरी  मिलती  है
 कौर  वह  वहां  चला  जाता  है।  इस  डिपार्टमेंट
 से  सब  जगह  अच्छी  तनख्वाहें  मिलती  है।
 इनके  डिपार्टमेंट  में  बह  दिया  जाता  है  कि
 डायरेक्टर  "न *ल  है.  डिप्टी  डायरेक्टर  जनरल
 है,  बड़ा  नाम  जोड़  दिया  जाता  है  लेकिन
 नाम  बड़े  पीर  वर्ग  न  छोटे  |  इनको  तनख्वाह
 7600  था  i800  रुपये  मिलती  है  2000  से

 नीचे  ही  इनकी  तनख्वाह  होती  है।  लेकिन
 जब  ये  लोग  अपने  काउन्टर-पार्ट  से  बात
 करने  जाते  हैं  जिनको  इन्होंने  सिखाया  है
 वे  3000  रुपये  तैयार  दूसरी  जगहों  पर
 लेते  हैं  तो  वे  इनकी  बातों  को  नहीं  मानते  हैं।
 इसलिये  इनकी  सर्विस  कंडीशंस  में  सुधार
 की  गुंजाइश  है  इसे  मजरन्दाज़  नहीं  किया  जा
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 शक्तता  है।  चह  रूम  है  जब  कि  इस  पर
 विचार  होना  जाहिए  क्योंकि  खदानों  भें
 ऑक्सीडेंट्स  जग  जोर  बढ़  गंगा  है।

 में  चम नाला  की  बात  नहीं  कर  रहा  हूं,
 क्योंकि  उसकी  इन्क्वायरी  हो  रही  है  भौर  वह
 इनक्वायरी  मैं  खूद  कर  रहा  हूं।  इसलिये
 उसकी  बात  मैं  यहां  महीं  कर  रहा  हूं।  लेकिन
 चसगाला  ने!  अलावा  भी  पिछले  साल  जितनी

 दुर्घटनाएं  हुई  हैं  यदि  प्रति  दिन  का  हिसाब
 लगाया  जाये  तो  करीब-करीब  हरेक  वर्किंग-डे
 पर  एक  झोदमी  मरा  हैं।  इतनी  खान  स्थिति
 है।  इसको  सुधारने  के  बारे  में  जितना  काम

 होना  चाहिए  था  वह  नगण्य  रहा  है।  उसमें
 कितनी  गिरावट  झाई  है,  यह  इससे  पता
 लगता  है  कि  बहा  is  गजेटेड  काफी  मे

 जिन्हें  इंस्पेक्टर  आफ़िस  कहा  जाता  हैः
 की  पोस्टें  खाली  पड़ी  है।  ऐसी  स्थिति  में
 क्या  इंस्पैक्शन  हें।गा।

 जहा  ह: उ  उन  लोगों  की  ट्रेनिंग  ५५  सवाल

 है  बड़े-बड़े  माइनिंग  इंजीनियर  नब  नये
 टेक्नीक  डेजेलव  कर  रहें  हैं  काम  करने  के
 नये  नये  जरिये  निकल  न्ग्हे  है।  लेविन  डाय-

 रेक्ट्रेट  वालों  के,  बनी  मौका  नहीं  मिलना  है
 कि  वे  उम्र  काम  को  देखे  जब  कि  उम्मीद
 यह  की  जाती  है  नि  वे  ने  सिर्फ  उस  काम  को
 देखें  बल्कि  उन  बारे  में  अपनी  लय  दें
 क्योंकि  उनका  एज्रवल  से  काम  चलता  है।
 वे  किसी  बात  को  जान  या  न  जाने  वे  सम
 या  न  समज  कि  कोई  बात  खतरनाक  है  या

 नहीं  मगर  दुसरे  की  जजमंट  के  आधार  पर
 उनको  अपनी  राय  देती  पड़ेंगी  श्र  जिम्मेदारी
 उनकी  ही  समझी  जायेगी।

 नेशनल  लेबर  कमीशन  ने  कहा  था  कि
 सभी  खदानों  में  काम  करने  वाले  मज़दूरों  के
 लिए  एक  काम्प्रदेशिव  वेलक्रेयर  स्कीम
 होनी  चाहिए।  आज  स्थिति  यह  है  कि
 कोस माइ स्क  माइकल  सायरन  झोर  डोलो-
 भाट  कौर  लाइम स्टोन  शादी  खानों  में  काम
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 करने  व.ले  मजदूरों  के  सिए  भ्रमण-अलग
 बल फ्र यर  स्की सत  बनाई  जा  रही  हैं।  मेरा.

 खयाल, है  कि  कहीं  कुछ  लोगों  को  नौकरी
 देने  के  लिए  तो  6  प्रकार  अल  ग-प्रलय  स्कीम्ज़

 नहीं  बन।ई  जा  रही  हैं।  विचार  यह  था  कि

 हर  खदान  में  काम  करने  वले  मज़दूरों  के

 वेलफेयर  के  लिंग  उनके  लिए  मकान  बनाने
 उनके  लिए  दवा-दारू  और  पीते  के  पानी  को
 व्यवस्था  करने  आदि  के  लिए  एक  काम्प्िडेंमिव
 स्कीम  बनाई  जाये।  काम  तो  एक  ही  तरह
 का  है  लेकिन  इसके  इतने  अभ्यङ्ग-अलग
 डिविज़नल  हो  गये  हैं  कि  कोई  ठोस  काम  नहीं
 हो  पा  रहा  है।

 राज  कोल-माइन्स  में  6  लाख  मजदूर
 काम  करत  हैं  भौर  दूसरी  खदानों  में  2  लाख

 मजदूर  काम  करन  हैं।  इस  प्रकार  कुल  मिला
 कर  8  लाख  मजदूर  खदानों  मे  काम  करन  हैं  ।
 पिछले  पच्चीस  सालों  में  कोयलों  खदानों  में
 काम  करने  वले  मजदूरों  के  लिए  केवल

 72,000  मकान  बन  पाये  है।  मगर  इसी
 रफ्तार  से  काम  चलता  रहा  तो  6  लाख

 मजदूरों  के  लिए  मकान  बनाते  के  लिए  न  जाने
 कितने  बीस  साल  और  लगेंगे ।

 सग्कतोर  में  लिए  एक  मुसीबत  यह  है  कि
 अगर  वह  सेल  बढ़ाती  है  तो  जोग  केहा  है  कि
 काल  का  दाम  बड़  गया  है  ।  लोग  तो  यह  बहुत
 में  भी  नही  हिचकते  है  कि  कोयले  वा  दाभ
 पिन  सो  बुना  बढ  गया  है  rf  इस  देश  में  इस

 प्रवास  का  झूठा  प्रचार  किया  जाता  है।
 तथ्य  यह  है  कि  न ैशनलाइजे  शन  से  पहले  कोयले
 की  ऐवरेज  प्राइम  45  रुपये  थी  जब  कि

 राज  ऐवरेज  प्राइस  65  रुपये  है।  अगर
 20  रुपये  दाम  बढ़  भी  गये  तो  यहँ  कोई

 हाथ-तोबा  करने  लायक  बात  नहीं  है।  इसके
 कारण  कोई  कल-कारखाने  बन्द  नहीं  हुए
 है  रेले  बन्द  नही  हुई  है।  लेकिन  मजदूरों  की

 दशा  में  सुधार  के  लिए  पार्लियामेट  ने  जा

 एक  रुपये  का  सेस  एप्रूव  किया  है,  उसमे  से  भी

 केवल  75  पैसे  लिये  जाते  है।  मेरा  सुधार  है
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 [श्री  दामोदर  पांडे]

 फि  पार्लियामेंट  ने  जो  एक  रुपथा  सेल  सेक्शन

 किया  है,  कम  से  कम  वह  सेत  तो  इकट्ठा
 किया  जाये।

 एडवाइज़री  कमेटी  का  यह  युनेनिमस
 डिसिजन  है  कि  वैलफेयर  सेस  5  रुपये  होना
 चाहिए  |  वर्तमान  सेस  से  कई  करोड़  रुपया

 हाउसिंग  बोर्ड  में  आता  है  |  कोयला  कम्पनियों

 ने  यह  एग्रीमेंट  किया  हैं  कि  वे  हर  साल  5  करोड़
 रुपया  मजदूरों  के  लिए  मकान  बनाने  के  लिए

 इंदिरा  करेंगी  |  अगर  साढ़े  सात  करोड़  रुपये

 का  भी  हिसाब  ले  लिया  जाये,  तो  सभी  मजदूरों
 को  मकान  देने  के  लिए  पचास  साल  लग

 जायेंगे।  मेरा  सुझाव  है  कि  सेस  में  बढ़ौतरी
 करने  का  जो  प्रस्ताव  है;  उसको  अमल  में

 लाने  के  सिए  सरकार  एक  बिल  लाये।

 ओर  बिल  लाने  के  पहले  कम  से  कम  जो

 पार्लियामेंट  ने  एप्रव  कर  दिया  है  कि  एक  रुपये

 तक  यह  जा  सकते  हैं,  उससे  कम  करने  की

 तो  कोई  गुंजाईश  ही  नहीं  है।  उसके  बारे  में

 इनको  पता  नहीं  क्यों  झिझक  है?  इसके
 बारे  में  उनको  सोचना  चाहिए।

 इसी  तरह  से  स्वास्थ्य  के  बारे  में  जो  इन
 का  तौर  तरीका  है  वह  पहले  तो  ठीक  था

 जब  अलग  अलग  आठ  सौ  कोलियरीज  के

 आठ  सो  मालिक  थे।  उन  के  मालिक६ों

 को  यह  चिन्ता  नहीं  होती  थी  कि  उन  के

 मजदूर  कित  तरह  से  रहत  हैं,  कि  तरह  से

 उन  के  दवा-दारू  की  व्यवस्था  है  ।  लेकिन

 OTs  जब  कोल  माइन्स  का  राष्ट्रीयकरण
 कर  दिया  गया  है  तो  एक  बात  तो  है,  काम

 की  दिशा  में  काफी  सुधार  हुआ  है  और  एक
 प्रयास  चल  रहा  है  ।  मेरा  एक  सुझाव
 है  की  जो  पहले  इन  के  सिल्ली  चलता  था  1

 डिस्पेंसरी  रखने  का  और  फिर  रीजनल

 हास्पिटल  रखते  का  वह  आज  आउट-डेटेड

 हो  गया  है  ।  उस  का  अब  कोई  विशेष

 महत्व  नहीं  रह  गया  है  |  दत्त  को  वह
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 सप्लीमेंट  नहीं  कर  रहे  हैं जो  वहां  ग्रालरेडी

 हैल्थ  सर्विसेज  एग्जिस्ट  करती  हैं  उस  को

 सप्लीमेंट  करने  में  वह  हिस्सा  नहीं  बंदा  रहे
 हैं।  तो  एक  इंटीग्रेटेड  स्कीम  जो  नेशनलाइण्ज
 सेक्टर  है  उस  से  मिलकर  बनाई  जाय  और

 उस  के  लिए  प्रयास  हो  ।  दोनों  मिल  कर

 सोचें  कि  मजदूरों  की  हेल्थ  सीरीज  के

 प्रकार  क्या  उपाय  और  सुधार  किए  जाने

 चाहिए  ।

 एक  दो  प्वाइंट  मैं  और  रख  देता  चाहता

 हैं  ।  एक  तो  यह  है  कि  प्र/विडेंट  फंड  को

 पैसा  निकालने  में  आज  लोगों  की  जो  दिशा

 होती  है  उस  के  बारे  में  भी  इन  को  सोचना

 चाहिए  ।  एक  तो  सब  से  बड़ा  भयानक  काम

 जो  इन्होंने  दिया  है  वहं  यह  कि  स्टेट  क्लीयरेंस

 सर्टिफिकेट  लौाग्ो ।  मजदूर  बेचारे  ने

 जिन्दगी  भर  कोबला  खदान  में  काम  किया  ।

 उस  के  मरने  के  बाद  आप  उस  के  बाल  बच्चों

 से  कहें  कि  स्टेट  क्लीयरेंस  सर्टिफिकेट

 तो  आप  समझ  सकते  हैं  उस  में  उन  को  कितनी

 कठिनाई  पड़ेगी  ।  मेरा  यह  सुन्नाव  है  कि

 स्टेट  क्लीयरेंस  सर्टिफिकेट  के  प्रोविजन  को

 बन्द  करना  चाहिए  ।

 दूसरा  एक  छोटा  सा  प्रश्न  है  वेरिफिकेशन

 का  968  के  आधार  पर  जो  वेरी

 फीकेशन  हुआ  था  ट्रेड यू नियत  की  मेम्बरशिप

 का  उस  के  मुताबिक  अब  सब  जगह  रेयेजेन्टेशन

 चल  रहा  है  ।  तो  डलो बाइट  और  लाइम  स्टोन
 का  जो  बवेलकरतर  है  उस  में  आज  तक  कमेटी

 क्यों  नहीं  बनी  ?  जब  सब  जगह  कमेटी

 बन  ही  रही  हैं,  सब  जगह  रेजेजेन्टेशन  चल

 रहा  है  तो  लाइम  स्टोन  और  डेजोनाइट
 का  ही  एकर्सेप्शन  नहीं  होना  चाहिए  ।  उस

 का  भी  वही  हश्र  होना  चाहिए  जो  सब  का

 हुआ  t

 SHRI  P.  M.  MEHTA  (Bhavnagar):
 Mr.  Deputy  Speaker,  Sir,  this  Minis-
 try  headed  by  hon.  Raghunatha  Red-
 dy  has  totally  and  miserably  failed  to
 protect  the  interests  of  the  working
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 घ्  on  25th  June,  1975.  There-
 in,  September,  an  Ordinance,

 Bonus  Ordinance,  was  pro-
 It  was  regularised  by

 an  Amendment  Bill  is  subsequently
 brought  here.  The  amended  Act  des-
 troyed  the  hard-earned  concept  of

 The  reduction  of  the  quan-

 |

 House  -is  aware,  the  quantum  has
 been  reduced  from  8.83  per  cent  to  4
 per  cent.  Previously  the  workers  of
 a  losing  concern  or  industry  were
 entitled  to  a  bonus  whereag  under
 this  new  Act  they  are  deprived  of  it.
 Net  only  that.  The  formula  given  in
 the  Act  of  available  surplus  will  dep-
 vive  most  of  the  workerg  in  the  com-
 ing  years  from  the  present  year  on-
 wards  of  bonus,  They  will  not  get
 bonus  at  al].  This  retrograde  step
 has  been  brought  forward  unfortu-
 nately  by  this  Labour  Minister.

 This  concept  of  bonus  was  won  by
 long  gtruggles  and  sacrifices  on  the
 part  of  the  working  class  of  this  coun-
 try.  It  was  not  got  overnight,  nor
 was  it  given  as  g  matter  of  grace.  It
 Was  Not  an  ex-gratia  payment  It  was
 earned  as  a  result  of  the  struggles
 and  sacrifices  of  the  working  class.
 The  Textile  Labour  Association  of
 Ahmedabad  with  its  scientific,  correct
 and  righteous  approach  to  labour  pro-
 blemg  entered  into  a  bonus  pact  20
 years  ago.  According  to  that  pact,
 workers  of  a  losing  concern  or  textile
 will  would  also  get  g  bonus  on  the
 set~off-set  on  principle  ao  the  rate  of
 4  per  cent,  This  trade  union  is  more
 than  a  federation  ang  is  working  on
 the  Gandhinn  principle  of  trade

 Passed.  Thus  the  concept  of  bonus
 emerged  and  it  created  a  good  deal  of
 industrial  peace,

 Now  all  of  a  sudden,  one  day  at  a
 stroke  of  the  pen  this  whole  concept
 of  bonus  hag  been  destroyed  by  the
 authorities.  Now  they  have  given  a
 formula  of  ‘available  surplus’.  I  am
 afraid  the  workers  wilt  henceforth
 never  get  bonus  according  to  the
 available  surplus  formula.  Thus  they
 have  faileg  to  protect  the  interests  of
 the  workers.

 I  will  give  other  examples,  Take
 the  annulling  of  a  bilateral  agree-
 ment  by  bringing  here  a  Bill.

 MR.  DEPUTY-SPEAKER:
 Ramavatar  Shastri
 with  this

 SHRI  P.  M,  MEHTA:  The  Life  In-
 surance  Corporation  (Modification  of
 Settlement)  Bill  4976  was  introduced
 on  ist  April,  the  April  Fools  day.
 That  Ball  not  only  nullifies  the  bene-
 fits  which  have  accrued  through  bila-
 teral  agreement  but  also  causes  great
 injury  to  the  peaceful  and  constitu-
 tional  approach  in  trade  union  acti-
 vity.  This  agreement  wag  reached
 after  protracted  correspondence  and
 dialogue  ang  ultimately  the  hon.
 Labour  Minister  Shri  Raghunatha
 Reddy  and  the  then  Finance  Minister
 Shri  Y,  B.  Chayan  intervened  and
 helped  them  to  come  an  amicable  set-

 Shri
 must  be  happy
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 tlement.  Unfortunately  the  same  La-
 beuxy  Minister  Shri  Raghwnatha

 tect  the  interest  of  the  workers.

 There  is  the  most  important  and
 urgent  matter  of  retrenchment  and
 lay  off  in  the  country.  I  begin  with
 my  home  town.”  Two  factories,
 namely,  Polysteel  and  Bhavanager
 Vegetable  Products  have  been  closed
 down  throwing  off  nearly  5000  work-
 efg  ang  nearly  25000  persons  have
 been’  affected  adversely,  besides  the
 impact  on  the  general  economy  of  a
 medium-sized  city  like  Bhavanagar.
 The  state  government  demanded  the
 appointment  of  an  investigation  com-
 mittee  for  taking  over  the  Bhavnagar
 Vegetable  Products

 MR.  DEPUTY-SPEAKER.  You
 have  mentioned  the  problem;  you
 may  write  the  details  to  the  hon.
 Minister,  Your  time  is  over.

 SHRI  P.  M.  MEHTA:  Kindly  allow
 me  to  say  a  few  words  about  this  be-
 cause  the  State  Government  time  and
 again  wrote  to  the  various  ministries
 of  the  Government  of  India  but  none
 of  them  paid  any  heed  to  that  request.
 Their  bonafides  are  doubtful;  they
 do  not  want  to  take  over  the  closed
 units,  I  mentioned  about  the  Bhav-
 nagar  Vegetable  Products.  Similarly,
 with  regard  to  Priyalakshmi  Mills  in
 Baroda  and  Subalakshmi  Mills  at
 Khambat  they  asked  the  government
 to  appoint  an  investigation  Act  but
 no  action  hag  been  taken  by  the  cen-
 tran  government  and  the  workers  are
 pessing  through  untold  misery.
 ‘Therefore,  I  request  the  hon.  Minis-
 ter  to  discusa  thig  problem  about
 closed  mills  and  factories  in  Gujarat
 and  other  states  with  the  concerned
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 ministeles  and  find  gut  some  selution
 to  reatary  the  closed  units,

 MR,  DEPUTY-SPEAKER:  Your
 time  ig  over,

 SHRI  P,  M.  MEHTA;  My  time  is
 over?

 MR,  DEPUTY-SPEAKER;  You  had
 eight  minutes  but  you  had,  I  think,
 taken  about  I!  minutes.

 SHRI  क्,  M.  MEHTA:  I  have  only
 one  email  point  to  make.  As  the
 House  is  aware,  the  Government  is
 freezing  the  wages  in  a  way........
 (Interruptions).  Dearness  allowance
 is  part  of  the  wage.

 Now,  I  would  like  to  draw  the  at-
 tention  of  the  hon.  Minister  to  the
 fact  that  again  an  upward  trend  in
 various  commodities  has  started.

 MR,  DEPUTY-SPEAKER:  Now  you
 have  started  referring  to  this  point.
 Mr,  Ramavatar  Shastri  would  have
 mentioned  this  point.  Now,  please
 conclude.

 SHRI  P,  M.  MEHTA,  ‘Thercfore,
 Sir,  I  say  that  now  the  upward  trend
 has  started  and  the  hon’ble  Minister
 should  also  deal  with  this  problem
 with  the  concerneg  Ministry,

 st  प्र मर ताय  विद्य,लंकार  (चंडीगढ़):
 उपाध्यक्ष  जी,  मैं  अपने  पूर्व  बचता  से  इस  बात
 से  सहमत  नहीं  हूं  कि  श्री  रघुनाथ  रेड  लेबर
 मिस्टर  के  तर  पर  झन कल  हुए  है।  बाल्को

 मैं  तो  समझता  हूं  कि  आपातकालीन  स्थिति
 में  लेबर  से  इतना  सहवाग  प्राप्त  करना  जो

 कि  उन्होंने  प्राप्त  किया  है,  झोर  जिन  के

 लिये  मैं  वर्कर्स  को  बहुत  ज्यादा  मुबारकबाद  देता

 हूं,  यह  श्रम  मंत्री  का  ही  काम  थ।  कि  इन्होंने
 बक्स  में  इस  तरह  की  भावना  जैदा  की  कि  उन्होंने
 इस  स्थिति  में  सरकार  को  पूरा  सहयोग
 दिया  ।  मैं  बकस  में  काम  करता  ६  कौर  जानता

 हूं  कि  वह  अ्रभमंत्री  जी  को  कितना  पलन्दें
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 करते  हैं  कौर  चाहत  हैं  a  इसलिए  मैं  इस
 भास से  सहमत  नहीं  है  ,  बल्कि  उन्होंने  बोनस
 के  सम्बन्ध  में  कोई  प्रस्ताव  रखा  मा  कुछ
 परिवर्तन  किया  बोनस  में  या  कुछ  जौर  ऐसी
 बाते  की  जो  मेरे  पूर्व  वक्ता  को  पसन्द  नही
 झा वीं,  तो  उस  की  वजह  से  यहाँ  कहे  कि  श्री

 रघुनाथ  गेहूं।  फेल  हुए,  इस  से  मैं  सहमत  नहीं
 हूं  ।  झगर  भाप  फ़ेहरिस्त  देखें  जो  पुराने
 “कानून  चे,भ्ौर  जिन  में  चाहत  थे  कि  परिवर्तन
 हू,  उन  तमाम  में  मौके  परिवर्तन  उन्होंने
 कराये  हैं  कौर  बकस  की  स्थति  को  सुधारने
 की  ज्यादा  से  ज्यादा  कोशिश  की  है  ।
 मैं  उन  तमाम  ऐक्ट ों  की  तकमील  में  नहीं
 सोऊंगा  क्यों  कि  शमीम  कम  है  लेकिन  अगर
 दाप  फेडर्स  देखेंगे  तो  भोर  श्री  रघुनाथ
 रही  कहने  पर  प्र  उन  के  नेतृत्व  में  हम
 ने  लेबर  के  सिये  जो  कुछ  काम  किया  उस  को
 अगर  श्राप  देखेंगे  तो  मालूम  होगा  कि  हम  ने
 काफी  काम  किया  है  t

 मैं  चाहता  ध।  कि  जो  उन  का  विभाग  है
 यह  भी  उन  के  साथ  पूरा  सहयोग  करे,  कुछ
 ज्यादा  ऐकिविर्ट।  दिखाये  i  मैं  उदाहरण  के.
 तौर  पर  चप्  के.  पेज  6,  7  से  बताता  हु
 कि  जो  इन्वेस्टिगेशन  है  या  डिनम्प दूस  है
 मन  का  कपीडरेशन सन  है  रू रकार  के!  लेवल  पर
 इन  में काफ  मन  सरकार  के  लैवल  पर
 लगता  है  t  करीबन  73  से  77  प्रतिश।
 कैसे  सर्कार  के  कैमीडरेशा  के  लिये  पड़े

 हुए  है  ।  87  पत्नी  इनवेस्टिगेशन  के
 बन्दर  है  1  यह  काम  जल्दी  होना  चाहिये  ।

 कुछ  मैं  एस,  महसूस  कान्ता  ह्  कि  इन  के
 विभाग  के  काम  में  जरा  ज्यादा  चुस्त,  की
 जरूरत  है शोर  सगी  से  बम  करना  चाहिये
 ज्  कि  इमरजेंसी  का  रमन  है  1  हेम
 झोका  करत  हैं  कि  विभाग  अधिकारी  भौर

 कंस  भी  ज्यादा  तेजी  के  साथ  काम  करे  I

 चह  नमे  बोनस  के!  सम्बन्ध  में  बात  हो

 रही  थी  उस  में  झोर  हारे  बक्स  के  काम  मे
 भी  मैं  फा  महसूस  करता  हूं  कि  समन  झा
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 गया  है  जब  कि  हम  कुछ  नई  दिशा  में  सोचे  ।

 पुराने  तरीके  से  सोचने  से  ललकार  हम  एक

 ही  रट  में  रहत  हैं।  राज  हमें  कुछ  नई  दिशा

 में  सोचना  है  ।  ट्रेड  यूनियन  के  काम  में  नई

 दिशा  में  सोचना  है.  1  बोनस  की  चर्चा  हो

 पह  थी ।  बोलने  के  सम्बन्ध  में
 पीतें

 इ  (लिये  किया  कि  हम  आंख  मंच  कर  कहें
 कि  ह्  एक  को  बोनस  दे  दो,  यह  काफी  नहीं

 है  ।  हमे  देखना  है  कि  जी  वर्कर  पाता हैं
 उस  में  कितना  बह  समाज  को  देता  है  1

 समाजवाद  का  मुख्य  आधार  यह  है  कि  :

 From  each  one  aceording  to  his
 capacity  and  to  each  one  according
 to  his  labour.

 हर  एक  अदम,  ,  जितनी  उस  की  शक्ति  है,

 वह  भरपूर  काम  करे  और  जो  वह  काम  करे
 उस  के  मुताबिक  उस  को  वेजेस  दो  जाय

 काम  कम  हुमा,  प्रोडक्शन  कम  हुई  या  जिन

 वेल्यू  का  भामान  बकर  ने  उत्पन्न  किया  है

 बह  कम  है  लेकिन  वह  ज्यादा
 डिमांड

 करता  है  तो  यह  एक  तरह  से  एक्सप्लायटंशन

 हो  जाता  &  कौर  मैं  समता  हूँ  कि  हमारी

 ट्रेड  यूनिवर्स  को  भी  इन  नई  दिशा  में  सोचना

 चाहिए  ।  ट्रेड  यूनिनन््म  का  जो  काम  है  वह

 जनी  तक  मंदी  सोचा  गया  है  कि  हेम  ने

 पिमान्डन  बहेंगे  की  रख  दी  है,  हेम  ने  उन

 की  माने  रुख  दी  हैं  कौर  हमारा  काम  समाप्त

 हो  गया  लेकिन  ं  समस्या  हूँ  कि  उन  को  इस

 बारे  में  भी  सोचना  चाहिए  सि  हमें  पैदावार'

 बढ़ाती  है  या  हमारे  जिसमे  झोर  भ  काम  हैं।

 हमारी  प्रदान  मंत्री  जीने  बार  बार  कह!  है

 कि  जहा  अधिकार  है,  उन  के  सव  साथ

 जिम्मेदारियां  को  ये  सोचना  है  1
 तो

 हमारी  ट्रेड  जूनियर  कौरव
 जिम्मेदारियों

 को  सोचना  चाहिए  और  यह  भी  देखना

 चाहिए  कि  कितना  प्रोडक्शन  करता
 चाहिए

 कौर  कितनी  हमारी  प्रोडक्टिविटी  न
 है  बौर  क्ति  ती  न्यू  का  माल  प्रोडूपत  हता

 है  भोर  ऐ  ॥  तो  नहीं  है  कि  वे  लेते  ज्यादा

 है  कौर  उस  से  इन्क्रेनेसन  बढ़ता  जाता  है  भोर
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 ली  शा नर माल  लिवालंखार

 प्रोडक्शन  कंस  होती  हैं  -  इस  तमाम

 मौजों  की  जिम्मेदारी  उनाअव/दी  देशों  में

 |  मम्मी
 चिता  हैं।  उन  को  यह  भी

 हि.
 चाहिए  कि  इतना  हमारा  टार्गेट

 है  सौर  उस  को  हमें  पूरा  करन  हैं  शौर  उसको
 बके  चन्द्र  ऋवुशाउनत  की  रखता  है  कौर
 बेस  की  हदें  को  देखता  है.  to  जे

 इस  तमाम  चय  को  ट्रेड  मुनीर।  को  देखना

 चाहिए  ।  राज  हम  एक  जिम्मेदार  ट्रेड
 यूनियन  चाहते  हैं  भोर  ऐसी  नहीं  चाहत  हैं
 कैसा  कि  कुछ  विरोधी  ल  को  सरफ  से  कह

 दिनो  जता  है  कि  पुराना  सरों का  हीक  है  |
 राज  हम  उस  पुराने  तरीके  को  यं दलना

 चहरे हैं पौर हैं  प्रौढ़  चाहते  हैं  कि  ट्रेड  यूनियन
 ज्यादा  जिम्मेदारी!  से  काम  करें  ।

 एक  बढ़ा  प्रश्न  बके  के  प/टिरिपेशन
 का  है  और  मैं  संपन्नता  हु.  कि  इत  में  हम
 बहुत  वबोछे  रहे  हैं  कौर  गवर्नमेंट  भी  वैसे

 रही  है  ।  हैत  चाहत  हैं  कि  बाक्स  का
 मैनेजमेंट  भें  हाथ  हो  ।  जो  प्रबन्ध  है,  उस  से
 उनका  पाटिसिपेशन  होना  चाहिए  कौर  उस
 में  उन  को  मोका  देता  चाहिए  लेकिन  भ्र भी
 तक  वह  सरका  नहीं  दृढ़  पाए  हैं  जिस  से
 उस  का  उसमें  एक्टिव  पाटिसिपेशन  हो  ।
 मे  तो  एम्प्लायेंस  ही  कोई  चरका  बढ  पाएं
 हैं  कौर  न  गवर्नमेंट  ही  ऐना  कोई  रोका

 ढंड  पाई  है  जित  से  बकस  को  पाथ्सिपेशन
 का  मौका  दिया  जाए।  बहु  समझना  कि
 होड  में  यूनियन  का  एक  प्रेस  द्वि  रख
 लिया  शौर  वह  काफी  है  मेरी  समझ  में  इतना
 कर  देना  काफी  नहीं  है  ।  हम  बक़ैदे  का
 जितना  भरता  करेंगे  शौर  जितनी  जिम्मेदारी
 के  सब  उन  को  मैनेजमेंट  में  शरीक  करेंगे,
 उतना  हू  अच्छा  है  ।  मान  लीजिए  कि
 क्या सि टं!  की  बात  है  ।  राज  धाप
 क्वालिटी  चो  बढ़ाना  चाहते  हैं।  तो  आप
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 |  wine  के  हम  फिम्ोवारी  डेशेलजिते

 कि  wa  were fe  fens  प्रकार से  क्वालिटी

 छ  होती  है  ।  जो  चॉक्टरीज के के
 ाम्दर  हसी कम्स  हैं  उन  के  बारे में  ट्रेड
 चपरा  से,  हक  से  सलाह  से  सकत  हैं
 चाप जो कच्चा जो  कर्ता  माल  शरीवो हैं भीर यी हैं  मौर  यी
 कप  के  पडोस  हैं  उन  में  भी  ह. 2  बरकत  &

 सलाह  fewer & ener B से  सकते  हैं  ।  मेरा यह  द
 किसजा  है  कि  जो  स्पेशल  पार्ट्स
 पीरे  गाते  हैं  उन  में  कर्मा शन  पैर  चलता
 है  चर  दूसरी  बात  होती  हैं  जिससे  उनमें  बा
 होता  है  बौर  काफी  महंगी  चीजें  अरीदी  जाती
 है  भर  बीच  में  कुछ  लोग  इनमें  शक वां  कमा

 रात  हैं।  रनर  प्राय  बकस  को  शरीक  करेंगे
 तो  में  भाष  को  बताएंगे कि  किस  प्रकार  के
 स्पेयर  चार्ल  श्राप  खरीदें  धौर  कौन  से

 बेहतर  वेपर  पार्ट्स  हैं  ।

 इसी  प्रकार  से  मशीनरी  के  मेंटिनेंस
 की  बात  हैं  in  बाप  उन  के  मेंटिनेन्स  की
 जिम्मेदारी  उन  के  ऊपर  डालिये  ।  उन  के

 कगर  जिम्मेदारी  डालिये  कि  मशीनें  भण्डा

 आई  है  था  बुरी  आई है  t  ने  इस  के  बारे
 में  बताए  ।  मैनजमेंट  मे,  प्रबन्ध  में  सिर्फ

 यूनियन  का  एक  व्यक्ति  बारे  में  रखना  काफी

 नहीं  है  ।  प्राय  जो  डे  ट  डे  वर्क  की  चीजें

 हैं,  जो  खोजता  काम  में  जाने  वाली  चीजे  हैं
 उन  में  बेस  की  छूट।  छोटी  कमेटियां  बना
 कर  उन  पर  जिम्मेदारी  डालिये  ।  मैंने
 देखा  है  कि  रुनाजवादोी  देशों  में  पुराने
 बेंस  बम  करत  कम  मैनेजर  बन  गये
 झोर  जिस  बरहा  उनको  बोर्ड।  सी  ट्रेनिंग  दे
 कर  उनको  मैनेज"  बचा  दिया  गया,  तो

 उन्होंने  कारख़ाने  को  बहुत  अच्छा  कर  दिया

 उन्होंने  कारण ने  था  खारा  घटा  दिया  कौर
 प्रोडक्शन  बहुत  बढ़ा  दिया  जिस  से  प्रोफिट

 बहुत  ज्यादा  हो  गया  ।  इ  'लिए  मेरा  कहता
 है  कि  बाप  उन  पर  जिम्मेदारी  दाखिले
 क्योंकि  काम  के  विषय  में  मे  बहुत  ज्यादा
 जानते  हैं।  में  साधना  हूं  कपटी-
 सि पेशन  के  बारे  में  ज्यादा  हुई  से  विचार
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 होगा  चाहिए  कौर  ्  की  शुम्पलिर्थतत  की

 और  भेंट  को  पिम्मेंदीरी ंहैं  ।  यह

 wid  की  जिम्मेवारी  नहीं  है  कि  ट्रेड  यूनियन
 इस  &  कारे  में  शुँचाष कि कि  पार्टीशन का
 दवा  तरीका  हैँ।  -  झप  सुनाइए  क्योंकि

 भ्र धि कार  भ्राप  के  हाथ  में  है,  मैनेजमेंट  भाप

 के  हवन  में  है।  भाष  सुशाइट् पिक किस किस
 प्रकार  से  कोप  बसे  का  ug  बोध  प्राप्त  करना

 चाहत  हैं।  इस  लिव  में  बहुत  कम  कास
 हमा  है  ।

 बती  चीज  जो  मैं  कहना  चाहता  हूं
 बहु  we  हैं  कि  बेकारी  बहुत  बढ़  गई  है  ।

 इसमें  होई  शक  नहीं  है  कि  चाज  हमारी
 झतखादी  बहुत  बढ़  बई  है  शौर  आजादी  के

 बढने  के  सावन  भें  बेकारी  बढ़ी  है  प्रो  पढ़ें-

 लिखे  लोगों  क॑  बेकारी  बहुत  है  1  यह
 समस्या  जितना  गंभीर  रूप  धारण  कर  रही
 है,  उस  को  देखन  हुए  जितनी  जवाँ  होती
 अऋ हिए  शौर  जितना  उस  के  बारे  में  प्रयत्न

 होना  चाहिए  वह  बहुत  कम  है  प्यार
 कप  एम्प्लॉयमेंट  एक्स बेंजेज  के  रजिस्टरों

 को  देखें  तो  पाएंगे  कि  बे  बहुत  कम  लोग!  को

 किस  दे  पाई  हैं।  में  यहां  समश्ना हु  कि

 एंप्लॉयमेंट  एक्स बैं बेंड  फा  जो  तरीका  है,
 उस  को  बदलने  को  बहुत  प्रा वश्य कत।  है  1

 बह  बहुत  पुराना  तरीका  है  कौर  आज  से

 20  दाल  पहले  का  तरीक।  चला  ्  *हूं।  है.  1

 बढ़ी  रजिस्टर  हैं  कौर  वही  रूटीन  बन  गया

 है  ।  भेट  व्याल  यह  है  कि  इन  के,  बदलने
 के  लिए  कुछ  लोगों  को  बैड।  चाहिए  कुछ
 ट्रेड  सूम बनों  के  लोग  दौर  झा फि र्स  बैठे

 और  एम्पल/यमैट  एक्सजेन्जेज  के  तरीना  शरीर

 प्रोसीजर  को  बदले  ।  कौर  उसमे  सोचे

 कि  एम्प्लबमेट  एक्सचेंज  कित  तरह  से

 बेकार  लोगो  को  ट्रेनिंग  दे  सकत  है,  वित्त  तरह
 से  चय  भये  रास्ते  तलाश  कर  सकते  है  कौर

 किस  शरह  से  बे  उनके  रोजगार  का  इंतजाम
 कर  सकते  हैं  मे  एम्प्लायमेट  एक्तजेजिज

 सहरो  भें  कास  करत  हैं,  देहात।  में  उनका

 काम  नही  है  देहातों  में  भी  बेकार।  को
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 wren  है  ।  उसको  भी  वे  गंभीरता  से

 में  तौर  हर  म्ह  भर  गहराई  से  विंच/र
 करें  ।  यही  मैरा  निवेदन है

 im  many  great  things  He  beheved  in
 equality  for  both  men  and  women  Our
 great  Gandhi  and  Pandit  Jawahar-
 lal  Nehru  believed  m  it.  These  great
 men  have  Kberated  women  te  a  great
 extent  and  helped  in  the  econome
 and  political  emancipation  of  women
 They  command  our  great  respect  and
 gratitude  for  this

 The  Minister  during  thig  session
 had  brought  forward  two  legislations,
 One  was  abdut  equal  wages  for  equal
 work  and  the  other  was  about  bid:
 workers  legislation  which  would  al-
 80,  to  some  extent,  help  the  women
 ag  he  had  explained  in  hig  reply  I
 request  the  Minister  that  the  legisla-
 tion  on  equal  wages  for  equal  work
 should  not  merely  be  on  the  statute
 book,  but  it  should  be  implemented
 The  efforts  of  the  Munster  will  be
 successful  only  when  he  implements
 3  in  mght  earnest  There  are  cer-
 tain  legislations  which  are  on  the
 statute  book  but  are  not  bemg  imple-
 mented.  Certain  procedures  have  to
 be  evolved  for  getting  it  smplement-
 ed  There  are  certain  areas  where
 women  do  more  work  than  men,  hke
 plantation.  Certain  fine  jobs  in  e¢ri-
 culture  are  done  by  women.  Even
 some  lower  jobs  are  done  by  women
 but  these  are  not  recognised.  Men
 are  supposed  to  do  hard  wofk  Under
 these  circumstances,  how  will  you
 implement  this  act?
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 The  World  hag  celebrated  Interna-

 tional  Women  Year  only  last  year.
 Thig  wag  the  outcome  of  so  many  in-
 ternational  conventions.  In  the  Ge-
 meva  Conference,  it  was  decided  that
 Women  should  be  treated  as  equal  ci-
 tizens  along  with  men.  It  was  pro-
 claimed  in  this  International  Conven-
 tion  that  equal  wages  for  equal  work
 would  goa  long  way  in  enhanc-
 ing  the  status  of  women,

 There  are  a  large  number  of  vo-
 lumen  which  the  Labour  Ministry  has
 drought  out  on  the  status  of  women
 in  industry  wherein  many  details
 have  been  given,  So,  I  do  not  doubt
 the  sincerity  of  the  Ministry,  as  far
 ag  the  implementation  of  statutes  is
 concerned.  But,  so  far  as  equal  wage
 for  equal  work  ig  concerned,  that
 part  of  the  legislation  seems  to  have
 been  forgotten.  So,  I  would  request
 the  hon.  Minister  to  clarify  the  vari-
 ous  measures  they  are  taking  towards
 the  implementation  of  the  statute  and
 whether  any  progress  has  been
 achieved  and  whether  any  fruits  have
 accrued  to  women  labour  as  3  regult
 of  it,

 Then  I  come  to  the  bidi  workers.
 A  large  number  of  women  are  em-
 ployed  in  the  bidi  industry.  Merely
 because  they  are  women,  they  get
 Jess  wages.  The  health  of  the  bidi

 workers  is  affected  because  of  the
 nieotine  which  they  inhale.  4  want
 to  know  what  measures  have  been
 taken  to  alleviate  their  suffering  and
 whether  any  family  benefit  will  be
 given  to  the  affected  people

 Another  big  problem  for  women
 workers  {g  looking  after  their  chil-
 dren.  In  some  cases  the  children  are
 put  under  drug  so  that  the  women
 can  go  and  work  in  the  industry,  In
 all  socialist  countries  several  mea-
 sures  have  been  taken  for  the  wel-
 fare  of  children  of  women  who  are
 working  in  industry  or  agriculture.
 What  have  we  done  in  the  matter  of
 providing  creches?  What  measures
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 are  they  taking  for  the  welfarg  of
 women  who  are  working  in  indusiry?

 It  looks  #,  है  the  Government  is
 taking  away  all  the  rights  of  the  mid-
 dle  classes  by  taking  away  the  right
 to  property.

 So  fer  ag  the  Dowry  Bill  ६  con-
 cerned,  it  will  certainly  get  the  sup-
 port  of  all  women  because  it  will
 certainly  improve  their  lot,

 What  is  the  alternative  to  econo-
 qiic  freedom  of  women?  Panditjf
 has  tried  to  give  them  some  econo-
 mic  freedom.  But  he  himself  felt
 that  much  more  has  to  be  given  to
 them.  The  only  alternative  can  be
 to  provide  them  employment.  In  s0-
 cialist  countries  more  and  more
 women  take  part  in  politics.  Also,
 if  you  take  the  statistics  of  women
 in  employment,  there  are  more  em-
 ployed  women  in  advanced  countries
 and  in  fact  in  tRose  countries  the
 women  fee]  proud  that  they  are  em-
 ployed.

 I  woulg  say  that  the  Minister  should
 fn  all  sincerity  try  to  help  the  women
 employed  in  industry.  I  hope  he  will
 get  the  co-operation  of  the  Govern-
 ment  and  that  he  will  not  meet  with
 the  same  fate  88  that  of  Shri  Ganesh,
 who  tried  to  do  a  lot  for  them.

 Ag  I  come  from  &  coal-mining  area,
 I  want  to  say  that  we  are  perturbed
 by  the  news  about  a  number  of  deaths
 in  accidents  fn  coalmines.  I  hope
 the  Government  will  seriously  cons!-
 der  how  to  prevent  accidents  in  mines
 and  thereby  save  precious  lives  of
 workers.

 sit  भी किशन  थोडी  (सीकर)  :  उठा-

 दल  महोदय,  मैं  श्रम  मस्ती  के  भ्रूम  की,
 उनके  परिश्रम  की,  उनके  हाव  क  की,  उनकी

 ईमानदारी  की  बहुत  प्रशंसा  करता  हूं  ।

 इनके  तथा  इसके  भ्र कप रों  के  द्वारा  चूंकि  तुरन्त
 का रं गई  की  धई  इस  बस्ते  कम  से  कभ  पांच

 दो  से  भ्र धिक  संज दूर ों  को  वहां  से  रिहा  करा
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 पाया  हैं।  मेरी  सहपा  यह  हैं  कि  स़्थान
 के  पक  साथ  मजदूर  ॥: .....  में,  हरियाया  में,
 पजाब  मैं  काम  करते  हैं  fre  वे  छग  नियंत्रण  का
 कोस  करते  हैं,  उनको  जमादारों  की  ग्राउंड
 लाया  जाता  है,  एक  एक  हजार  रुपया  उनको
 पेशगी  दिया  जाता  है  शौर  यह  पेशगी  स्वयं
 उनका  पूरा  हो  नहीं  पाता  है  कौर  बन्दूकों  की

 तरह  से  उनको  कास  करते  रहना  पड़ता  है  ।
 उनके  वास्ते  कोई  प्राविडेंट  फतह  का,  बोनस

 का,  तनख्वाह  का  एक्ट  नहीं  है  1  बारिश  के

 दिनों  में  जब  निर्माण  का  काम  बन्द  हो  जाता  हैं
 उस  समय  उन  सब  मजदूरों  को  राजस्थान  भेज
 दिया  जाता  है  उनकी  औरतें  भर  बल्ले

 जमानत  के  तौर  पर  यहां  पर  रख  लिये  जाते

 हैं,  उनको  नाजायज़  शराब  बनाना  कौर  दूसरे

 बुरे  काम  सिखाये  जाते  हैं  :  उनको  यहाँ  के

 एरिया  को  ने  छोडने  का  प्रलोभन  दिया  जाता

 है।  यह  एक  बडी  समस्या  है,  इस  पर  पहले  भी

 मैंने  बात  की  थी  ।  मैं  सकती  जो  से  निवेदन

 करूण  कि  वह  प  जाब,  हरियाणा,  दिल्ली  और
 राजस्थान  के  श्रम  मन्त्रियों  की  एक  संयुक्त
 बैठक  बुलायें  और  विचार  करके  इस  समस्या

 का  कोई  हल  निकालें  जिसमें  उनको  कार्ड

 सिस्टम  दिया  जाये  कौर  उनका  रिकार्ड  रखा

 जाये  ।  इस  तरह  की  व्यवस्था  की  जानी

 चाहिये  |

 साइन्स  लेबर  के  वैलफेयर  के  बारे  में  मैं

 झापते  निवेदन  करना  चाहता  है  कि  इसमें

 बहुत  पडे  1 धाप  एक  छोटी  सी  कमेटी

 बनाई गे  कौर  उनको  जांच  करने  दीजिये

 ताकि  वह  लेबर  वैलफ़ेयर  के  बारे  में  आपको

 एक  रिपोर्ट  पेश  कर  सके  कौर  आप  उस  पर

 कार्यवाही  कर  सके  t

 H  हैं  श्री  दामोदर  पांडे  का  इस  मामले  में
 |  |... अ  करता  हु  कि  सेफ्टी  साबित  का

 कहकर  बहुत  छोटा  है,  कहां  स्टाफ़  बहुत  योडा
 है।  जबकि  माइन्स  में  प्रोडक्शन बड़  रहा  है,

 माइन्स  बह  रही  हैं  तो  उसके  मुताबिक  स्टाफ

 भी  बढ़ता  चाहिये  ताकि  सही  देख  ब  हो  सके
 340  Leg

 कौर  माइन्स  का  काब  ठीक  हालत  में  श्व  तके  t
 उसको  तरफ़  भी  ध्यान  देना  चाहिये।

 राजस्थान  की  सीनेट  केक टरी'  सभाओं
 माधोपुर  भोर  कार  लैक  के  हजारों  मजदूर
 बेकार हैं  ।  मैं  उनकी  ऑफ  प्रा पका  ध्यान
 दिलाना  चाहता  हूं  ।  माफ  धन्य  मंत्रालयों
 से  सम्यक्  कीजिये  शौर  कुछ  ऐसा  तालमेल

 बैठाइये जिससे  इन  मजदूरों  की  यह  समस्या
 का  हल  निकले  ।

 खेतिहर  मजदूर  ग्रामों  में  एक-एक  चौर
 दो-दो  घटे  काम  करते  हैं  ।  उनके  लिये  कई  .
 तरह  के  कायदे  कानून  हैं  1  मेरा  निवेदन  है  कि
 जल्दी  में  कोई  कानून  न  बनाया  जाये  बल्कि
 उनकी  सब  बातों  की  यथावत  देखकर  ऐसा
 कानून  बनाया  जाये  ताकि  वहां  शाति  ने
 फैले  ।  ट्रेड  यूनियनों  को  खेतिहर  मजदूरों  में
 न  भूलने  दिया  जाये,  वरना  वहां  पर  झगडे  हों

 जाये,  हिन्दू  मुस्लिम,  एक  तरह  कीं  पार्टी  बन
 जायेगी,  और  कहा  फिसाद  होंगे  उनकों  रोकने
 के  लिये  एक  तरह  का  सस्ता  भौर  सीधा  कानून
 बताइये  जिससे  वहा  सही  रूपरेखा  हो  सके  |

 ये  ौर  कास  के  सासले'  में  मैं  यह  निवेदन
 करता  चाहता  हु  कि  आप  पे  कितनी  भी

 बताइये  लेकिन  उसके  साथ  कास  जरूर  फ़िक्स
 कीजिये  ।  अगर यह यह  नही  कर  पायेंगे तो  सज हूरों
 को  इन्सेंटिव  नहीं  सालेया  कौर  प्रोडक्शन  नहीं
 बढ़  पावेल  |  इसलिये  जिस  सजहूर  की  मजदूरी
 बढ़ा  रहे  हैं,  उसके  ह ल  काम  भी  जोडियों,

 चाहे  8  घटे  काम  करने  वाल  मजदूरों  को  IO
 परसेंट  कटौती  करके  काम  दीजिये  खेती
 उसके  साथ  काम  जरूर  जोडियों  |

 हिन्दुस्तान  में  बिल्डिंग  इंडस्ट्री  सबसे

 बडी  इडस्ट्री  है,  इसमें  गारे,  चूने  से  लेकर

 पत्थर  और  सीमेंट  तक  प्रयोग  होता  है  ।,इसमें

 करोड़ों  मजदूर काम करते हैं काम  करते  हैं।  हिन्दुस्तान  में

 किन्ही  कारणों  से  निर्माण  का  काम  बन्द  हो
 गया  है,  बल्कि  ठप्प  हो  कया  है।  मेरा  निवेदन
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 [जी  श्रीकिशन  मोदी]  रुपये  ष्  किये  मे  हैं  कौर  किसी  में  25  रपये.

 है  कि  दूसरे  भित्तियों  से  विचार  करके  इस
 नि  द  मेक  जेट

 बेज,
 सूची

 निर्माण  के  कास  को  बाप  चालू  करवाइये,  ध्योन में में
 सम्बन्धित

 ह्
 चरनो  कुछ  दिनों  के  बाद  बड़ी  रक़ीब  समस्या

 ्
 कर

 उक
 '

 हु
 होने  बाली  है  मजदूरों की  स्थिति  भयंकर  रूप  शी ;  स्

 जड
 |

 से  राव  होने  बासी  है,  क्योंकि  बेकारी  बढ़  ह्  न
 a

 ;  टन  का  एक
 रही  है।  एमरजेंसी  के  कारण  जो  समस्या  है  वह

 =  इतना  पैसा  नहीं  दे  सकता है
 इसलिए  स्माल  स्केल  इन्डस्ट्रीज  की  सब  बातों

 नजर  नहीं  भा  रही  है  लेकिन  बेहुत  मजदूर
 बेकार  हो  गये  हैं  -  मेरा  निवेदन  हैं  कि  भाप

 दूसरे  सन् ताल यों  से  तल  मेल  बेठा  कर  इस
 समस्या  का  हल  निकालिये  ।

 4  hrs,  oe

 सरकार  ने  पढ़े  लिखे  नवयुवकों  भीर'

 मुक्त  इ  जीनियरों  को  कल  कारखाने  लगाने  के

 लिए  प्रोत्साहन  दिया  ।  उसने  खने  लोगों  को
 झा धिक  सहायता  भी  दी  कौर  अन्य  कई

 सुविधायें  भी  दीं,  जिसके  कारण  उन  लोगों  ने
 कारखाने  लगाये  id  लेकिन  राज  यह  देखता
 जरूरी  है  कि  उन  कारवानों  की  पा  हालत  है  t
 श्री  शास्त्री  ने  कहा  कि  झगर  ऐसे  कारजानों
 झपने  मजदूरों  को  बाहर  निकालें,  ती  उनको
 मीसा  में,  बाद  कर  दिया  जाये  1  भ्राखिर  सरकार
 कितने  लोगों  को  मीता  में  बन्द  करेगी  ?  मेरा

 सुझाव  है  कि  सरकार  कोई  बोर्ड  या  कमेटी

 बनायें,  जो  स्माल  स्केल  इंडस्ट्री  के  इन  कार-
 खातों  की  समस्याञ्रों  का  भ्रष्यवत  करे,  उन
 संसस्या्ों  को  हल  करने  का  प्रयत्न  करें  कौर
 उनको  सब  सुविधाओं  दें  ।  झगर  तब  भी  वे
 कारखाने  किसी  कारण  न  चल  सकें,  तो  उसे
 उन  लोगों  को  सीधे  तौर  पर  कहना  चाहिए
 किये  झरने  कारवाने  बाद  कर  सकते  हैं  शौर
 झपते  मजदूरों  को  छुट्टी  करे  सकते  हैं  ,  यह
 सरकार  की  ज़िम्मेदारी  हैं,  कौर  उसको
 कंपनी  यह  ज़िम्मेदारों  निभानी  चाहिए

 सरकार  को  नेशनल  बीजिंग  का  कोई

 एक  स्केल  बनाना  चाहिए  1  राज  कहीं  तो

 मजदूरी  की  एक  परिभाषा  है  कौर  कहीं  कोई

 दूसरी  परिभाषा  है  किसी  कारखाने  में  20

 को  ध्यान  में  रख  कर,  झलका  अलग  कारखानों
 के  लिए  भला  लग  बेजान  तय  न  करके
 नेशनल  लेबल  पर  एक  सी  बेलिज  निश्चित
 करनी  चाहिए,  ताकि  कहीं  अशान्ति  न  हो  ।

 थनों  झंकार  लाल  बाबा  (कोटा)
 उपाध्यक्ष  महोदय,  कभी  माननीय,  सदस्य  ने
 कहा  कि  हरियाणा,  पंजाब  कौर  दिल्ली  में  राज-
 स्थान  के  एक  लाख  आदमी  काम  कर  रहे  हैं
 लेकिन  मैं  समझता  हू  कि  इन  तीनों  प्रान्तों  में
 8  लाख  मजदूर  ऐसे  हैं,  जो  पूरा  राजस्थान
 खाली  करके  यहा  भा  गये  हैं।  उन  लोगों  के
 परिवारों  के  बूढ़े  व्यक्ति  और  छोटे  बच्चे  ही
 राजस्थान  में  हैं,  जो  थोडी-बहुत  खेती  की
 जमीन  पर  काम  करके  प्रिया  गवारा  करते
 हैं  ।  बाकी  सब  जवान  औरत  कौर  लडकिया
 यहा  मज़दूरी  कर  रही  हैं  ।

 उन  लोगों  को  यहा  कोई  राशन  कार्ड
 नही  दिया  गया  है,  जिससे  @  भ्र नाज  पत्रादि
 प्राप्त  कर  सके  ।  न  उनके  रहने  के  लिए  कोई
 मकान,  हैं  ।  व  लोग  झन्यी-झोंपडियों  में  रहते
 हैं।  जब  यहां  पालियामेंट  की  बिल्डिंग  बनती
 है,  ।  वें  भ्र पति  कमी-झोंपड़ियां  यहा  डाल
 देते  हैं।  यहां  काम  काम  होने  पर  चार  साल
 के  बाद  वे  उठ  कर,  फ़रीदाबाद  चले  जाते  हैं  t
 यहां  से  उठ  -कर  बे  रामकृष्णपुरम्  चले  जाते
 हैं।  इसी  तरह  वे  लोग  एक  जगह  से  दूसरी
 जगह  जाते  रहते  हैं  ।  उनका  कोई  ठिकाना
 नहों  है  t

 सरकार  यह  हुशियारी  जरूर  करती

 है  कि  चुनाव  के  समय  वह  उसे  लोगों  के  नाम
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 बॉट्स  लिस्ट  में  दर्ज  कर  देती  है,  कौर  फिर
 उन  को  हाथ  पकड़  कर  उन्हें  कांग्रेस  के  लिए
 बोट  डालने  के  लिए  ले  जाती  है।  लेकिन  उन

 लोगों  को  कोई  फैसिलिटी  नहीं  दी  जाती  है  ।
 उन  लोगों  में  से  90  परसेंट  लोग  शिड्पूल्ड
 काइट्स  के  हैं।  कोई  वनीय-ब्राह्मण  यह  काम

 नहीं  कर  सकते  हैं  ।  हमारे  जैसे  शिह्पूल्ड
 काइट्स  के  लोग  ही  यह  काम  करते  हैं  t

 मेरा  सुझाव  है  कि  उन  लोगों  को  अलग
 अलग  यूनिटों  में  बसा  कर  उनके  लिए  रहने

 का  प्रबन्ध  किया  जाये,  उनके  लिए  हास्पिटल
 और  पाक  इरादी  की  व्यवस्था  की  जाये  ।  उन
 को  तो  पीने  का  पानी  भी  नसीब  नही  होता
 है  ।  मेरा  निवेदन  है  कि  उन  लोगों  की  तरफ

 थोड़ा  ध्यान  दिया  जाये  ।

 सफाई  माधोपुर  फैक्टरी  में  पाच  हज़ार
 मजदूर  काम  करते  हैं।  उनके  भ्र जावा  उनके
 परिवार  वाले,  और  दुकानदार,  कपडे  वाले
 तबा  साइकल  वाले  शादी  झड़प  सम्बन्धित  लोग
 भी  हैं  1  पाच  हार  वे  समक्ष  लें  ।  वह  सवाई

 माधोपुर  जितना  नया  बस!  हुआ  है  वह  सारा
 का  सारा  बरबाद  हो  गया  है  t  आज  उसको
 बन्द  हुए  महीने  हो  गए  और  कुछ  भी  नही
 हुआ  ।  अभी  पाच  पाच  सौ  रुपया  बडी  मुश्किल
 से  दिया  है  1  उसका  बोनस  वगैरह  भी  सब
 खा  यए  बीच  में  ।  उसको  रजिस्टरों  मे  नही
 चढ़ाया  ।  तो  उनको  क्यों  नहीं  पकड़  कर  बन्द
 करते  ?  उनसे  कौनसी  रिश्तेदारी  है  श्राप  को
 है  ?  बहु  जो  भाग  कर  अमेरिका  शौर  इंगलैण्ड
 में  बैठे  हुए  हैं  उबको  क्यों  नहीं  वहा  से  पकड़
 कर  मंगाते  ?  राज  ही  मेरे  पास  राजस्थान  के

 मुख्य  मन्त्री  हरदेव  जोशी  जी  का  लैटर  आया
 है  जिसमें  उन्होंने  लिखा  है  कि  बहत  जल्दी  से
 जल्दी  उस  फैक्ट्री  को  चालू  कर  रहे  हैं।  तो  बह
 जल्दी  से  जल्दी  कब  तक  होंगा  1  राज  से  तीन
 महीने  पहले  बहू  एक  झोवर  बिज  का  उद्घाटन
 करने  शु  थे  तब  उन्होंने  कहा  था
 कि  जल्दी  से  जल्दी  चालू  कर  रहे  हैं।  बीच  में
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 उनको  तीन  लेटर  लिखे  तो  कहा  जल्दी  से  जल्दी
 कर  रहे  हैं।  प्रधान  मन्त्री  को  लिखा,  उन्होंने
 कहा  कि  जोशी  जी  को  लेटर  लिख  दिया  है,
 बहू  बहत  जल्दी  से  जल्दी  करेंगे  ।  तो  वह  जल्दी
 से  जल्दी  कितना  लम्बा  होता  है  ?  मेरा  निवेदन
 है  कि  उस  फैक्ट्री  को  झपने  हाथ  में  लेकर
 जल्दी  मे  जल्दी  चानू  किया  जाय  ।  अपने  हाथ
 में  नही  ले  सकते  तो  राजस्थान  सरकार  के
 मत्थे  डालिए,  लेकिन  उसको  चालू  करिए  ।
 एक  तरफ  तो  श्राप  मजदूरों  को  काम दे  रहे  हैं
 दूसरी  तरफ  उनको  मार  रहे  हैं  ।  एक  खूनी  हुई
 फकीरी  जो  एशिया  के  भ्रमर  सबसे  बडी  सीमेट
 की  फैक्ट्री  ह ैजिसमे  करोड़ो  रुपये  का  घाटा  है
 उस  पर  ध्यान  नही  जाता  |  ध्यान  किस  पर  है  ?
 आज  चाय  की  फैक्ट्री  का  उद्घाटन  करने,  राज

 -बिस्कुट  की  फैक्ट्री  का  उद्घाटन  करेंगे,
 राज  मुर्दे  मुर्गी  के  दरबे  का  उद्घाटन  करेंगे  ।

 यह  क्या  है  ?  ये  फैकट्रिया  हैं  ?  उद्घाटन  करने
 चलो  तो  इधर  चलो  जहा  दस  हजार  पनाह
 हजार  आदमी  काम  करते  हो  ।

 दूसरी  बात--खान  मे  दब  बर  आदमी
 मर  जाय  तो  उसको  पाच  हजार  या  दो  हजार
 रुपया  देकर  पीछा  छुडा  लेग  क्योकि  वह  छोटा
 है  दाप  से  लड  नही  सकता  है  ।  पर  हवाई
 जहाज  में  ग्रामीण  मर  जाय  तो  उसको  एक
 लाख  रुपया  देगे  7  उसकी  जान  में  और  उसकी
 जान  में  कितना  भ्रन्तर  है  ?  क्या  उसका  खून
 नही  निकलता  काटने  से  ?  पानी  निकलता
 है  ?  उसका  थोडा  सा  हिस्सा  तो  सोचना

 चाहिए  यह  क्या  कि  एक  झ्रादमी  20  हजार
 का?  लाभों  बीस  बीस  हजार  के  मैं  खरीदता

 ह्  कितने  खरीदवा ते  हो  ?  ये  अफसर  बैठे

 हुए  हैं  ।  इन  मे  से  बताओ  किसी  को  तनख्वाह
 लाखो  मै  खरीदता  ह  दस  जीस  ।  लेनी  नहीं,
 उनकी  जान  मे  जान  ही  नहीं  समझते  हैं  ।  ऐसी
 समझने  हैं  जैसे  मर्ग  मुर्गी  को  पकड़  कर  काट

 दिया  t  झगर  रेलवे  वालों  को  पचास  हजार
 और  हवाई  जहाज  वालो  को  y  लाख  देते  हो

 हो  तो  एक  वर्कर  को  भी  एक  लाख  देना
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 (st  भोर  लास  |  पूछते  के  कि  कब  |  हो  रहा  है।  &तुम  बहते

 प्रदा  जो  जान  में  इव  कर  मर  ree  "  ro  पै शब हो  रहा  है,  सर  हो  रहा  है  (फिर  जद
 चली  मारते  हुए  पाती  में  ह ..  कर  सर

 काड़ा  है।  वह  भी  तो  मजदूर  कप  ने  कितने
 मनिहारों  के  लिए  मकान  बना  दिए  ?  कितने
 बोदी  के  कर्मचारियों  के  लिए  मकान  बना

 दिए  ?  किसी  के  लिए  बनाने का.  सवाल  ही
 सही  है  I  आपकी  खद  की  लियो टी  नहीं
 सम्भालती,  दूसरे  की  क्या  सम्भालेंगे  ?  मेरा

 निवेदन है  कि  बाप  कुछ  न  कुछ  इन  मजधूरो के
 स्प  करें

 छापने  एम्प्लॉयमेंट  एक्सचेंज  प्रा फि सेज
 खोल  रखे  हैं--मिटने  खाने  के  भ्रष्  जो  तब
 साम  निकालते  हैं  जब  दो  सौ  रुपये,  पांच  सी
 बाये  उनको  दे  दो  ।  ऐसे  ऐसे  भ्रमणकारी  बैठे

 हुए  हैं।  भाप  चल  कर  चैक  करें  -  दस'  दस
 बारह  बारह  साल  के  आदमी  रजिस्टर  किए
 हुए  बैठे  हैं  लेकिन  ने  जिन्होंने  ण्फ्या  दे  दिया
 उनका  कार्ड  निकाल  कर  सर्ती  करा  दिया

 फैक्ट्री  मे  ।  पुरानों  को  कह  दिया  कि  तीन

 महीने  बाद  आटो  6  महीने  बाद  भाओझो  |
 बाप  इन  चोरों  और  डाकिनों  को  मीसा  में
 परकंडिये  ।  हमारे  जैसों  को  पकडने  से  बया  होगा
 बाप  उनको  पकड़ने  का  नाम  नही  लेते  ।  चैक

 ही  नही  करते  हैं  t

 फिर  परिवार  नियोजन  कश् वा शो  तब

 मजदूरी  पर  सभायेंते  7  वह  भी  करवा  लिया  ।
 फिर  क्या  हुआ  ?  तीस  महीने  के  लिए  लगा
 दिया  और  फिर  फैक्ट्री  से  भगा  दिया  ।  क्यों

 साहब ?  कहते  हैं  कि  हमारे  यहां  यही  तरीका
 है  कि  परमानेंट नही  करते  किसी  को  ।  कैज्युअल
 खैबर  सी  काम  करो  ।  तीन  तीन  पाल  पाक
 साल के  झावमी  पड़े  हुए  हैं  प्रौढ़  कैज्युअल  रखे
 जाते  हैं।  ड्राप  क्यों  नहीं  सुनते  हैं  ।
 उनको  परमानेंट  क्यों  नहीं  करते  ।  कई  सालों
 से  हम  हुन  रहे  थे  कि  बोनस  तय  हो  रहा

 है।  हमारे  कोड़ा  में  इतनी  फ़ोकटिया

 हैं  इंस्ट्रूमेंटेशन'  भारी  को  के  सारे  के  सारे

 सिर्फ  चार  प्रजेंट।  यह  क्या  बात  हुई  ?
 जो  महाजन  है,  जो  फैक्टरी  का  मालिक  है
 बहू  देना.  चाहता  था  लेकिन  छापने  दाभ  पकड़
 लिया  ।  भागने  उधर  अपनी  जेर  से  निकाल
 कर  चार  कराने  दे  दिये  शौर  उसके  बारह  भाने
 बचा  दिये।  वह  बार दु  दाने  क्या  चुनाव  के
 लिये  हैं।  तो  बहु  बारह  जाने  मजदूर  को
 मिलते  चाहिये  ।  बीस  परसेन्ट  झगर  श्राप

 लागू  करते  हैं  तो  बीस  परसेंट  पनी जेब से जेब  से
 भी  निकालिए  ।एकसा  कानून  होना
 चाहिये।

 इसी  तरह  से  प्रशिक्षण  काल  में  भाप
 60  रुपये  दे  रहे  हैं।  राज  की  इस  महंगाई  में
 67  रुपये  से  क्या  बनता  है  ?  यहा  पर

 इनकी  तनख्वाह  5  लो  से  हजार  हो  गई
 लेकिन  उत्तकों  जो  रात  दिन  फाइले  जिस

 रहे  हैं  लोहे  पर  उसको  सिर्फ  60  रुपया  ।
 फिर  ट्रेनिंग  के  बाद  मजदूरी  का  ठिकाना  भी

 नहीं  t  वे  कहते  हैं  कि  हम  तो  प्रशिक्षण  देते

 हैं,  मजदूरी  का  हमने  ठेका  नही  लिया  है
 तो  हू  ढेका  क्या  हमारे  ऊपर  छोड  दिया

 हैं?  आप  मिनिस्टर  हैं,  आप  कानून
 पास  करवा  दें  कि  ट्रेनिंग  वाले  को  तुरन्त
 काम  मिलेगा  I  जहा  भो  वैकेन्सी  हो  वहा  पर
 उसको  जगह  दी  जाएंगी  ।  नगर  नहीं
 देते  हैं  तो डी०  झाई०  अरार  कौर  मीसा  में
 बन्द  करे  t

 की  ल  ह. ए  डागा  (पाली)  उपाध्यक्ष

 महोदय,  दस  मिनट  जो  मिले  हैं  उसमें  मैं  खास'

 खास  बातें  कहना  भाहृंगा  ।

 होम मि मिल्ट्री  की  रिपोर्ट  में  लिखा  है

 “The  foremost  gain  of  the  Emer:
 gency  ig  that  the

 aa
 labour

 has  generally  reacted  4  emer-
 gency  messures  with  a  eenta  o!
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 Mbderstanding  and  cooperation.
 Production  hag  increased  all  round.
 The  number  of  marn-days  lost  owing
 to  strikes,  etc,  have  come  down
 substantially.”

 बहुत  अच्छी  बात  कही  गई  है।  लेकिन  मैं
 समझता  हूं  कि  हिन्दुस्तान  की  सरकार  या
 अवेश  की  सरकारों  ने  अगर  समाज  के  किसी

 अंग  के  साथ  खिलवाड  किया  है  तो  वह

 मजदूर  ही  हैं।  अगर  भाषण  देना  हो  मजदूरों
 के  लिये  तो  कहा  जाता  है  कि  मजदूर  देश  के

 जाग  हैं,  मजदूर  देश  के  निर्माणकर्ता  हैं  ।

 हम  लोग  मजदूरों  के  लिये  बहुत  अच्छा  भाषण

 देते  हैं।  खुभी  की  बात  है,  मिनिस्टर  साहब
 सी  पशु  पर  श्र  गये  हैं।  तो  मैं  कहू  रहा  भा

 जो  हम  सीगे  हैं,  नेता  लोग  जो  हैं  उनको  एक
 डा  कमाल  हासिल  है  बह  यह  कि  मजदूरों
 को  भाषण  बडा  जोर  का  देते  हैं।  एक  जगह
 कहते  हैं

 “Labour  is  the  backbone  of  the
 nation’s  economy.”

 #  ..,labour  was  far  superior  to
 «capital.  Without  labour,  gold,  sue
 ver  and  copper  were  a  useless  bur-
 den  It  was  labour  which  extract-
 eq  the  precious  ore  from  the  bowels
 of  the  earth”

 “Efe  could  quite  conceive  labour
 existing  without  capital,  but  not
 capital  without  labour  To  him  la-
 ‘bour  was  ‘not  gold  but  priceless’.”

 तो  हम  लोग  बाते  बहुत  अच्छी  करते  हैं  ।

 लेकिन  हम  लोग  ऐसी  बाते  करते  हैं  कि  हमें
 कभी  दें  भी  होता  है  या  नही  ?  जो  मेहनत
 करने  बाले  हैं  जो  अपना  खून  पसीना  बहाते

 हैं  वह  सिर्फ़  जिन्दा  रह  रहे  हैं।  लेकिन जो
 कुछ  भी  काम  नहीं  करता  है,  उसने  अपनी

 तिजोरियों में  सिक्के  भर  लिये  t  शायद

 इस  लोगों  को  कभी  शर्म  कराती  हो,  हमारी
 सोनिया  कितनी  ही  भज्जी  हों,  लेकिन  ईमान-

 न्यारी  और  1... &  से  उनको  पालन  न  किया

 Mix.  of  Labour  2G

 जाय,  तो  दुम  कहा  रहेंगे,  इसके  क्या  परिणाम
 ,चिकलेये ।  राज  मालिक  कौन  बन  रहा  है  ?
 काम  करने  बॉलों  नहीं,  छोलस  वाला  मालिक
 बैन  ह. .1  हैं  कौर  इसमें  हमारा  श्रम  विभाग
 एक  कसौटी  है।  श्रम  मंत्री  जी  के  दिमाग  में

 जो  बात  हैं,  वह  मैं  जानता  हु  चाहें  डिस्प्रिन  की

 वजह  से  वह  न  कहें,  लेकिन  श्राप  के  दिल  की  पढ़
 कर  मैं  एक  बात  कहना  चाहता  ह  आपके
 भ्रनगिनत  कानून  हैं,  लेकिन  इन  28  सालों
 में  भ्रमर  हमने  किसी  के  साथ  अन्याय  किया  है
 तो  वह  “मजदूर”  है,  मजदूर  की  हालत  गिरी
 है  और  ग्रस्त  लोग  ऊपर  उठे  हैं,  जो  ऊपर
 उठे  हैं  वहू  मजदूर  की  हड्डियों  पर  ऊपर  उठे  हैं।
 मजदूर  को  क्या  मिला--हड्डिया,  गरीबी,
 खराब  मकान,।  पजीपनियो  को  क्या  मिला----
 अच्छे  मकान,  ऐश-व-आराम,  धन  दौलत,
 का  प्रदर्शन  1  मेरे  दिमाग  में  अक्सर  यह  बात
 पैदा  होती  है--जितने  कानून  हम  बनाते  हैं,
 जितनी  बाते  हमे  प्र पने  मुह  से  निकालते  हैं,
 वे  कब  पूरी  होंगी  ?  हम  ऐसी  बात  मुह  से
 क्यो  निकालते  हैं  जिनको  हम  पूरा  नही  कर
 सकते  ।  हमने  एक  तरह  से  मजदुरों  के  साथ
 बहुत  बडा  पाप  किया  है।  इसलिये  कौन
 जिम्मेदार  है--बडे  लेबर  नेता  जिम्मेदार  हैं,
 सब  जगह  नेता  ही  नेता  पाते  हैं,  मजदूर  नही
 जाता  है।  पब्लिक  प्रन्डरटेकिज़  कमेटी  ने
 एक  जगह  कहा  है

 “The  Committee  are  strongly  in
 favour  of  participation  of  workers
 and  ther  representatives  in  man-
 agement  of  Public  Undertakings.
 By  worker's  participation  in  man-
 agemest,  the  Committee  under-
 stand  that  ty  workerg  through
 their  duly  elected  representatives.
 must  physically  participate  in  ac-
 tual  decision-making,  (y  this  par-
 ticipation  should  be  at  alj  levels
 beginning  from  the  shop  level  to
 the  Board  of  Directors  and  (iii)
 the  particypation  means  that  work.
 erg  and  their  representatives  should
 not  be  consulted,  but  should  also
 feel  that  they  are  actual  partnets
 in  management.”
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 “(भी  मूल  जल्द  बागा]
 The  purpose  of  workers’  partici-

 pation  in  management  ig  to  arowe
 among  the  workers  a  sense  of  iden-
 tity,  belongingness  anid  participa-
 tion  with  a  view  to  promote  Indus-
 telal  harmony  and  maximise  pro-
 duction.”

 ने  नेशनल  वेज  पालिसी  बनी  न  मजदूरों  को

 हिस्सेदार  बनाया  और  न  इण्डस्ट्रियल
 डिस्प्यूट्स  एक्ट  के  प्रकार  मजदूर  खुली
 अदालत  में  बोल  सकता  है।  वर्षों  के  बाद
 उसको  जजमेंट  मिलता  है।  एक  तरफ  पढ़ा-
 लिखा  बैरिस्टर  मालिक  के  पेश  में  वकालत
 करता  है श्रौर  दूसरी  तरफ  एक  बूटा-फूटा
 आदमी  मजदूरों  की  तरफ  से  वकील  बन  कर

 खड़ा  होता  है।  इंडस्ट्रियल  डिस्प्यूट्स  एक्ट
 में कब  संशोधन  जाएगा?  कम्पेन्सेशन
 एक्ट  में  कब  कुछ  हुआ  है,  लेकिन  जो  बातें

 हम  कह  रहे  हैं  उनको  कब  पूरा  करेंगे।

 राज  20  प्वाइन्ट  प्रोग्राम  की  बहुत
 चर्चा  है,  लेकिन  भाप  ईमानदारी  से  देखें  तो

 इस  तरह  से  एक  प्वाइन्ट  भी  पूरा  नहीं  हो
 सकता  ।  भाप  अपने  उस  चैप्टर  को  देखें,
 जो  20  प्वाइंट  प्रोग्राम  के  बारे  में  भागने  लिखा

 है।  मुझे  बहुत  दुख  है--कम  से  कम  मजदूरों
 से  तो  झूठ  न  बोलें  ।  एबालीशन  आफ

 बाण्डेड  लेबर  को  लीजिये--मैं  जानता  हू,
 श्रम  मंत्री  जी  कभी  भी  बात  को  ज्यादा

 बना  कर  नहीं  कहते,  इसके  लिये  मैं  उन

 तारीफ  करता  हूं--उन्होंने  कहा  कि  बाण्डेड

 लेबर  के  बारे  में  किसी  स्टेट  ने  जवाब  नहीं
 दिया,  तब  फिर  यह  बैसे  इम्प्लीमेंट

 होगा  fax  cab  सेक्रेट्रिएट

 ते  इसके  लिए  तीन  पेज  भर  दिए---ऐसे  होगा,
 बैसे  होगा,  बकस  पार्थिसिपेशन  होगा,  सबको

 समि नि मस  वेज  मिलेगा  मैं  कहता  हूं

 कुछ  नहीं  होगा,  भ्रापका  मिनिमम  वेज  ऐक्ट

 ही  लागू  नहीं  होगा  ।  मैं  प्रभी  कभी  69

 आंखों  में  देख  कर  भाया  हूं  कि  ने  वहाँ पर  कोई
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 5  ६... ह  देने  बाला  हैं  भर  मे  कोई  हम  शौर
 शरत  का  बराबर  तनख् याहू  8%  बाला
 है।  ने  वहां  पर  पाथि सि पेशन  का  संभाल  है,
 ने  आर्केड  लेबर  का  सवाल  है  कौर  न  मजदूर
 हिस्सेदार  बन  सकता  है---जब  कि  ये  सब  बातें
 आपके  20  प्वाइंट  प्रोग्राम  की  क्ग्राइटम्ज
 हैं।  आपने  कहा  है  कि  हमने  ऐशप्रेस्टिस-
 शिप  के  लिये  काफी  काम  किया  है--भराय
 कहते  हैं--

 “New  Apprenticeship  Scheme  to
 Enlarge  Employment  and  Train-
 ing  Especially  for  Weaker  Sections:
 The  progress  relating  to  the  provi-
 sion  of  training  facilities  under  the
 Apprenticeship  Act,  96l  both  in
 regard  to  the  number  of  seats  lo-
 cated  at  well  as  utilised,  had  not
 been  satisfactory;  moreover  ag  on

 the  3lst  March,  1975,  out  of  4.40
 lakhs  locateg  seats,  only  0.69  lakhs
 seats  had  been  utilised.”

 wa:  आप  ने  लाख  0  हजार  लिखा  है  1
 और  वहां  पर  हुआ  क्या  है  ?  यह  शाप  के

 आंकड़े  है,  श्राप  की  किताबे  है  1  कोई  इस
 धोखे  मे  न  रह  जाय  कि  20  सुन्नी  कार्यक्रम
 के  अन्तर्गत  हम  काफी  काम  कर  रहे  हैं  ।

 मजदूरों  ने  उत्पादन  बढ़ाया  ,  देश  चरागे  बढ़ा,
 लेकिन  उन  के  लिये  20  पाइट  प्रोग्राम  के
 इन्दर  क्या  काम  हो  ह1 16  ?  लोडेड  लेबर  क्या
 खत्म  हो  गया  ?  मिनिमम  वेजेस  ऐक्ट  को
 किसने  लागू  कर  दिया  ?  यह  बाते  कमी  तक

 नही  हुई  ।  मैं  भ्रपने  निर्वाचन  क्षेत्र  की  बात

 कहना  चाहता  हूं  ।  जो  बाप  ने  श्रमिकों  के

 लिए  मकान  बनाये  हैं,  कई  सालों  से  मजदूर
 उन  में  रह  रहे  हैं  20  साल  से  रह  रहे  हैं।
 क्या भाप  उस  को  मालिकाना  हक  देंगे  ?
 सारे  मकानों  की  हालत  खराब  दी  गई,  फिर
 भी  मजदूर  उन  में  रह  रहे  हैं।  शाप  किस्तों
 पर  मजदूरों  को  प्रधानों  का  सालिक  बना

 दीजिए  t  पाली  में  700  मकाम  हैं,  उन  की
 कोई  मरम्मत  नहीं  होती,  पुताई  नहीं  होती।
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 मेरी  मांग  है  कि  मजदूरों  को मालिक  बना  दिया
 जायें  धौर  किस्तों  में  पैसा  सें  लिया  जाये  t

 बाप  ने  क्या  कहा

 “The  Board  continued  to  provide
 training  for  three  months  at  varie
 ous  regional  centres....”

 am  oar  भी  मालूम  नहीं  ढा  कि

 मजदूरों  पर  कितना  रुपया  खर्च  किया  है  ।
 क्या  कोई  मजदूर  दो  महीने  मे  ट्रेंड  हो
 जाता  है  ?  क्या  ट्रेनिंग  देते  हैं?  क्यों
 रुपया  बरबाद  करते  है।  वैलफेयर  मेजर्स
 का  भ्र सफर  लोग  ही  फायदा  उठाते  हैं,
 मजदूर  नहीं  ।  यह  सारी  बकवास  है  t
 कोई  मजदूर  का  बेटा  भ्र भी  तक  वकील

 नहीं  बना  ।  भाप  मजदूरों  को  पूरी  ट्रेनिंग
 दीजिए  ।  तीन  महीने  में  श्राप  क्या  मजदूर
 को  वकील  बना  देगे  ?  और  उसमे  भी  जो

 मिल  मालिक  के  चमचे  होते  है  वहीं  ट्रेनिंग  मे

 जाते  है  ।  जैसा  हमारे  श्रम  मत्री  का  दिल  है

 मैं  उन  से  कहूंगा  कि  मज़दूर  की  नीति  में  पूरा
 परिवर्तन  होता  चाहिए  i  और  राज्य  सरकारों

 पर  कमल  को  न  छोड़िये  ।  कानून  तो  यहा  हम
 बनाये  और  लागू  करे  राज्य  सरकारे  ।

 फिर  हमारे  श्रम  मंत्री  उन  को  बुलाते  हैं,
 उन  से  पूछते  हैं  ।  मैं  जानना  चाहता  हू  कि

 बाप  के  पास  क्या  तरीका  है  जिस  से  आप

 उनको  सजा  दे  सके  जो  राज्य  भाप  के

 कानूनों  को  लागू  न  करे  ?

 मजदूरों  के  साथ  झगर  कोई  न्याय  हम
 चाहते  हैं  तो  हमे  परिवर्तन  करना  होगा
 नीति  में  और  पूजीवाद  को  खत्म  कर  के
 दौलत  की  इज्जत  खत्म  करती  होगी  तथा
 श्रम  की  प्रतिष्ठा  बढानी  होगी  |  यह  तभी  हो
 सकता है  जब  श्रमिकों को  हम  महत्व  देंगे  ।

 शी  रास  हाऊ  (रामटेक)  :  उपाध्यक्ष

 जी,  देश  में  श्रमिक  मजधूरों  की  दुर्दशा  देख  कर

 सरकार  की  कथनी  धौर  करनी  में  प्रकार  का
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 अ्रनुूभव  होता  है  ।  पूजी  प्रधान  श्रव्य-व्यवस्था
 में  पूँजीपति  और  मालिक  हमेशा  प्रोटेक्ट
 हीता  है  प्रौढ़  मजदूरों  का शोषण  जारी  रहता
 है  |  इस  देश  के  कपडा  उद्योग  में  मिलों  पर  जो
 टैक्सेज  लगते  हैं  उन  को  बचाने  के  लिये  पावरलूम
 इंडस्ट्री  का  जन्म  हुआ  ।  भ्र ौर  पावरलूम  इडस्ट्री
 मे  मजदूरों  का  किस  लग  से  शोषण  होता  है
 कौर  पावरलूम  इडस्ट्री  के  मालिक  प्रकार
 को  भी  कैसे  गुमराह  करते  हैं,  यह  मैं  बताना
 चाहता  हु  ।  पावरलूम  इडस्ट्री  मे  75  प्रतिशत
 पावरलूम  बेनामी  श्र  श्री-रजिस्टर्ड  है,
 जिन  का  कोई  सही  रिकार्ड  राज  तक  शासन  के
 पास  नही  है  और  न  मालिक  ही  कोई  रिकार्ड
 रखता  है  ।  सभी  प्रकार  की  करों  की  चोरी,
 अभ् रप वचन  मालिकों  द्वारा  किया  जाता  है  t
 एक्साइज  ड्यूटी  वे  नही  भरते  हैं,  इनकम  टैक्स
 नही  भरते  हैं,  श्राक्टराय  भी  नहीं  भरते  है
 और  लेबर  एक्ट  का  पालन  नही  करते  हैं  और
 शासन  के  आदेशों  के  विरूद्ध  काम  करते  हैं  ।
 हम  देखते  है  कि  रगीन  साडी  पावरलूम  पर
 बनाने  के  आदेश  नही  हैं,  फिर  भी  रंगीन
 साड़ी  पावरलूम  पर  निकाली  जा  रही  हे  ।

 मजदूरों  की  हालत  यह  है  कि  i2,  2
 चट  तक  पावरलूम  पर  मजदूरों  से काम  लिया
 जाता  है  लेकिन  उन  को  सिफ  ढाई  और  तीन
 रुपये  तक  ही  मजदूरी  दी  जाती  है  जिस  दिन
 काम  नहीं  किया  उस  दिन  की  उन  को  मजदूरी
 नही  दी  जाती  और  मजदूरों  से  दो  दो,  चार
 चार  यत्र  करघे  जसे  मिला  मे  चलते  है,  उन  से

 चलवाते  हैं  शौर  इस  का  परिणाम  यह  हो  गया

 है  कि  पावरलूम  पर  काम  करने  वाले  80  प्रतिशत

 मजदूर  टी०  बी०  के  शिकार  है।  इन  मजदूरों
 को  काम  की  गारन्टी  नही  है  भौर  न  ही  इन  को

 बोनस  मिलता  है  और  न  प्रोविडेंट  फंड  शौर

 जब  चाहे  काम  पर  से  उन्हें  भगा  देते  है  ॥

 राज  उनकी  इतनी  बुरी  दशा  है  कि  बेचारा

 मजदूर  भाधा  पेट  भूखा  रह  कर  जानवरों  की

 तरह  काम  करता  है  कौर  एक  गुलामी  की

 जिन्दगी  बसर  कर  रहा  है  ।  पावरलूम  में
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 होम  करने  वाले  सजदूरों  की  सही  जानकारी
 अगर  सरकार  हासिल  करना  चाहती  है,
 तो  मैं  यह  अनुरोध  करूंगा  कि  पावरलूम  में
 काम  करने  वाले  कर्मचारियों  के  लिए  एक
 कमेटी  का  गठन  किया  जाए  और  उस  कमेटी
 में  मजदूरों  के  प्रतिनिधि  रहें  ।  में  यह  भी
 कहना  चाहता  हूं  कि  सरकार  को  गुमराह
 करते  वाले  यंज्रकरभा  मालिकों  ने  अनगिनत
 घन  जोड़ा  है  ।  महाराष्ट्र  में  सिर्फ  मार्लेशांव

 ौर  भिवंडी  में  यंत्र कर पा  मालिकों  पर  यदि
 छापा  मारा  गया,  तो  मुझे  विश्वास  है  कि  सिर्फ
 डन  दो  शहरों  में  ही  50  करोड़  रुपये  का  काला
 घन  सरकार  हस्तगत  कर  सकेगी  ।  इसलिए
 मैं  यह  चाहता  हूं  कि  इस  इंडस्ट्री  में  काम  करने
 वाले  मजदूरों  की  समस्या भों  की  शोर  सरकार
 ध्यान  दे  कौर  सरकार  को  गुमराह  कर  काल
 कारनामे  करने  वाले  मालिकों  की  तरफ  भी
 सरकार  नजर  रखे  |

 इन  शब्दों  के  साथ  में  समाप्त  करता

 जे

 SARDAR  SWARAN  SINGH  SOKHI
 (Jamshedpur):  Though  I  raise  to
 support  the  demands  of  the  Ministry
 ot  Labour  J  would  like  to  point  out
 a  few  things.  I  think  the  Labour
 Minister  will  kindly  make  a  note  of
 them.

 We  achieved  independence  27  or  28
 years  back.  But  the  condition  of
 fabour  in  the  country  is  still  very  very
 poor.  The  most  essential  requirements
 such  as  housing,  hospifals,  schools,  and
 other  facilities  Jike  Welfare  Centres  in
 both  the  publit  and  private  sectors
 have  not  been  provided,  in  spite  of  the
 fact  that  the  Act  is  there.

 A  large  number  of  people  are  en-
 gaged  in  the  Railways.  The  Railways
 are  also  lagging  bebind  in  this  regard.
 Government  should  implement  the
 Provisions  of  the  Act,  and  if  necessary,
 asnend  the  Labour  Act  in  the  brterest
 of  Imbeur.  Sir,  the  production  euto-
 tmatically  goes  up  if  the  worker  is
 hkappy  and  the  worker  feel  happy  if  the

 quote  a  few  figures  from  the  statistics
 pplied  to  us  a  few

 days  back,  The  total  population  in  the
 country  is  te  the  tune  of  60  crores  or
 near  about  it.  The  percentage  of
 workers  to  the  total  population  is,  $2.9
 per  cent.  Of  thig  3l  per  cent  of

 employment  in  the  public  sector,  it  is
 Rs,  24  crores.  Regarding  pay-
 range,  3.48  lakhs  are  getting  bet-
 ‘ween  Rs.  00  to  Rs.  50  only.  This
 is  shown  in  this  Statistics  Book  which
 has  been  supplied  to  us.  I  am  telling
 all  these  things  to  you  to  show  how
 poor  the  labour  conditions  are.

 Coming  to  employment  in  mines,  in
 coal,  copper  chromite,  diamond,  gold,
 gypsum,  iron  ore,  limestone,  magnesite,
 manganese  ore,  mica,  stone  and  others,
 only  १.9  lakh  labour  is  employed
 This  is  very  low,  considering  the
 whole  population  of  the  country  Now,
 Sir,  in  Bihar  itself,  the  employment  in
 mines  is  to  the  tune  of  28.7  lakh
 whereas  the  total  number  in  the
 country  is  7.9  Jakhs.  Bihar  has  got
 more  than  one-third  labour  working
 in  mines.

 There  are  many  applications  pending
 with  the  Employment  Exchanges.  The
 number  of  Scheduled  Castes/Scheduled
 Tribes  applications  on  the  live  regis~
 ters  of  employment  exchanges  upto
 i975  had  been  to  the  tune  of  9.4
 lakhe.  Now,  the  average  weekly  rate
 per  labour  in  the  mines  areas  is  Rs
 76.i4  per  week,  It  comes  to  nea!
 about  Rs.  806  per  month,  for  the  worker
 who  works  below  the  ground  in  these
 mines.  The  workers  working  in  these
 mica  mines  in  Bihar  gets  only  Rs,  26.06
 per  week.  It  comes  to  Rs.  04  per

 er 0



 come  to  the  subject  of  Mini.
 age.  1

 the  Minimum  Wages  Act,

 mines  in  these  areas.  No  notification
 in  this  regarg  has  yet  been  issued.
 This  is  statistics  given  in  this  Book
 and  this  ig  the  position  even  in  1973.
 This  book  is  not  up  to  date  but  it
 shows  the  prevailing  position  fhere  and
 af  this  328  revised  you  will  know  the
 exact  position.  This  shows  how  the
 poor  labourers  there  are  not  getting
 their  minimum  wage  For  one  male
 worker  in  Bikar,  the  minimum  wage  is
 Ra.  .49  per  day  In  Punjab  it  is  Bs
 3.I5  per  day,  according  te  this  Report.

 Regarding  the  growth  of  trade  unions,
 there  are  about  21,757  trade  unions  in
 the  country  930  workers  unions  are
 filing  the  returns.  19,820  labour
 unions  are  bogus  unions.  Why  are
 you  allowing  them  to  function?

 Iam  now  commg  to  my  area
 Jamshedpur  The  Tata  Steel  Com-
 pany  has  retrenched  about  3,000
 labourers.  On  various  frivolous
 grounds  they  are  being  dismissed.
 Some  of  the  workers  are  being  compul-
 sorily  retired  I  do  not  know  why  no
 action  is  taken  against  these  big  sieel
 plant  owners.

 There  35  lot  af  corruption  in  the
 Employmenj  Exchanges,  I  know
 about  Bihar  and  the  rampant  corrupt  in
 which  is  prevailing  there.  Unless  you
 bribe,  not  a  simgle  paper  will  move
 No  one  will  get  any  chance  of  inter-
 view  uniess  he  bribes  the  officer
 Whenever  anybody  goes  to  the  Employ.
 ment  Exchange,  he  is  003  that  unless
 you  pay  so  much  you  will  not  get  the
 chance,  This  is  still  continuing  even
 during  the  emergency.  ३  request  you
 to  go  and  enquire  about  the  situation
 in  Jamshedpur  and  you  will  be  able
 to  see.the  position  yourself.

 I  come  now  to  Chasnala  Mines.  This
 accident  took  place  on  ‘27-12-18,  After
 3  menths  there  was  another  accident.
 I  want  to  know  what  has  the  Depart-
 ment  bea  doing?  If  the  Management
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 has  not  been  listening  to  you,  you
 should  have  taken  action  against  them,
 and  if  your  officers  are  not  working
 properly  you  should  take  action  against
 them,  but  nothing  appears  to  have  been
 done.

 Now,  Sir,  when  I  went  to  the
 Chasnala  mine  myself,  I  was  not
 satisfied  with  the  progress  of  work  at
 the  second  horizon.  When  I  told  the
 Minster  of  Steel  as  to  why  their  staff
 is  giving  wrong  information  as  to  when
 the  mine  would  be  commissioned,  he
 Said  that  in  future  they  will  not  give
 such  information.  Sir,  we  went  that
 we  should  be  given  a  clear-cut  reply  as
 to  when  the  mine  would  be  commis.
 sioned,

 Ser,  some  of  the  hon  Members  said
 that  officers  of  the  Labour  Ministry  are
 running  away  to  Coal  India  Ltd.  Coal
 India  Ltd.  8  also  a  Government
 Undertaking  The  Labour  Ministry
 should  not  allow  the  officets  to  go  to
 Coal  India  Ltd.  Why  should  one
 department  of  the  Government  of  India
 suffer  at  the  cost  of  the  other?  They
 should  not  be  given  permission

 Lastly,  Sir,  I  will  suggest  that  you
 should  have  labour  inspectors  at  the
 block  level  because  if  you  want  to
 check  the  mmmmum  wages  in  the  re-
 mote  areas  you  mus{  have  inspectors
 at  the  black  level

 ओ  गोहद  इस्माइल  (बैरकपुर)  :
 उपाध्यक्ष  महोदय,  मुझे  लेबर  मिनिस्ट्री  की

 आर्ट्स  के  बारे  में  सिर्फ  दो-तीन  बातें  कहनी  हैं,
 इससे  पहले  मेरे  कौर  साथी  बोल  चुके  हैं  ।

 लेबर  मिनिस्ट्री  की  कंसल्टेटिव  कमेटी
 में  9,  8  बरस  से  काम  करते  हुए  मेरा  तजुर्बा
 हो  गया  है,  मैंने  देखा  है  कि  जिस  तरह  से  यह
 लेबर  मिनिस्ट्री  हेल्पलेस  कौर  इन-इफेक्टिव  है,
 वैसी  कौर  कोई  मिनिस्ट्री  इन-इफैक्टिव  नहीं  दै।
 इसको  इसी  हालत  में  स्क  गया  है  I  इस

 मिनिस्ट्री  छह  कोई  कैबिनेट  का  श्टेड्स  नी



 ays  30  1976 TT

 जी  मोहित  इस्माइल]

 नहीं  है  t  एम्पलायसे  इसकी  रिकमेंडेशन्स
 को  मानते  नहीं  हैं,  स्टेट  गवर्नर  पेंट्स  जो  चाहती
 हैं,  वैसे  ही  करती  हैं,  वह  इनकी  बातें  नहीं
 सुनती  हैं।  पब्लिक  सैक्टर  वाले  लेबर  के  बारे

 में  जो  चाहते  हैं,  करते  हैं,  इनसे  कोई  प्रोपिनियन'

 भी  नहीं  लेते  हैं।  मैंने इसके  बारे  में  कंसल्टेटिव
 कमेटी  में  बार-आर  सवाले  उठाया  लेकिन
 इसका  कोई  जवाब  नहीं  मिला  ।

 स्टेट  गवर्नर  पेंट्स  के  बारे  में  बार  बार  यहां
 सवाल  उठाता  हूँ  लेकिन  यही  बात  सामने
 जाती  है  कि  जवाब  नहीं  कराया  है,  दाने  पर
 दिया  जायेगा  ।  बहुत  कम  स्टेट  गवर्नमेंट्स
 ने  जवाब  दिया  है,  जो  कि  गर-कानूनी  तौर
 से  काम  कर  रही  है।  इस  सिलसिले  में  में

 दो-एक  एग्जैम्पिल्स  देना  चाहता  हु  ।  जब  मैं
 कमेटी  में  सवाल  उठाता  हू,  तो  मिनिस्टर

 हेल्पलेस  होते  हैं,  कहते  हैं  कि  जवाब  नहीं
 पाया  है,  क्या  करें  ।  ये  किसी  चीज  का  साफ
 जवाब  नही  दे  पाते  है  ।

 हमारे  यहां  के  जूट  मिल  में  बदली  वालों
 के  बारे  में  इनको  भ्ार्बिट्रेटर  बनाया  गया  t

 इन्होंने  झपना  अवार्ड  भी  दिया,  लेकिन  उसे  भी

 नहीं  माना  गया  ।  स्टेट  गवर्नमेंट  को  चाहिये
 था  कि  एम्प्लायर  को  परसू  कर  के  इस  हवा
 को  मनवाते,  क्योकि  यह  री जने बल  था।
 लेकिन  एक  छोटे  एम्प्लायर  ने  हाई-कोर्ट  में
 केस  कर  दिया,  जो  कि  पैकिंग  है  भ्र भी  तक

 कुछ  नहीं  हुआ  है  nl  झगर  स्टेट  गवर्नमेंट  को-
 आपरेट  करती  तो  वह  आसानी  से  हो  सकता
 था  |  हजारों  पभ्रादमी  रिसर्च  हो  चुके  हैं  प्रो

 हुंकारों  को  दैप्पोरेरी  बना  दिया  गया  है  ।

 जूट  इंडस्ट्री  थें  यह  हालत  है  ।  जो  सैंट्रल
 सबजेक्ट  है,  उसमें  भी  इनका  इफेक्टिव
 इंटरवेंशन  नहीं  है  ।

 खरदा  जूट  मिल  में  बकरों  को  बोनस

 नहीं  दिया  गया  ।  वर्करों  ने  डिमांड  किया  कि

 APRIL,  i4,  4976  Min,  of  Labour  276.

 मैंनेजमेंट  को  टेक-ओढ़कर  किया  जाये  ।  29
 लाख  का  प्राफिट  है  कौर  7  हजर  मजदूर
 बकर  पड़े  हैं  ।  लेकिन  कोई  इफैक्टिव
 इंडरबैंशन'  नहीं  हुमा,  न  स्टेट  गवर्नमेंट  का
 और  ने  कोई  शौर  t  मिल  मालिक  भागा-भागा
 फिरता है  दिल्ली  में  घौर  कहता  है  कि  कर  लो
 मेरा  क्या  करान 1  इस  मिनिस्ट्री के  शाम
 पर  तरस  शाला  हैं  ।

 बहुत  से  लोग  कहते  हैं  कि  श्री  रघुनाथ
 रेड्डी  बड़े  एक्टिव  मिनिस्टर  हैं।  मैं  समझता

 हूँ  कि  वह  बढ़े  बेचारे  हैं।  उन  पर  तरस  जाता
 है।  कोन  सुनता  है  उन  की  ?  उन  की  असल  में
 शिपिंग  मिनिस्टर  बैठे  हैं।  भ्रमर  वहू  कुछ  कहते
 हैं,  तो  कहा  जाता  है  कि  तुम  क्यों  इन्टरपोल
 करते  हो  ।  पब्लिक  सेक्टर  भो  उन  को  नहीं
 सुनता  है  ।  प्राविडेंट  फड  के  करोड़ों  रुपये
 मार  लिये  गये  हैं,  लेकिन  सैटल  और  स्टेट

 ग्रवर्नमेट्स  के  द्वारा  उन  के  रियलाइजेशन  के

 लिए  कोई  इफेक्टिव  स्टेप  नहीं  लिया  गया  है  +
 सजा  को  बढ़ाने  के  लिए  कानून  को  मेड
 किया  गया  है  लेकिन  फिर  भो  कोई  बरसर  नहीं

 हुआ  है  ।  स्टेट  गवर्नमेंट,  रिजनल  डायरेक्टर
 बर  इम्पलायर  वगैरह  के  बीच  में  रहने  से
 सब  मामले  पेंडिंग  पड़े  हुए  है  t

 हूर  जगह  ई०  एस०  भाई  से  बकरों
 का  हेरासमेंट  होता  है  1  डाक्टर  जो  दवायें
 प्रेस्क्राइब  करते  हैं,  वे  लही  मिलती  हैं  ।  उन  को
 सिर्फ  लाल  पानी  दिया  जाता  है  !  इसी  तरह
 महीनों  तबा  उन  का  पेमेंट  नहीं  होता  है  t
 fo  एस०  प्लाई०  के  बारे  में  ढालकर,  नसे,
 कौर  पेन्ट्स  सब  ऋप्फप्लैंट  करते  हैं,  लेकिन
 उस  की  कोई  रेभेडी  नही  है।  झगर  पालियामेंट

 के  भेजकर  कुछ  लिख  कर  भेजते  हैं,  तो  उस
 को  फायर्ड  कर  दिया  जाता  है  कौर  रिपोर्ट

 मंगाई  जाती  है|  हैकि  इन  सब  के  बावजूद
 कोई  इंम्परूणमेंट  नहीं  होता है  ।
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 यहां  पर  एल०  कराई  शी०  के  बारे  में
 पुमेंडमेंट  लाया  गया,  लेकिन  लेबर  मिलिट्री
 से  कोई  राय  नहीं  ली  गई  ।  उस  एमेंडमेंट  के
 द्वारा  बोनस  को  कम  कर  दिया  गया  है  t
 आखिर  लेबर  मिनिस्ट्री  का  क्या  एक्शन  है?
 उस  ने  इस  बारे  में  इस्ट रवीन नही  किया  है  ।
 मैं  मॉनिटर  साहब  से  साफ  जवाब  चाहता  हूं
 कि  इस  बारे  में  उन  की  क्या  राय  है  7  बाई-
 पार्टेडिट  एग्रीमेंट  के  एक  आइटम  में  तब्दीली
 कर  दी  गई  &  भ्रम  प्राइवेट  एम्प्लायर  कहेंगे
 कि  जब  गवर्नमेंट ऐसा  करती  है  तो  हम  क्यों
 न  करें  I  राज  कया  हो  रहा  है  ?  एम्पलायर
 एग्रीमेंट  को  नही  मान  रहे  हैं  /  वे  नई  यूनियन
 खडी  करा  कर  उससे  के  एग्रीमेट  कर  लेते  हैं  |
 स्टेट  गवर्नमेंट  भी  उस  एग्रीमेटस  को  मान  लेती
 है  कौर  सैटल  गवर्नर मेंट  भी  उस  में  इल् टर बीन
 नहीं  करती  है  1  अगर  वर्कर  चिल्लाते  है,
 तो  उन  पर  डी०  झाई०  कार  लगा  दिया
 जाता  है।  मैं  ने  इस  बारे  मे  चिड़िया  लिखी  हैं
 और  एडवाइजरी  कमेटी  में  सवाल  उठाये  हैं
 लेकिन  उस  का  कोई  असर  नही  होता  है  t

 लाक-ट्राउट,  कक््लॉजर  रोजाना  हो
 रहै  हैं  सिद्रिवमेट  हो  रहा  है।  उन  के  बारे  मे
 इफेक्टिव  इन्टरनेशनल  होना  चाहिए,  लेकिन

 एक  मामले  मे  भी  ऐसा  नही  हुआ  है  |  बाटा  मे

 एग्रीमेंट  तोडने  के  सवाल  पर  38  दिन  तक

 स्ट्राइक  चली  ।  लेबर  मिनिस्टर  ने  उस  मे
 इन्टर बिन  नहीं  किया  ।  बहु  वहां  गये  भी,
 लेकिन  फिर  भी  कुछ  नही  हुआ  ।  38  दिन  तक

 वहा  प्रॉडक्शन  रुका  रहा  ।  बारह  हजार  बकरों
 ने  स्ट्राइक  में  हिस्सा  लिया  ।  आखिर  में

 एम्पलायर  4  परमं  की  जगह  i0  परसों
 पर  राजी  हो  गये  है  ।  जहा  तक

 एलेक्स  बाड़ी  का  सवाल  है  राज  ऐसा
 काम्लीकेशन  क्रिकेट  कर  दिया  है,  जहा  पहले
 वर्क  कमेटी  थी,  सेवर  एडवाइजरी  कमेटी  थी,
 सब  कमेटियों  को  एनएफेटिक्य  कर  दिया  है
 कौर  बीज  में  एक  एलेक्स  बाडी  ले  जाए
 जिसका  कोई  स्टेटयूटरी  राइट  नहीं  है  t  वह

 CHAITRA  2,  898  (SAKA)  Min.  of  Labour  278

 जो  डेसीशन  करती  है  ग्राम  यह  एम्प्लायर  के
 फेवर  में  है  सो  मानता  है,  नहीं  है  तो  नही
 मानता  हैं  ।  बिल्कुल  बेकार  बीच  में  पड़ी  हई
 है  1  यह  एलेक्स  बाडी  बना  कर  तमाम  जितनी
 वर्क  कमेटियां  वगैरह  थी  उनको  सब  को
 इनएफटिक्स  बना  दिया  है  |  इसके  बारे  में
 आपको  जवाब  देना  पढ़ेगा.  |

 ट्रेंड  यूनियन  राइट्स  का  सवाल  उठाया
 गया  ।  यह  तो  पहले  की  बात  है,  इमर्जेसी  के
 बाद  ट्रेंड  यूनियन  राइटस  कम्प्लीटली  खत्म
 कर  दिए  गए  ।  जो  उनकी  वर्क  कमेटी  बैठती
 थी  शवर्नमेट  की  कसल्टेटिव  मशीनरी  जो
 फंक्शन  करती  थी  बह  सब  खत्म  हो  गई  है  1
 हमारा  सी  आई  टी  यू  आल  इडिया  आगे-
 नाइजेशन  है  ।  हम  तो  सोशल  बायकाटेड  हैं  |
 कोई  लीग ली  रजिस्टर  यूनियन  है  तो  उसका
 रेप्रेजन्टेशन  भी  नहीं  लिया  जाता  है  ।  कोई
 उस  पर  डेसीबल  नही  होता  है  ।  अगर  हमारी

 यूनियन  से  ताल्लुक  है  तो  लेबर  मिनिस्ट्री  तक
 उसका  डेसीबल  नही  सेते  है।  ट्रिब्यूनल  में  भी

 नहीं  भेजा  जाता  t  यह  राज  हालत  है  ।  ट्रेड

 यूनियन  राइट्स  बिल्कुल  नहीं  है  I  एन्युभ्नल
 मीटिंग  करेंगे  तो  परमीशन  उसके  लिए  नहीं
 मिलेगी'  t  एलेक्शन  होगा,  उसकी  परमिशन

 नही  है  ।  यह  सब  इटरवैशन  राज  हो  रहा  है  t

 फिर  डी  शाई  शरार  लगा  देते  है  ।  डी  शाई

 आर मे  पकडे  जाने  क ेबाद  फिर  जब  वह  रिलीज़

 होकर  अता  है  तो उसको  काम  पर  नहीं  लेते  |

 स्टेट  गवनंमैद  नही  लेती,  सेंट्रल  गवर्नमेंट  नहीं

 लेती,  कोई  फैक्ट्री  नही  लेती  ।  राज  हजारो  को

 तादाद  में  इस  तरह  के  लोग  हर  फैक्ट्री
 के  पडे

 हुए  है  ।  जो  भ्र रेस्ट  हए  एम्प्लायर  ने  उनको
 डिसमिस  कर  दिया  क्योकि  बे  प्र रेस्ट  हो  गए

 थे।  भारती  जेल  में  ह ैउनका  डेसीबल  नही  हा
 कौर  डिसमिस  कर  दिया  ।  यह  हालत  है

 मैनेजमेंट  कमेटी  के  बारे  में  मैं  कड़ता

 चाहता  g  -  तमाम  क्मेंटिया  बनी  हुई  हैं  बहत

 सारे  डिपार्टमेंट्स  में  लेकिन  एटीटयूड  क्या  है  ४



 हु  कि  उनके  बेलफेपर  के,  लिए  लेबर  का  एक

 काम्प्रीहैंसित  ऐक्ट  होता  चाहिए  नेशन-

 लाइन  होने  के  बाद  अवनमेट  की  जिम्मेदारी

 है  कि  उसके  इन्दर  एक  यूनिफाइड  स्कीम

 होनी  चाहिए  ।  इस  का  भी  मैं  समझे न  करता  हू
 मैंने  समय  ज्यादा  लिया  उसके  लिए  माफ

 कीजिएगा

 4 भी  कोई  नई  चीज  नहीं  है  कि
 झगडे  में  श्रम  भोर  अधिक  ही  शोषित

 हैं  ।  इस  सबंध  में  मैं  अठारहूबी
 आजादी  की  हक  दर्दनाक

 इती  हूं  जिस  को  सुत  कर  aw  तो

 ह.  क्यें  ।

 7"?
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 [भी  मौम्मद  इस्माइल]
 असल  जाए  few  नहीं

 नी
 एक

 मैनेजर  जाकर  बोलता  है  कि  हम  जो  बोलते  गहुत्य  कर  क्क्ा्व  था.  t  उस  को  एक

 हैं  बही  करना  होगा  v  कहते  है  स्टाफ  शैवेभ  दु  गुड
 कि  ह  क्राम  करने

 कमेटी  मे  डिस्क  करो  बा  प्लान  है  तुम्हारा
 भज पू रों  को  कारण @  ही डी  करता

 तो  कहते  ८  हमारा  क्या  अलस्त  है
 ?  औ  प्लान

 था  wet  wage  @  एक  मजदूर  था

 चार  पहले  कही  है
 ।

 बलों  बसेगा
 ।

 कोई  प्लान  yf  नि  द
 लसार' में

 में

 नही  देते,  कोई  एजेंडा  नही  देते  ।  इस  तरह से
 ४

 =  oe  fe  ae
 हालत  स्टाफ  लेने  कमेटी  की  है  ।  मैने  समेट  सर

 कब
 इस

 अल
 +

 @  स्टाफ  का  रेप्रेजेंटेशल  42  झा एमा
 ?  वह

 कोड़े  भी  सहने  पड़े
 ।  चेकिंग  चोकर  ही

 झपने  से  जिसको  आहेये  उसको  देवे ?  उसी
 भीतर  कह  बड़ा  Wate  रहता  वा  प्रो

 का  पार्टिसिपेट  होगा  ।  मैनेजमेंट  में  पाटिल-  हमेशा  सोचता  रहता  था  कि  कब  मैं

 सि पेशन की  यो  बात  है  बह बिल्कुल बोगस  =
 बिदोंहू करू ?  आखिर एक  दित  उसे  को

 बात
 है।

 यह  हो  नही  सकता  है।
 यह  इम्मैक्टिपल....  0  उस  ही  ९0358  किल्  य्

 है  |  जब  पॉच  बक्से  कमेटी  को  फंक्शन  नही  करा
 (“नली

 सकते,  लेबर  स्टेडियम कमेटी  को  जो  भास  (  कहा  कि  मैं  काम  नहीं

 इंडिया  लेबल  पर  श्री  उसको  खत्म  कर  दिया  चाहता  हु,  मुझे  किनारे  पर
 उतार  चिया

 wed  pe)  को  eee  कर  शिया  जिसने  लिए  =
 4
 ह

 उतार  दिवा  न्या  और

 रेक्मेंटेशन
 र  चार

 ं
 तक  बह  विल्कुल  एकान्त

 मरद  ४६
 मे  रहा  ।  चार  वर्ष  बाद  भा  कर  फिर
 कप्तान  को  किस  तरह  से  सुबुद्धि  आई  ।

 7
 के  जहाज  पर  उस  कर  तरह  आगे

 साइट
 कै  बे  मैं  ये  ही  कहता

 चाहता...
 बड़ा इस  की  चर्चा  करने  की

 प्रा वश्य कता

 मुझे  खुशी  इस  चीज  की  है  कि  हमारी
 सरकार  का  ध्यान  इस  शोर  क्या  है  t

 लो  गुल  अन्य  न  मैं
 निराशावादी

 महीं  हूं,  मैं  पूरा  भ्राशाबादी  हूं  ।

 के  दिति  क  सेशन  में  जो  कानून
 बनाये  हैं  इसको  तराजू  शर  तौलना  जभी
 के  उन्होंने  qe  कर  दिया  हैं  ।  हमे
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 बॉय  लेबर'  की  सम्पत्ति  के  लिए  करतूत
 बनाया,  घूमते  समान  कार्ले  के  लिए  समान
 अंतर की  बात  कही  है,  मैट नि दी  बेनिफिट
 का  कानून  बनाया  है  इन  कानूनों  को
 बने  हुए  अभी  दस  दिन  भी  नहों  हुए
 हैं  ।  इसके  लिए  हमें  उचित  समय  देना

 होगा  ।  जो  बातें  इतने  वर्षों  से  चली  ा

 रही  हैं  उनको  ठीक  करने  में  समय  लगेगा।
 इसके  लिए  बहा  पर  सिर्फ  कानून  बना
 देना  ही  पर्याप्त  नहीं  है  ।  कोई  स्विच  या
 बदन  दबाने  से  ही  सारा  काम  हो  जायेगा,

 ऐसा  हमें  नहीं  सोचना  चाहिए  ।  इसके

 लिए  समय  चाहिए  ।  ौर  कभी  इतना
 समय  नहीं  हुआ  है  कि  सरकार  को  कोसा
 जाये  ।  लेकिन  इसका  मतलब  यह  दृर्गिज
 नहीं  है  कि  मैं  मजदूरों  का  उद्धार  नहीं

 चाहता  हु  ।  यदि  कोई  लोग  हैं  जो  मजदूरों
 का  उद्धार  चाहते  हैं  तो  मैं  भी  उनमें  से

 एक  हू  ।  मैं  सरकार  से  आग्रह  करता  हूं
 कि  मजदूरों  को  सारी  सुविधायें  दी  जाय

 क्योंकि  बिना  मजदूरों  की  सहायता  किए,
 बिना  उनको  खुश  किए  हमारा  काम  चल

 नही  सकता  है,  हमारे  उद्योग-षा  नहीं  चल

 सकते  हैं  ।  सरकार  ने  श्रमिकों  के  हित  के

 लिए  जो  कानून  बनाए  हैं  बहू  श्राशाप्रद

 हैं  ।  इसके  लिए  मैं  सरकार  को  धन्यवाद
 देता  हूं  लेकिन  साथ  ही  मैं  आग्रह  करूगा
 कि  इन  कानूनों  का  क्षरण  पालन  किया
 जाये  ताकि  श्रमिकों  को  झोर  सारे  देश
 को  विश्वास  हो  कि  हमारी  सरकार

 श्रमिकों  की  कितनी  हमदर्द  है  झोर  उनके

 लिए  क्या  क्या  काम  कर  रही  है  ।

 इसके  साथ  ही  मैं  चाहूगा  एम्प्लायर
 कौर  एम्प्लाईज'  में  मधुर  सम्बन्ध  हों  ।

 यह  तभी  सम्भव  है  जबकि  अमीरों  को
 वेतन  समय  पर  मिले,  उनके  सरलता  से

 DG  Uie-Ti—  CHATERA  34,  MMB  (SAKA)  Min.  af  Labour  sea

 दवा  दाख  के  लिए  सर मता सों  की  बानिस्था
 की  जाये  4  केवल  नाम  के  लिए  ही
 भ्रस्पताल  न  हों  बल्कि  ऐसे  अस्पताल  हों
 जिनमें  दवा हया  कौर  डाक्टर  भो  हों  ।
 जैसा  कि  मैं  ने  पाश्चात्य  देशों  में  देखा  है,
 उन्होंने  इस  समस्या  को  बड़ी  एल्बी  से
 सम्भाला  लिया  हैं  ।  वहा  पर  शामियों  के
 लिए  बहुत  अच्छे  काम  किए  गए  हैं  ।
 वे  श्रमिकों  से  भ्रच्छा  काम  लेते  हैं  लेकिन
 साथ  ही  जितनी  सुविधायें  दी  जानी
 चाहिए  वह  सब  देते  हैं।  मैं  चाहूंगा  सरकार
 से  कि  श्रमिकों  से  सात  दिन  काम  लिया
 जाये  तो  एक  दिन  को  उनकी  छ्द्ठी  हो  1
 साथ  ही  उनके  मनोरजन  के  पूरे  साधन
 होने  चाहिए  ताकि  एक  दिन  की  छुट्टी
 के  बाद  गति  सप्ताह  में  वे  पूरे  जोश  के
 साथ  काम  कर  सके  ।  साथ  ही  उनके
 बच्चों  के  पढने  की  सुविधा  होनी  चाहिए  ।
 इस  प्रकार  से  आप  उनको  साधन-सम्पन्न
 करदें  कि  उनके  मन  में  विश्वास  हो
 जाये  कि  जिस  कारखाने  में  वे  काम  करते

 हैं  बहू  कारखाना  किसी  और  का  नहीं
 बल्कि  उनका  अपना  ही  है,  वे  उस  कारखाने
 के  एक  अलग  हैं  t  हमने  बहुत  से  कारखानों
 का  राष्ट्रीयकरण  किया  है  इसलिए  वहा
 पर  विशेष  रूप  से  सरकार  की  जवाबदेही
 होती  है  t  जिन  कारखानों  का  राष्ट्रीयकरण
 नही  हुआ  है  उनके  सम्बन्ध  में  भी  सरकार
 के  नाते  आपका  करतें ब्य  है  कि  इस  तरह
 का  नियति  रखें  कि  वहा पर  श्रमिकों  का
 शोषण  न  होने  पाये  ।  इस  तरह  से  में
 समझता  हूं  इस  मंत्रालय  की  जिम्मेदारी
 शौर  उसका  काम  बडा  उत्तरदायित्कपूर्ण
 हो  जाता  है  ।

 -

 इसी  प्रसंग  में  मैं  कहना  चाहूँगा  कि

 जो  खदानों  में  काम  करने  बाले  मजदूर  हैं,
 जो  जोखिम  का  काम  करते  हैं  उनकी

 धनिक  प्रकार  की  कठिनाइयां  हैं  ।  उसे

 बातों  का  हमारे  दामोदर  पाडे  जी  ने

 विस्तार  से  उल्लेख  किया  है।  इसलिए  मैं
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 उन  बातों  को  दोहरा  कर  सदन  का  समंद
 मिट  नहीं  करना  जाता  लेकिन  मैं  कहूंगा
 कि  यहां  पर  जो  मजदूर  काम  करते  है
 उनकी  देख-भाल  के  लिए  जो  कर्मचारी
 और  झूमर  नियुक्त  हों  वे  चुस्त  जौर

 दुरुस्त  तो  हों  ही  साथ  ही  विशेषज्ञ  भी

 होने  चाहिए  ताकि  चास नाला  जैसी

 दुर्घटनाएं  म  हों  ।  कभी  चासनाला  की
 जो  दुर्घटना  हुई  वह  आपसे  छिपी  हुई
 नहीं  है  |  वहाँ  पर  पानी  निकाला  जा

 रहा  था,  पूरा  पानी  निकला  भी  नहीं  कि

 दूसरी  दुर्घटना  हो  गई  और  उसमे  पाच
 आदमी  मर  गए  ।  ऐसी  हालत  मे  मे
 विशेषज्ञ  किस  बात  के  हैं  ?  इस  तरह  से
 काम  चलने  वाला  नहीं  है  ।  सरकार  ने

 मृतकों  के  परिवारों  को  यथासमय  सहायता

 पहुंचाने  का  सरहतीय  कार्य  किया  है  |
 उनके  बाल  बच्चों  मे  यदि  कोई  नौकरी
 करने  के  काबिल  है  तो  उनको  नौकरी  देने
 का  वचन  दिया  गया  है  |  इस  मौके  पर

 सरकार  ने  अच्छा  काम  किया  है  लेकिन
 साथ  ही  दूसरी  घटना  घट  गई  ।  इसलिए
 सरकार  को  चाहिए  कि  वहा  पर  जो

 एक्सपर्ट  रखे  जायें  वे  वास्तव  में  एक्सपर्ट

 हों  ।  भाई  भतीजावाद  के  अ्राधघार  पर

 नियुक्तियां  नहीं  होनी  चाहिए  ।  जो  रखे
 जाय  वे  वास्तव  में  एक्सपर्ट  हों  शौर  डिजवें
 करते  हों  ।  उनको  खदान  के  सम्बन्ध  में

 पूरी  जानकारी  होना  चाहिए  ताकि  वे
 अपनी  क्षमता  भर  योग्यता  के  बल  पर

 इस  प्रकार  की  दुर्घटनाओं  के  मजदूरों  की

 रक्षा  कर  सकें--यह  मेरा  सरकार  से

 अनुरोध  है

 भ्रावातस्थिति  कौर  जिसे  सूत्री  कार्यक्रम

 लागू  होगे  से  मालिकों  और  मज़ारों
 के  सम्बन्ध  सुधरे  हैं  ।  हडताल,

 सेराब,  बंद  संया  इन  के  अलावा
 जो  अन्य  बहुत  सी  जीजे

 रहते  ये,  कब  मे  सुनने
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 मिलती  हैं  7  सभी  ज़यह  लोग  सन्तोष  के
 साथ  काम  कर  रहे  हैं,  उत्पादन  बढ़  रहा
 है ।

 हमारी  प्रधान  मेंरी  जी  कहती  हैं--
 हमारे  देश  से  बाहर  भी  कुछ  ऐसे  राष्ट्र  हैं
 जो  हम  से  बिगड़  रहे  हैं,  हम  पर  किसी
 से  किसी  तरह  का  खतरा  उत्पन्न  करना

 चाहते  हैं  -  हम  उन  का  सामना  तभी  कर
 सकते  हैं,  जब  हम  पभ्नुशासन,  निष्ठा  भर
 लगन  से  झपना  काम  करें,  देश  का
 उत्पादन  बढ़ायें  ।  उत्पादन  दो  तरह  का

 होता  है--खेती  का  उत्पादन  शौर  फैक्टरी
 का  उत्पादन  ।  फैक्टरी  का  उत्पादन  तभी
 सम्भव  हो  सकता  है  जब  मजदूर  शीर
 मालिकों  के  बीच  अच्छे  सम्बन्ध  हों  कौर
 इस  दिशा  में  पिछले  दिनो  काफी  काम

 हुआ  है,  जिस  से  उत्पादन  में  वृद्धि  हुई  है।

 जब  से  सरकार  ने  “ईश्वर  पे  फार
 ईश्वर  वर्क”  के  आधार  पर  नया  कानून
 बनया,  जिस  में  पुरुषों  और  महिला  को
 बराबर  मजदूरी  मिलेगी  तब  से  कुछ
 मालिकों  ने  महिलायें  के  साथ  अत्याचार
 करना  शुरू  कर  दिया  ।  मुझे  जो  जानकारी
 मिली  है,  उस  के  आधार  पर  मैं  यह  कह
 सकता  हु  कि  महिलायें  की  बहुत  बडी
 संख्या  मे  छटनी  हो  गई  है  या  उन  को

 पूरा  वेतन  नहीं  मिलता  है  ।  इस  को
 रोर्थम  करना  सरकार  को  जिम्मेदारी
 है,  सरकार  को  देखना  च।हिये  कि  महिलाझों
 के  साथ  इस  तरह  की  वैर-इन्साफ  न  हो

 wa  हम  ने  निराश्रय  किया  कि  हम
 मिलों  को  बद  नहीं  होने  देंगे,  छट ठनी  नहीं
 होने  देंगे,  तब  मैं  पूछना  चाहता  हू--मह
 कैसे  सम्भव  डम  कि  भ्र केले  पश्चिमी
 बयान  में  लाखों  लोगों  को  कम  से  निक/छ
 दिया  गया  ।  साजे  हां  पर  पटसन  के

 कारखानों  में  काम  करने  वाले  मजदूरों
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 श्री मनु,  हमारे  क्षेत्र  में  एक  सकरी

 (दरभंगा)  चीनी  मिल  है,  उस  के  मालिकों

 ने  पर कारण  ही  उस  मिल  को  बन्द  कर
 दिया,  जिस  से  तमाम  मजदूर  बेकार  हो
 गये  तथा  किसानों  को  बहुत  नुकसान

 हुआ  ।  उन की  व्र उनके उन  के
 खेत  में  लगी

 रही  गई,  मिल  के  बन्द हो  जाने  से  मिल

 में  नहीं  पूंचाई  जा  सकी  1  वहां के
 मजदूरों  का  एक  डेलिगेशन  मंत्री  महोदय

 से  or  wt  मिला  था  तथा  मंत्री  महोदय
 ने  उन  को  भ्राश्वासन  दिया  था  कि  बे

 इस  सम्बन्ध  में  कुछ  कार्यवाही  करेंगे  ?

 मैं  मंत्री  महोदय  से  पूछता  चाहता  हूं  कि

 उन्होंने  इस  सम्बन्ध  में  क्या  कार्यवाही
 की  है  ?

 राष्ट्रीकरण  के  बाद  मजदूरों  का

 करीब  26  करोड़  रुपया  बकाया  था,
 सरका<  ने  उस  की  प्रदाय थी  करा  दी  है-

 यह  बड़ी  उत्साहवर्धक  बात  है  ।  मेरा
 सरकार  से  अनुरोध  है  कि  अ्रमिकों  को

 सुरक्षा  के  लिये  तथा  कारखानों  की  कारगर

 मजदूरों  को  मैनेजमेंट

 गया  है,  लेकिन  यह  काम  राज्य  सरकारों
 पर  छोड़  दिया  गया  है  1  बाप  का  यह
 कर्तव्य  है  कि  भाप  देखें  कि  कौन  स्टेट  इस
 को  ठीक  से  लागू  कर  रहा  है,  कौन  नहीं
 कर  रहा  है,  इस  को  सब  राज्यों  में  ठीक
 से  लागू  कराना  आप  का  काम  है  ।

 मालिक-मजदूरों  के  अनेकों  झगड़े  बहुत
 काल  से  चले  करा  रहे  हैं,  उन  के  फैसले

 नही  हो  पा  रहे  हैं  ।  इन  विलम्बित  झगड़ों
 का  शीघ्र  से  शीघ्र  निपटारा  कराये  शौर

 ऐसी  व्यवस्था  करें  जिस  से  जागे  झगड़े

 नहों  सके  ।

 इन  शब्दों  के  साथ  मैं  इन  मार्गों  का

 समर्थन  करता  हूं  ।

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Mr,  Deputy-Speaker,  Sir,
 many  comphments  have  been  paid
 to  the  Labour  Minister.  I  think
 he  is  worthy  of  some  of
 them  because  he  has  shown
 a  certain  dynamism  in  bringing  for-
 ward  some  new  legislation,  but  I  would
 like  to  say  that  implementation  is
 neghgible.  When  is  an  ordinance  nor-
 mally  brought?  It  is  brought  when
 Parlament  is  not  in  session  and  the
 government  claims  there  is  8  certain
 urgency  for  bringing  it.  But  we  find
 that  those  ordinances  is  regard  to
 labour  which  have  now  became  enact-
 ments  are  yet  to  be  fully  implemented.
 How  is  it  that  during  the  emergency
 we  bring  in  a  number  of  ordinances  on
 bonded  labour,  equal  remuneration  and
 go  many  other  issues  and  yet  nearly  &

 year  after  the  emergency  has  been  de-
 clared,  they  are  yet  to  be  fully  imple-
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 mented  and  distortions  ate  coming  up?
 Your  implemenation  machinery  is  pot
 being  s®  up  any  where.  When  ques-

 >  a
 are  anked,  the  minister  says,

 will  have  a  discussion  with  the
 Labour  Ministers  of  States.  Ibey  are
 coming  and  we  shall  see  what  can  be
 Gone!”  And  nothing  8  done:  Take
 for  instance,  the  Equal  Remuneration
 Act,  In  ‘tea  plantation  fn  Assam,
 West  Bengal  and  Tamil  Nadu  this  is  not
 being  implemented  Distortions  are
 coming  up.  At  the  same  time,  in  other
 industries  the  employees  claim  that  the
 Act  can  apply  any  time  within  three
 years  after  the  date  of  the  commence.
 ment  of  the  Act,  as  and  when  the
 Central  Government  may  notify  the
 industry  or  establishment  there  it
 will  come  into  force,  So,  if  an  indus-
 try  or  esttablishment  is  not  notified,
 that  industry  and  establishment  says
 to  the  workers,  “Wait  for  three  years”
 Are  they  gomg  to  come  to  the  Gav-
 ernment  and  say,  “notify  it’.  No.
 Therefore,  2  the  principle  of  equal  pay
 has  been  accepted,  then  surely,  there
 should  be  a  builtin  provision  to  see
 that  there  is  immediate  implementation
 and  the  act  becomes  a  reality  Other-
 wise,  the  long  list  of  achievements
 which  Mr  Kulkarn:  and  a  host  of  othe:
 read  out,  remain  mere  pieces  of  paper

 ३8  hrs.

 Similarly,  with  regara  to  retrench-
 ment  and  lay-offs,  you  have  your  own
 enactments,  you  have  your  own  legisla.
 tions,  you  have  your  own  Government
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 and Why  in  it  tant  shone
 em distortions  coming  up?  hes

 no  Spectal  Otticer  téen  sppdinted
 va
 fhe

 to  go  to  for  solutfon  of  ther  problems
 There  is  no  Advigory  Committee  as
 provided  under  the  Act,  to  go  into  the
 fact  whether  certain  work  can  or  can.
 not  be  done  by  women  and,  therefore,
 they  cannot  be  moved  from  one  work
 to  another.  This  is  the  idea  betund
 setting  up  the  advisory  committee.  Go,
 they  are  told,  either  do  this  work  or
 tha{  work  or  get  out  Is  this  the  prin-
 ciple  underlying  this  Bill?  Is  this  the
 idea  with  which  you  brought  ut  with
 such  a  fanfare  in  the  Internatnonal
 Women  Year?  While  we  do  compli-
 ment  the  Minister  for  bringing  this
 legislation,  we  would  appeal  to  him
 to  pay  equally  urgent  attention  to  the
 question  of  implementation  of  titese
 legislations  that  he  has  been  bringing
 in  during  this  time

 There  is  another  point  He  will  say
 that  it  is  not  strictly  within  his  purview
 but  afterall,  the  Labour  Ministry  ig  the
 watchdog  of  the  interests  of  labour  or
 so  do  we  hope.  After  the  Emergency,
 there  is  one  particular  situation  that
 hae  arisen—that  is  that  the  rights  to
 hold  meetings,  gate  meetings,  public
 meetings  ete  by  the  Trade  Unions,  have
 been  severely  restricted.  Thronghsut
 the  country—may  be  there  are  some
 exceptional  States--this  छ  the  report
 we  keep  on  getting.  This  is  the
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 fatkg  of  the  Emergency.  You  want
 Mabour  to  come  forward  and  increase
 ‘productivity,  You  want  the  trade
 anions  to  play  their  role  in  mobilising
 ‘the  workers  for  the  national  tasks  that
 ह.  ahead  of  them.  Bui,  how  are  we
 to  do  this  when  there  are  no  gate
 meetings,  no  public  meetings  to  explain
 to  the  workers  the  policies  of  the  union,
 the  politics  behind  the  Emergency  and
 the  politics  behind  those  reactionary
 forces  who  are  trying  to  under-mine
 ‘our  economy?  How  ure  we  to  do  it
 without  public  meetings?  Every  time
 you  ask  for  permission,  you  are  not
 allowed.  Some  selectiveness  is  there
 in  this  regard  but  I  do  not  know  why? Our  demand  is  that  thig  fundamental
 wight  for  the  functioning  of  the
 trade  unions  should  be  ensured.
 Ang  it  is  for  the  Labour  Ministry—
 which  ig  the  watch-dog  on  behalf  of
 Jabour  and  which  claims  to  look  to
 the  interests  of  labour—to  take  it  up
 with  the  concerned  authorities  and
 the  Home  Ministry  and  say:  “Let  the
 trade  unions  be  allowed  to  function
 in  g  manner  that  will  enable  them  to
 fulfil  their  tasks”.  Because  the
 working  class  movement  and  the
 major  part  of  the  trade  union  move-
 ment  hag  come  forward  to  support
 the  Emergency  and  the  measures
 taken  against  the  reactionary  forces.
 But  what  is  the  good  of  that  support,
 unless  you  allow  trade  unions  to
 continue  their  work  and  translate
 that  support  into  real  action  by
 mobilizing  the  workers  to  enable
 them  to  understand  the  philosophy
 and  politicy  of  the  Emergency  and
 ‘the  need  and  necessity  to  increase
 production  and  raise  the  standard  of
 our  national  economy?  Sir,  within
 the  little  time  that  you  have  given
 to  me,  I  would  like  to  add  one  word
 more;  and  I  think  the  Minister  will
 also  be  patient.  Mr,  Ismail  had
 Pointed  out  certain  things  about  the
 Money  from  the  provident  fund  and  the
 ESI  not  being  paid  in  by  the  employ-
 डाह;  धात  how  much  of  it  is  not  being
 paid  n,  I  would  tell  the  Minister
 that  the  Government  should  be  very
 ‘vigilant  about  the  monies  relating  to
 compulsory  deposit  schemes  and  the

 340  18-19,
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 additional  emoluments  deposit  sche-
 mes,  because  there  also,  the  same
 danger  iy  present.  There  sre  one  of
 two  concerng  which  have  been  shut
 down  recently;  for  example,  the
 Madhu  Spinning  Milis  in  Coimbatory.
 where  the  monies  relating  to  ESI,
 provident  fund  and  the  CDS  have  all
 gone  down  the  drain.  Therefore,
 when  you  are  taking  50  per  cent.
 of  the  dearness  allowance—or  when
 you  have  deducted  earlier,  the  in-
 crease  in  wages—and  these  have  not
 been  deposited-the  worker  is  going
 to  ask  as  to  where  the  money  {s.
 This  ia  going  to  lead  to  a  great  deal
 of  trouble;  so,  the  Minister  of  Labour
 shoulg  be  extremely  vigilant  on  this,
 because  this  is  a  matter  concerning
 the  savings  of  the  workers,  just  as
 much  as  in  the  case  of  the  provident
 fund  and  the  ESI  dues.

 Mr.  DEPUTY-SPEAKER:  I  was
 told  that  earlier,  the  Speaker  had
 announced  that  the  Minister  would
 be  asked  to  reply  at  3  p.m.  We  are
 past  that  time.  There  are  still  2
 more  Members  from  the  Opposition;
 and  4  more  Members  from  the  Con-
 gress  Party.  I  do  not  know  what  is
 the  sense  of  the  House.  Should  the
 Minister  reply  now?  Do  you  have
 anything  to  say,  Mr.  Raghu  Ramaiah?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  हू.  RAGHU  RAM-
 AIAH:  Iam  in  the  hands  of  the
 House.  If  the  Members  say  that  it
 can  be  at  4  O'clock  and  if  the  Deputy
 Speaker  agrees,  it  is  all  right.

 MR.  DEPUTY-SPEAKER:  very
 well;  the  Minister  will  be  called  upon
 to  reply  at  4  p.m.  or  earlier.  प्  am
 not  going  to  add  any  more  name  to
 the  list;  and  the  Members  will  be
 given  their  opportunity;  but  they
 should  also  understand  their  respon-
 sibility.  (Interruptions)  Now,  Mr.
 N.  K.  Sanghi.

 SHRI  N.  K.  SANGHI  (Jalore):  I
 rise  to  support  the  Demands  under  the
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 Ministry  of  Labour.  Much  hag  al-
 ready  been  said  about  the  Ministry's
 fruitful  working.  Industrial  relations
 in  the  country  have  taken  g  turn  for
 the  better,  after  the  imposition  of  the
 Emergency;  ang  many  new  legisia~
 tions  providing  for  the  grant  of  socio-
 economic  benefits  for  the  industrial
 labour  have  been  brought  in  by  this
 Ministry.  It  has  also  been  said  that
 though  many  new  legislations  have
 been  brought  in,  not  much  has  been
 done  in  regard  to  implementation.  [
 am  sure  my  friends  would  realize  that
 when  new  legislations  are  introduced,
 it  would  take  time  for  them  to  be  im-
 plemented.  It  is  only  the  rising  sun
 now;  but  when  the  sun  rises,  I  am
 gure  that  the  good  effect  of  these
 legislations  would  be  seen.

 15.08  hrs.

 [SHRz  Vasant  SaTHE  in  the  Chair]

 I  would  like  to  confine  my  remarks
 to  some  of  the  schemes  under  the
 Labour  Ministry,  which  are  worked
 for  the  benefit  of  industrial  labour  but
 which  are  not  doing  the  job  in  the
 way  it  is  expected  to  be  done

 I  invite  the  Minister's  attention
 to  the  Provident  Fund  Scheme  When
 the  Providend  Fund  Scheme  was  first
 implementeg  in  ‘1952,  it  was  for  the
 benefit  of  the  labourers  who  would
 contribute,  to  which  the  emplcyers
 woulg  also  contribute,  and  this  am-
 ount  would  be  utilized  at  the  retire-
 ment  of  the  employee  for  the  benefit
 of  his  children  or,  on  his  death,  for
 the  benefit  of  his  family.  But  what
 We  now  see  is  that  when  the  em-
 ployee  ig  dead,  there  is  inordinate  de-
 lay  in  the  payment  of  the  provident
 fund  money  by  the  Provident  Fund
 Department  anq  its  officials.

 When  an  emplyoee  dies,  it  is  usual-
 ly  said@  that  the  nomination  form  has
 not  been  received  and  hence  the  pay-
 ment  cannot  be  made.  I  think  it  is
 one  of  the  prime  objects  of  any  lab-
 our  welfare  scheme  that  the  benefit
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 goes  to  the
 propagate

 family  of  the
 employee  at  €  est,  without  any
 delay.  For  १०८६१  of  the  depart-
 mental  officials  in  not  getting  the  no-
 mination  forms,  or  not  holding  the
 forms  properly  in  their  files,  delaying
 the  paymerit  of  the  provident  fund
 amount  to  the  dependents  is  a  matter
 of  serioug  consideration.

 If  the  nomination  forms  are  not
 properly  kept  by  the  department  be-
 fore  the  death  of  a  person,  it  creates
 a  peculiar  situation.  The  heirs  may
 be  elderly  ladies  who  are  alliterate
 ang  they  are  really  put  into  difficul-
 ties  in  getting  this  payment  from  the
 Provident  Fung  Commissioner.  This
 ig  a  matter  which  should  be  looked
 into.  I  have  personally  requested  the
 Labour  Minister  to  issue  instructions
 to  the  officers  that  these  forms  should
 ba  taken  m  duplicate  ang  one  form
 should  be  sent  to  the  employee  thro-
 ugh  the  employer.  I  am  sorry  to  say
 that  these  new  instructions  have  not
 been  carried  out  so  far.  If  the  dupli-
 cate  copy  of  the  nomination  is  sent  to
 the  labourer,  he  would  know  whether
 the  nomination  form  has  been  recciv-
 ed  by  the  Provident  Fung  Commis-
 sioner  or  not.

 One  of  the  other  difficulties  faced
 by  the  labour  is  the  productior,  of  the
 estate  duty  certificate  and  succession
 certificate.  In  many  cases  the  pay-
 ment  is  delayed  on  account  of  the
 non-production  of  these  certificates.
 The  Estate  Duty  Act  is  a  self-contain-
 eg  Act  which  provides  for  all  the

 steps  for  the  recovery  of  the  duties.
 Now  to  link  up  the  payment  of  the
 provident  fund  amount  with  the  pro-
 duction  of  the  estate  duty  certificate
 is  highly  improper,  because  tne  Estate
 Duty  Act  does  not  come  into  opera~
 tion  til]  six  months  after  a  rerson  is
 dead.  Further,  the  estate  duty  pro-
 ceedings  will  take  a  very  long  time.  So,

 if  you  insist  on  such  a  certificate,  I

 am  sure  the  poor  family  or  Jegal  heir

 would  never  be  able  to  get  the  money
 at  least  for  one  or  two  years.  Sere
 I  want  to  draw  the  attention  of  the

 hon,  Minister  to  a  recent  Supreme
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 Court  judgment,  given  on  22nd  March,
 1976,  reported  in  all  the  newspapers,
 ‘which  says:

 ‘The  Supreme  Court  today  ruled
 that  attachment  of  provident  fund
 assets  or  pensionary  dues  of  a  Gov-~
 ernment  servant,  held  in  trust  by
 the  State,  are  totally  prohibited,
 even  against  8  court  decree  under
 Sections  3  and  4  read  with  section
 2(A)  of  the  Provident  Fund  Act,
 1925.

 It  will  be  a  gross  violation  of
 legal  mandates  involving  ‘public  in-
 terest’  if,  in  the  teeth  of  such  in-
 junction,  an  attachment  of  provident
 fund  and  pensionary  dues  of  a  Gov-
 ernment  servant  should  still  be
 ordered  by  g  court,  the  court  held.”

 So,  even  if  a  court  decree  is  there,  you
 cannot  attach  the  provident  fund
 amount.  Then,  how  does  the  Labour
 Department  hold  up  the  payment  of
 the  Provident  Fund  to  the  legal]  heirs
 by  merely  saying  that  you  must  pro-
 duce  the  estate  duty  certi%cate.  It  is
 highly  wrong.  So  far  as  estate  duty
 is  concerned,  there  is  a  separate  law
 which  provides  for  the  recovery  of

 nat  duty,  and  making  conditional  the
 payment  of  the  provident  fund  on
 the  payment  of  the  estate  duty,  especi-
 ally  in  view  of  this  Supreme  Court
 decision,  completely  falls  to  the
 ground,  The  Ministry  would  do  well
 to  examine  this  matter  and  issue  in-
 structions  so  that  this  certificate  is  not
 insisteq  upon  by  the  Government,

 In  the  provident  fund  scheme  we
 have  got  more  and  more  people  in  its
 coverage,  more  and  more  reople  of
 different  categories  have  been  brought
 under  its  coverage  and  people  with
 higher  salaries  have  been  brought
 under  its  perview,  But  what  we  find
 is  that  the  account  slips  that  the
 department  is  supposed  to  give  do  not
 come  for  years  together.  There  should
 be  a  machinery  by  which  the  Govern-
 ment  should  take  care  to  ensure  whe-
 ther  these  account  slips  are  received
 by  the  employees  or  not,  because  the

 CHAITRA  25,  898  (SAKA)  Min.  of  Labour  294

 failure  of  the  department  to  issue  ac-
 count  ships  creates  a  feeling  among
 the  employees  that  perhaps  the  em-
 Pployees  have  not  deposited  the  am-
 ount,  and  this  creates  8  peculiar  situa-
 tion.

 This  is  a  matter  which  requires
 streamlining  the  entire  provident
 fund  department.  Possibly,  you  may
 also  think  of  installing  computers.  If
 human  labour  is  not  able  to  work  in
 the  manner  they  are  expected,  or  if
 they  cannot  bring  in  effciency  to
 make  the  payment  in  time.  or  issue
 the  account  slips  in  time.  perhaps  we
 can  think  of  a  central  system  of  com-
 puters  by  which  the  Ministry  may  be
 able  to  work  more  efficiently.

 Recently  we  introduceg  the  Addi-
 tional  Emoluments  Comp.isory  Depo-
 sit  Scheme.  This  is  also  supposed  to
 be  under  the  contro]  of  the  Provident
 Fund  Commussioner,  but  the  amounts
 are  being  deposited  in  the  banks  and
 the  Commissioner  does  not  heep  any
 accounts.  When  the  money  is  to  be
 refunded,  I  do  not  know  how  your
 department  is  going  to  deal  with  it,
 Further,  when  income-tax  ques  can
 now  be  deposited  in  250  branches  of
 the  nationaliseq  banks  m  the  coun-
 try,  C.D.  deductions  can  be  deposited
 only  in  the  State  Bank  of  India,  Jai-
 pur,  in  case  of  Rajasthan.  The  en-
 ployer  has  to  send  the  cheque  by  re-
 gistered  post,  acknowledgement  due,
 only  to  Jaipur.  This  is  a  situation
 which  cannot  be  understood.  I  think
 more  branches  should  be  authorised
 to  receive  this  amount,  and  the  matter
 simplified  and  diversified.

 Today,  the  crediting  of  interest  on
 the  deposits  in  the  provident  fund  of
 the  employees  is  also  creating  an
 anomaly.  Clause  60(2)  (2)  says:

 “Interest  for  the  period  of  cur-

 rency  of  the  card  shall  be  allowed
 on  the  balance  standing  to  the  credit
 of  the  member  on  the  first  day  of
 April  falling  within  the  period  of
 currency.”
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 Tt  meang  that  after  the  clo  je  of  the
 year,  the  interest  aceruey  on  the  total
 amount  in  a  member's  account,  i.¢.,  as
 चका  let  April,  is  to  be  crediteg  to  his
 account.  Rut  in  practice,  interest  ig
 calculated  on  the  arnount  lying  to  the
 credit  at  the  end  of  the  last  year which  means  that  the  member  does
 not  get

 by  venedt
 of  the  interest  ac-

 crueq  on  the  contributions  ma  -
 ing  the  whole  year.  Why  eae  ae
 be  denied  the  very  small  amount  of

 interest  that  he  ig  entitled  toy  The
 situation  should  be  remedied  and  some
 via  media  should  be  found.

 Presently,  the  Emplovees  Provident
 Fund  scheme  ang  the  Additional  Emo.
 luments  Compulsory  Depus,  Scheme

 av
 not  working  in  the  manner  in

 which  they  should.  Though  the  EST
 has  been  extended  to  cover  em-
 ployees  drawing  upto  Rs.  1,000  and
 also  more  categories  than  before  the
 medical  benefits  given  under  its  re-
 quire  looking  into,  For  instance,  an
 employee  is  entitled  to  medical  bene-
 fita  from  the  day  he  joins  service,  but
 his  family  members  start  getting  the
 same  benefits  only  after  43  weeks.
 Why  should  the  family  members  be
 debarred  for  this  period?  It  is  an
 archaic  idea  that  they  should  get  the
 benefits  only  after  a  certain  period.
 Either  we  do  not  give  the  employee
 himself  the  benefits  for  some  time,  to
 start  with,  or,  if  we  give  him  the
 benefits,  then  the  members  of  his
 family  should  also  get  the  benefits
 from  the  same  time.  There  is  no

 —
 behing  the  present  arrange-

 The  method  of  collecting  the  ESI
 contribution,  which  was  introducad
 during  the  British  period,  is  also
 archaic.  You  have  to  spend  a  Ist  of
 money  jin  printing  ticketz  It  should
 be  simplified,  The  employers  can  be
 askeq  to  deposit  the  money  for  périods
 of  six  months  or  twelve  months  at  a
 time,  so  that  clerical  work  is  reduced,
 there  is  no  waste  of  Ikbour  in  un-
 necessary  administrative  checking  up.
 During  the  emergency,  the  entire

 an
 system  has  tein  simplidied,

 petmitg  have  hern
 introduced.  So,  why  should  not  the
 Labour  Ministry  also  think  of  simpli-
 fying  lepislative  measures  and  the
 administration  of  the  ESI  scheme*

 Thee  are  toe  matters  of  simplif-
 cation.  If  we  simplify  them,  I  am
 sure,  we  can  bring  to  book  derelicts
 much  more  easily  and  quickly  and
 see  that  =  the  socio-economic  benefit
 that  we  want  to  give  to  the  worker's
 is  given  to  them  easily  and  quickly.
 I  hope,  the  hon  Minister  will  take
 into  consideration  all  these  pcints
 With  these  words,  I  support  the
 demands  for  grants  relating  to  the
 Ministry  of  Labour.

 SHRI  K  MAYATHEVAR  (Dindgul)-
 Mr.  Chairman,  Sir,  I  support  the
 demands  for  grants  relatmyg  to  the
 Ministry  of  Labour.

 First  of  all,  I  congratulate  the  hon
 Labour  Minister  for  taking  effective
 action  regarding  the  bonded  labour
 system  in  Tamil  Nadu  Sometime
 ago,  we  all  know  that  the  then  Gov-
 ernment  led  by  Mr,  Karunanidhi  issued
 a  statement  that  there  was  no  bonded
 labour  system  prevaiing  in  Tamu!
 Nadu  Mr.  Kathamuthu  on  behalf  of
 the  Communis:  Party  of  India  and

 myself  on  behalf  of  my  party  chai-
 lenged  the  then  Tam\i  Nadu  Govern-
 men  regarding  the  prevalence  of  the
 ponded  labour  system  in  Tami  Nadu
 Our  pleadings  before  this  House  +  ere
 taken  into  consideration  by  the  hon
 Minister  and  the  Government  of
 Indie  immediately  collecteq  data  from
 Tamil  Nadu  about  the  prevalance  ot
 bonded  labour  system  in  Tamil  Nadu
 They  have  now  taken  very  good  ac
 tion.  But  still  I  request  the  Govern-
 ment  of  India  to  provide  proper  faci-
 lities  for  the  labour  who  are  freed
 from  bondage  under  the  bonded
 labour  system.  They  are  freed  bul
 they  are  sometimes  left  unemployed
 Therefore,  my  suggestion  48  that  they
 must  be  not  only  freed  but  they  must
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 be
 given

 some  e¢tnployment.
 rs course,  t  Primary  objective  is

 see  ‘that  they  must  be  Kook  ‘The
 secondary  objective  of  the  Govern-
 ment  of  India  and  the  community
 must  be  to  see  that  we  provide  them
 with  employment  or  provide  them
 with  Jand.  If  land  is  not  available,
 if  employment  js  net  readily  avai)-
 able,  you  must  give  them  scme
 anclal  assistance,  thereby  safeguard-
 ing  their  intercsis.  The  Government
 ig  imp:emanting  the  policy  but  3¢  38
 not  to  the  expectation  of  the  people
 a  large.

 There  are  so  many  requirements  to
 be  satisfied  to  meet  the  needs  of
 freed  bonded  labour  in  Tami]  Nadu
 I  appreciate  the  hon,  Minister’s  con-
 cern  for  labour  and  for  looking  into
 the  matter  specially  in  regard  to
 Tamil  Nadu.  The  then  Government
 led  by  Mr.  Karunanidhi  was  an  enti-
 labour  Government.  The  labour  was
 most  exploited  ty  the  then  Govern-
 ment  in  Tamil  Nadu.  There  were  so
 many  strikes;  there  were  so  many
 murders;  there  were  so  many  indus-
 trial  disputes.  But  today  “he  labour,
 to  some  extent,  is  very  happy  and
 calm.

 Regarding  agricultural  labour,  the
 Labour  Department  of  the  West
 Bengal  Government  has  gone  into  the
 problem  of  agricultural  labour  and
 their  conditions.  They  have  found
 out  that  there  are  50  agricultural
 labourers  in  thre2  districts  of  West
 Bengal.  In  all  these  three  districts,
 the  minimwn  wages  fixed  by  the
 Government  are  @  Rs  636  p  for
 men  and  women  as  equa]  wages  and,
 for  minors,  it  is  Rs  4.70  9  I  quote
 from  their  data:

 “90  per  cent  of  the  total  number
 of  people  interviewed  are  not  aware
 of  the  minimum  rates  of  wages
 fixed  by  the  Government.  Further,
 for  effective  enforcement  of  the
 minimum  rates  of  wages,  an  all-
 embracing  implementing  machinery.

 pas
 been  constituteg  upto  the  black

 eve  Pig

 What  does  it  mean?  We  are  having
 8  very  good  objective,  ड  are  having
 8  very  good  plan;  we  are  having  a
 very  good  thmking  for  the  better-
 ment  of  the  people  of  India.  But  we
 must  implement  it.  This  is  not  what
 I  am  saying.  This  is  what  the
 Labour  Depariment  cf  West  Bengal
 is  saying.  So  far  as  agricultyral
 workers  are  concerned,  we  aye  all
 aware  that  there  is  no  union  to  fight
 for  them,  There  are  no  political
 parties  to  fight  for  heir  cause  in
 Parlament.  ‘There  are  only  a  little
 bit  small  unions,  not  hke  industrial
 unions,  organised  unicns,  in  urban
 areas  I  would  request  the  Govern-
 ment  a  thousand  times  repeatedly  ५९०
 Jook  into  the  welfare  of  the  agrical~
 tural  labourers  who  are  forming  72
 to  80  per  cent  of  the  total  number  of
 labourers  in  the  country.

 Regarding  Beedi  workers,  we  have
 passed  certain  legislations,  but  noih-
 ing  has  been  amplemented  so  fa*.
 The  people  and  SBeedi  wsrkers  m
 Tamil  Nadu  do  not  even  know  about
 this  legislation  I  would  request  the
 Government  us  well  ag  the  hon
 Minister,  who  is  verv  active  in  im-
 plementing  the  policies  relating  to
 labourers  ६0  look  into  the  matter
 relating  to  welfare  of  the  Beedi  wtr-
 kers  in  Tamil  Nadu.  As  I  said  they
 da  not  know  ४०००८  the  legislation
 passed  by  you;  you  must  make  pro-
 per  propaganda  and  see  that  the  mea-
 sures  are  implemented  effectively.

 Now  coming  to  the  compulscry
 deposit  scheme,  the  total  amount  to
 be  deposited  woulg  come  to  450  crores.
 We  have  pleaded  many  times  that
 this  is  not  sufficient  ¢o  curtail  or  con-
 tain  the  inflation.  You  had  the  vol-
 untary  disclosure  scheme  of  income
 and  which  yielded  very  good  income
 to  the  Government.  I  weu'g  request
 the  Government  not  to  give  all  the
 liberty  to  the  tax  payecs  to  disclose
 voluntarily.  The  voluntary  disclo-



 proper  and  competent  authorities,  we
 can  unearth  more  black  moncy,  but
 those  recommendations  sre  not  im-
 plemented.  I  would  request  the
 Government  that  they  shovid  take
 into  consideration  the  vatious  recom-
 mendations  of  the  committees  and
 implement  them  in  order  to  uncarth
 black  money.  The  black  money  alone
 in  circulation  in  the  country  is  about
 ‘18,000  crores.  I¢  is  right  time  and
 suitable  time  for  the  Government  to
 set  the  machinery  in  motion  to  arrest
 all  the  black  marketeers  and  take
 measures  to  unearth  black  money.
 Only  then  you  can  curtail  the  infia-
 tion,  not  by  taking  away  the  smell
 amount  of  450  crores  which  would
 actually  amount  to  taking  away  the
 bread  of  the  employees,  labourers
 and  working  class  who  are  already
 lack  in  so  many  eesen‘*ial  facilities.
 They  are  not  self-sufficien:,  they  are
 fighting  for  their  life;  they  are  fight-
 ing  for  their  bread,  Under  the  com-
 pulsory  deposit  schene,  by  reducing
 their  dearness  allowance,  the  Gov-
 ernment  would  get  about  450  crores.
 That  is  not  rufficient  and  big  amount
 for  the  Government,  I  would,  there-
 fore,  request  the  Government  to  re-
 consider  this.  Instead)  you  should
 take  immediate  measures  to  unearth
 black  money  I  would  go  to  the  ex-
 tent  of  suggesting  that  even  100.
 rupee  currency  notes  can  be  declared
 invalid  and  you  can  dig  out  most  of
 the  black  money  and  meet  out  your
 aims  and  objectives  of  containing
 the  inflation.

 There  is  no  doubt  that  the  Jabourers
 and  the  workers  are  the  backbone  of
 the  country  The  bon.  Prime  Minis-
 ter  in  her  public  speech  last  month
 accepted  that  the  workers  are  a  part
 of  the  nation.  We  also  accept  it.
 But  thelr  backbone  should  not  be

 ant,  Your  jes  and  objectives
 are,  of  course,  good  for  the  welfare
 of  workers,  but  ly  implement
 them.  ie

 T  once  again  pay  my  respects  to  the
 hon.  Minister  for  his  effective  steps
 te  do  away  with  bonded  labour  in
 Tamil  Nadu.  I  look  forward  for  his

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  feel  that  the  Lotcur  Ministry
 deserves  congratulations  more  than
 ever.  The  Labour  Ministry  has  to
 create  a  new  orientation,  a  new
 thinking  and  a  new  life  into  the  en-
 tire  labour  movement  in  the  country,
 especially,  in  this  era  of  discipline.

 The  hon,  Members  on  the  other
 side  are  very  angry  and  sometimes
 abusive  that  she  so-called  rights  of
 the  labour  class  have  been  iost.  Sir,
 the  labour  class  never  lost  their
 rights.  They  have  been  only  asked
 to  give  up  the  abuse  of  their  rights
 Is  the  right  of  the  labour  only  +o  go
 on  strike?  Is  it  only  to  demand
 more  and  more,  forgetting  the  entre
 fact  of  their  national  consciousness
 and  duty  to  the  country  and  society”

 “That  is  why  I  said  a  new  orientation
 and  a  new  line  of  thinking  which  35
 more  responsible  than  ever  hag  to  be
 given  to  the  labour  movement  in  the
 country  to-day.

 I  get  occasions  to  meet  the  workers
 in  our  trade  union  meetings  I  do
 discuss  the  matters  with  them  and  |
 feel  they  feel  happier  at  the  present
 situation  than  “hey  were  ever  befcre,
 as  the  prices  have  gone  down  and
 stabilised  and  life  has  become  com-
 fortable.  For  example,  bofore  emer-
 gency,  in  my  State  of  Kerala  we  had
 to  pay  Rs.  5.80  per  kg.  of  rice.  We
 are  rice-eaters  unlike  the  hon.  Mem-
 ber  who  rrecedeg  me  What  hap-
 pens?  To-day,  our  worker  gets  rice
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 at  Re,  2.60  as  agains,  Rs.  9.90)  he  was
 previously  paying,  Naturally,  the
 worker  is  happy  that  he  could  save

 Ra.  3  on  one  kg.  of  rice  alone,  And
 naturally,  in  proportion,  the  prices  of
 other  essential  commodities  also  have
 come  down.  We  discuss  these  mat-
 ters  with  our  workers  and  we  6x-
 plain  the  whole  economic  situatian  in
 “he  country.  We  ask  them  whether
 they  would  like  to  demang  more  and
 add  to  the  inflationary  situat:on  in
 the  country  or  they  would  like  the
 prices  go  dowa  and  stabilise.  They
 always  agtee  that  they  are  happy
 with  the  present  situation  more  than
 ever.  This  is  the  impact  which  has
 been  created  by  the  emergency.  The
 workers  understand  their  responsibi-
 lity  and  they  feel  their  responsibility.
 They  are  willing  to  make  sacrifice
 for  the  national  growth  and  improve-
 ment  of  the  economic  conditions  in
 the  country.  In  this  respect,  I  be-
 lieve  the  Labour  Ministry  has  given
 @  new  direction  and  dynamism  in  the
 country.  We  have  to  curb  the  abuse
 of  the  right  which  somebody  said  Is
 inherent  ¢o  tie  working  class.

 Some  hon,  Members  were  very
 vocal  about  the  LIC  deal  which  has
 been  brought  here.  It  was  some
 kind  of  a  bonus  agreement.  The  bon.
 Deputy  Finance  Minister  very  ably
 explained  the  agreernent  ang  every
 member  was  convinced  that  it  was
 inevitable  nnd  necessary  to  bring
 such  a  legislation

 The  whole  problem  of  the  working
 class  to-day  is  to  cope  up  with  the
 national  consciousness  and  the  natio-
 nal  spirit  with  all  their  energy  and
 spirit  for  nation-building.  हित  this
 direction  the  workers  think  that  the
 whole  abuse  of  right  will  go  away

 Secondly,  I  am  very  happy  to
 learn—the  hon  Minister  himself  has
 stated  in  the  House—that  the  pro-
 blem  of  agricultural  workers  you
 must  call  them  rural  workers  is
 being  tackleq  in  right  earnest  Sir,
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 the  rural  workers  are  spread  al}  over
 the  country  and  thess  peuple  are  the
 worst,  sufferers.  Their  condition  is
 worse  than  bonded  lahour.  Now,
 Kerala  has  passed  an  Agricultural
 Workers’  Bill  which  has  been  ac.
 claimed  even  by  the  international
 organisation  like  ILO.  1  am  glad  to
 learn  ‘that  the  Labour  Ministry  has
 circulated  the  copy  of  the  Kerala
 Bill  to  the  States  calling  for  their
 comments  and  I  hope  when  the  com-
 ments  are  received,  the  Ministry  will
 make  a  model  Bil!  for  all  the  States.

 Regarding  bonded  labour,  I  81.
 glad  thet  the  Labour  Mupistry  8s
 quite  vigilant.  You  will  remember
 only  q  few  days  ago  this  matter  was
 raised  on  the  floor  of  this  House  and
 that  was  Lased  on  a  repor  of  an
 official  of  the  Labour  Ministry  itself.
 I  am  very  glad  tha:  the  Ministry  is
 very  conscious  of  this  problem  and  १
 woulq  request  the  Minister  to  see
 that  all  efforts  are  made  not  ouly  by
 the  central  government  but  also  by
 the  States  t>  see  that  it  does  not  exist
 anywhere.  In  this  connection,  I
 would  even  suggest  that  you  must
 have  a  cell  in  your  Ministry  which
 should  have  its  counterpart  in  the
 States  also  to  leok  into  the  problem
 because  merely  by  passing  the  law
 you  canno:  wipe  out  bonded  labour
 from  the  entire  country  overnight.
 Deep  in  the  forests  it  may  exist  On
 that  day  we  raisei  one  such  instance
 in  Tamil  Nadu.  From  the  Chief
 Secretary  to  the  Collector  and  other
 officials  of  the  State  Government
 have  shown  callous  indifference  in
 this  matter.  The  Minister  also  could
 not  explain  whe  her  any  prosecution
 was  launched  against  the  so-called
 masters  In  this  connection,  strin-
 gent  action  should  be  taken  against
 the  concerned  officials  for  their  in-
 difference  So  far  as  provident  fund
 organisation  js  concerned,  I  weuld
 like  to  say  a  word  of  praise  I  have
 associated  with  their  Federation  and
 I  am  associated  with  the  Union  of
 Provident  Fund  Employees.  I  am



 wx  well  as  of  the  Regiuzial
 Commnsnoners  to  discuss  matiora  af

 te  clear  the  arrents.  West
 topped  the  list  then  The

 in  West  Bangal  was  the
 discusseq  with  the  Kerala

 Union  people.  I  am  proud  ४०  say
 that  Kerala  stands  first  in  clearing

 Government  started  an  incentive
 tcheme  in  -tais  regard  ~payment  of
 Re.  i/.  for  each  cese  in  West  Bengal
 to  clear  arraars  I  would  request  the
 Minister  to  give  encouragement  to
 the  employ*es  and  to  the  administra~
 tion  so  that  they  may  go  ahead  with
 the  work.

 In  this  forum,  many  times,  we
 have  taken  up  the  mattcr  of  making
 Provident  Fund  organisation  an  auto-
 gwomous  body  and  to  give  mote
 powers  to  the  Regiena’  Commis-
 sioners  I+  has  not  been  done  yet.
 Even  though  they  sre  not  autonomous,
 they  are  functioning  well.

 I  would  request  the  Minister  to
 see  that  he  must  mamtain  a  good
 spirited  feeling  in  the  minds  of  the
 people  working  in  the  Provident
 Fund  Organisations  that  they  can  rue
 wp  to  the  level  of  the  Commissioner
 through  their  promotions.

 In  segard  to  complaints,  I  may
 mention  that  the  fault  does  not  neces-
 sexily  He  with  the  ट्चाछ' 0] 688.  work-
 ing  there.  In  many  coscs,  they  are
 helpless,  20  per  cen.  of  the  cases  go
 out  of  the  haads  of  the  employees  cr
 the  Commissioner.

 APRIL
 bd  ere  ५9  Min.  of  Labour  904

 ‘86  fat’  we  grosddultons  are  conbdetn.
 ed,  younweet  =  lawl

 from  the  Nationslivedd  Cere  Bector,
 lyibg  ta  atrdane  of  eniployees  for  the

 meaty  yeerd,  There  was  a  fews-
 per  report  that  your  heave  realised

 thet  money.  5

 I  Go  not  wart  to  take  much  time
 to  deal  With  the  other  problens,  but
 T  wotild  request  the  hon  Minister  to
 sive  advict  to  his  counterparts  in  the
 Stwies.  The  workers  understood  the
 problem  of  emergency  for  evolving
 a  national  spirit  and  to  evolve  nation
 building  setivities.  But  some  ९१  the
 capitalists,  mnonopelist  groups  or  in-
 dustrialsts,  resorted  4  harm  the
 interests  of  the  workers  in  diferent
 States  The  matter  may  not  come
 within  the  purview  of  the  Centre,
 but  it  may  concern  the  States  The
 State  Murfisters  may  have  to  take
 more  interest  as  :s  a  State  matter
 Even  in  West  Bengal,  the  answer  had
 come  in  Parliament,  that  277  facto-
 nies  havé  been  clos¢d  or  partially
 closed  Even  though  the  working
 class  is  co-operating  with  the  Gov-
 ernment,  with  the  call  of  the  Prime
 Minister  to  implement  the  20-pant
 programme  and  also  the  call  of  the
 Prime  Minister  for  their  effory  at
 nationa]  Alsmpline  and  nation-build-
 ing,  unfortunately,  some  of  the  peo-
 ple,  employers,  monopolist  groups
 industrialists  are  misbehaving  in  the
 sense  that  thev  are  resorting  to  profit
 motive  They  are  not  interested  in
 the  economic  grow‘th  or  nation-butld-
 ing;  they  are  interested  in,  their  }ro-
 fits  I  woulg  request  the  hon  Mini~
 ter  to  take  note  of  this  matter,  see
 the  co-operation  coming  from  the
 working  claes,  how  they  are  trying  to
 implement  the  20-poing  programme
 how  they  «sre  evolving  the  ethos  of
 the  Prime  Minister's  clarion  call  of
 nation  building.  The  misbehaviour
 being  shown  by  the  industrial:
 should  be  curbed.  He  should  advise
 the  State  Ministers  to  see  that  =  the
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 workers  should  not  be  by
 their  action,  With  these aia  I

 titlate  the  ber  Minister  for
 wringiig  sn  importent  legisiation  in
 the  same  Parliament  and  in  the  same
 Session  to  bring  mere  benefit  to  the
 workers  and  I  hope  he  will  mairfain
 the  spirit  छह  he  will  continue  the
 mew  orientation  to  the  Jabour  move-
 ment  in  this  country  which  can  be
 more  responsible  for  nation  building.

 Sito  एस०  एल०  स  सेना  (महाराज गऊ)
 »  चेयरमैन  महोदय,  6  दिसम्बर,  973  को

 वायदा  किया  गया  था  कि  शुगर  लेबर  की

 द्विपार्टाइट  कान्फ्रेंस  बुलाई,  जायगी,  लेकिन  तीन
 साल  हो  गये वहू  कान्फेत  क्षमा  शक  नही  बुलाई
 लई  रन  9208  मैंने  कानपुर  मजदूर  सभा
 का  निर्माण  किया  था,  तब  से  में  लुगरदहण्डीस्ट्री  के

 अजऊदूरो  के  बीच  में  काम  करता  शा  रहा  हु  उस
 समय  इस  इण्डस्ट्री  में  केवल  4  रुपया  मासिक
 सीनियर्स  वेज  था भीर  कुल  चार  महीने  मिलें

 खला  करती  थी।  बीसियों  हवाले  झोर  धन तन
 के  आद  वे  तनख़्वाहें  बडी,  लेकि तल  कभी  भी

 शूगर  इण्डस्ट्री  के  मजदूरों  बे  साथ  न्याय  नही
 हिंसा  है।  आज  भी  मेरे  सूबे  में  झिनिमरू  वेज
 40  868  हैं,  डी  ० ए०  मिला  कर  कुल  30
 पया  मिलता  है।  मैं  कभी  हाल  में  रुके ना
 अया  था,  वहू।  एक  करोड  टर  का  उत्पादन  हो  ने
 की  खुशी  सें  समारोह  किया  गया  था  मुझे

 वहा  भाल ूम  हुआ  कि  एक  स्वीपर  को  450  रुपया
 तनव्खाहु  मिलती  है,  50  रुपया  डी०  ए
 मिलता  है  कौर  i00  रुपय।  बोनस  मिलता  हैं
 इस  तरह  से  एक  स्वीपर  की  तनखाह  700

 रुपये है  ।  20जून  से  पहले  वहा  कुल  70
 फीसदी  कैपेसिटी  में  काम  होता  था,  लेकिन
 झंझट  कैपिसिटी  Bio  फीसदी  में  काम  होता
 है  -  इस  तरह  से  बहा  की  हालत  बदली  है।  मुझे
 इससे  ८डी  खुशी  है  भोर  वहा  की  लेबर  भी  बहुत
 अहुत ख  श  हैं।  मैं चाहूंगा कि जिस तरह कि  जिस  तरह  से  भाप
 मे  उस  इंडस्ट्रीज  में  झिलमिल  बेज  बढाया  है,
 उसी  तरह  से  शुगर  इण्डस्ट्री  में  भी  बनाये।

 शुक्र  इंडस्ट्री  क ेकर  को  झाल  में  कुल  4

 महीने  तर कदा  मिलती  है,  बाकी  समय  बेकार

 रहता  है।  इस  लिये  जैसा  जाए  मे  फायदा
 किया  था  द्विपार्टाइट  काइट्स  शिक्षा  बुलाइये
 कौर  उनके  लिये  मिनिमल  बैज  फिक्स
 कसीदे।

 इंस्  समय  इन  मजदूर रो  का  जो  30  रुपया
 मिल  रहा  है।  इसके  बारे  में  भी  एक  बात  बत-
 लाता  दाता  ह्यद  क  से  सभा  ।  हमारे  लेबर
 मिनिस्टर  झा हद  ने  सीमेन्ट  इण्डस्ट्री  के  लिये

 एक  एवं  दिया  था,  जिस  में  उन  का  मिनिमम
 वेज  300  रुपया  तय  क्या  था  शुगर  मिल
 के  मिल्की  ने  सोचा  मगर  हुमा रे  लिये  भी  इसी
 तरह  में  एवार्ड  धराया  तो  यह  300%  400
 रुपया  तय  होगा  1  उस  समय  हमारे  यू  पी०
 में  एक  रिएक्शन री  मिस्टर  थे,  उन्होंने
 उन  मे  बात  चीत  को  और  कहा  कि  आप
 301  रूपये  तथ  कर  दे  ताकि  1
 फ्राम्ला  यहीं  खत्म  हो  जाय  जोर

 सेन्ट्रल  ग्रवर्नमेंन्ट  [के  पास  मे  जाय।

 उन्होंने  उन की  बात  को  मान  लिया  जिस
 का  नतीजा  ह्  हुआ  कि  हमारी  मूवमेन्ट
 खत्म  हो  यई,  जो  चीज  से  न्यूरल  गवर्नमेंट  को
 करनी  थी  हु  स्टेट  गवन भेस्ट  के  एग्रीमेंट
 से  खत्म  हो  गई।  वही  मिनिमम  वेज  भ्र भी
 तक  चला  भरा  रहा  है।  मैं  चाहूंगा  कि  उस
 फैसले  को  रह  किया  जाये  शर  जो  मिनिमल  वेज'

 हिन्दुस्तान  की  दूसरी  इंडस्ट्रीज  में  दिया  जा

 रहा  है,  वही  शुगर  इण्डस्ट्री  की  लेबर  को  भी

 मिले।  मगर  हमारे  देश की  एक  बहुत  महत्त्व-

 पूर्ण  इण्डस्ट्री  है,  यह  देश  के  लिये  फोरेन

 एक्सचेन्ज  प्यार  है,  इस  लिये  इस  की  तरफ

 विशेष  ध्यान  दिया  जाना  चाहते  i

 शुगर  इण्डस्ट्री  का  ग्राम  तक  नेशनलाइजेशन

 नही  हुआ  है,  हालाकि  पाच  छ
 सास  हुए

 आपने

 वायदा  किया  था।  मैं  चाहता  हु  कि  इस

 इण्डस्ट्री  का  शिक्षा  नेशनलाइजेशन  किया

 जाय  ।

 गोरखपुर  जिले  मे  एक  घुली  शुगर  फैक्ट्री

 है,  जहा  लेबर  को  तीन  तीर  महीने  तनख्वा हू
 नहीं  मिलती  है  1  बैंक  भी  इस  कार  में  को
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 [वो  शिया  लाल  शना]

 संसद  नहीं  करते  -  बैंक  मिल  मालिकों  को

 तमववाहू  बांटने  के  लिये  क्रेडिट  दे  सकते  हैं,
 सैस्टरल  बैंक  के  चेयरमैन  पट्टा  साहब  हैं,
 दे  मजदूरों  कौ  तनख्वाह  बांटने  के  लिये  कोई
 वैसा  देने को  तैयार  नहीं  है।  मजदूरों का  साल-
 साल  भर  का  वेतन  बाकी  है,  करीब  28  लाख
 रुपये  का  एरियर  है--इस  तरफ  सरकार  को

 सूरत  ध्यान  देना  चाहिये  t

 बाइडेन  लेबर  बिल,  मैनेजमेंट  मे  मजदूरों
 का  पाटिसिप्रेशन  हो,  इसके  लिये  जो  बिल  भाप
 साये  हैं,  पुरुषों  शौर  महिला भों  को  बराबर
 मजदूरी  मिले-इस  सम्बन्ध  में  बाप  जो  बिल
 साये-इन  सब  के  लिये  झप  को  बधाई  देता  हू  1
 आप  ने  इस  सम्बन्ध  मे  जो  काम  किया  है,
 द. क  एतिहासिक  है  भोर  हमेशा  या  रहेगा।

 हमारे  यहा  एक  गो रखपुर  लेबर  डीपो  था।
 जब  को त  का  नेशनलाइजे शन  हुआ,  उस  समय
 4  स्वर्गीय  कुम।/रमगलम  साहब  से  कहा  था  कि
 सेनशन।लइजेशन  से  यहां  जो  सं।०  कारण  लोग
 को  आफिस  है  वह  बन्द  हो  जायगा  1  उन्होंने
 फायदा  किया  था  कि  बह  बन्द  नहीं  होगा,
 ह्म  उस  का  इन्तजाम  करेंगे  ।  तो  मेरा

 कहना  सही  निकला  राज  गोरखपुर  लेबर
 डिपो  की  यह  हालत  हो  रही  है  कि  वह  खाली
 पढा  हा  है  शौर  वहा  के  जितने  कमरे  हैं  वह
 भी  खाली  पढे  हुए  हैं,  उन  में  कोई  काम  नहीं
 होता  है  ।  यहां  पहले  बहुत  से  लोग  भर्ती

 होने  के  लिये  जाते  थे।  गोरखपुर  जिला  जो

 शक  लेबर  सप्लाई  करने  का  सेन्टर  था,  वहू
 खत्म  हो  गया  है।  कौर  वहां  के  मजदूर  परेशान

 हैं।  मुझे  ताज्जुब  हुआ  यह  जान  कर  कि  वहा  का
 जो  डिप्टी  डायरेक्टर  उस  इमरान  के  जार
 कमरों  में  रहता  था  सरकार  की  इजाजत  से,
 उस  को  आर्डर  हुआ  है  कि  बहु  कमरों  को  खाली
 कर  दे।  मेरी  समझ  में  नहीं  भ्राता  कि  मगर
 उन  कमरों  का  इस्तेमाल  कोई  कर  रहा  है  तो
 उन  को  क्यों  खाली  कराया  ह,  फिर  भी

 adhe  कया।
 गौस्यस

 रहें  लोगों  के  हम

 दीं  मिलता है  रहने  के  सिये  ख़ुद  मुझ  को  नहीं
 जिला

 जबकि  पद

 पी

 है  कि

 1 उ  जिसने  लोकल
 एम ०  एल०  एड ०  और  हैं  बहू  ती
 मकान  था  जाते  हैं,  लेकिन  केस  सरकार  के
 अधिकारी  मकान  नहीं  पाते  हैं।  जब  मसाज

 खालो  पड़ा  हुआ  होते  उस  को  यहाँ  सै  क्यों  हटाया
 जा  रहा  है।  मैंने  जब  मानवीय बाल  गोविन्द
 वर्मा  से  कहा  तब  जर  कर  तीन  महीने  का  डिप्टी
 डायरेक्टर  को  ऐक्सटेंशन  मिला  है  ।  में

 चाहा  कि  जब  उन  कमरों  का  उपयोग  हो  रहा
 है  तो  उसको  खाली  न  कराया  जाय  |

 मजदूरों  को  जो  अनवलैम्ड  बैगेज  पडा

 हुई हैं  9  लाख fo  के  करोगे  उस  को  लेबर
 बेलदार फंड  के  लिये  खर्च  करने कौ  योजना

 है।  मैं  भी  उस  लेबर  बंलपैयर  कद  कमेटी
 का  सदस्य हु  ।  हम  ने  कुछ  ऐसे  लेटर्स  के

 लिये  काम  शुरू  किये  हैं,  खासतौर  से  कोल-

 माइनस  लेवर्रर्स  के  लिये  जो  कि  हमारे  यहा
 से  90  परसेंट  कोलमाइन्म  में  जाते  हैं

 ऐसे  रियाज़  में--विहारों  भोर  विधायकों  में
 दो  प्रस् पताल  खोले  जाये।  वहां  पर

 हर  सप्ताह  करीब  300,  400  मजदूर
 गाने  हैं।  मैं  न ेकहा  कि  यहां  कम्पाउन्डर

 से  काम  नहीं  चलेगा  तो  हम  ने  एक  प्लान
 बनायी  है  कि  यहां  इमारत  नई  जाय  गौर

 एक  छोटा  सा  प्रस् पताल  कायम  किया  जाय

 जिस  से  लोग  फयदा  उठा  सके।  श्री

 डा0  एम0  गुप्ता,  जो  कि  एन0  ६0  रेलवे  के
 रिटायर  fro  एम0  mio  हैं  उन  से  वहा

 देखने  को  हम  लोगों  ने  महा  कौर  वह  तैयार हो
 गये  हैं  कि  वहां  जाकर  मजदूरों  को  देख

 लिया  करेगें  नीरू  के  लिये  उनको  00  FO

 प्रति  सप्ताह  दिया  जाएगा  ।  लेकिन  6

 महीने  से  उस  स्कीम  का  एप्रूवल  नहीं  हूंगा

 हैं  जिस  की  वजह  से  डाक्टर  साहब  को

 कुछ  नहीं  मिल  रहा  है।  मैं  चाहूंगा  कि

 उस  स्कीम  की  सेक्शन  जल्दी  भेजी  जाय

 जिम  से  उस  कंब  का  इस्तेमाल  उस  मजदूरों
 के  लिये,  था  उन  के  रिश्तेदारों के  लियें किय
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 जया  जो  मजदूर  30  साल  कोल साइन्स
 हैं काम  करके  भागे  हैं  उन  कौ  था  उन  के

 रिश्तेदारों  को  इस  अस्पतालों  से  दवा

 मिल  सके,  हम  की  व्यवस्था  होना  बहुत
 जरुरी है।  इसलिये  हम  चाहते  कि  इन
 दो  स्थानों  पर  प्रस्ताव  शीघ्र  कायम
 किये  जायें।  इस  योजना  को  कई  महीने
 हो  गये  हैं,  लेकिन  ऐप्रूबल म |  मिलते की
 वजह से  हम  को  काफी  परेशानी हो  रहो  है  कि

 कहां से पेमेंट करे। से  पेमेंट  करे।  इसी  तरह  से  मैं  चाहता

 चूंकि  उन  रियाज ़में  शिक्षा के,  तौर

 हैल्प  सेंटर्स  खोले  जायें  जिस  से  उन  मजदूरों
 को  सुविधायें  मिलें  शौर  जो  0 नमे  ड

 चंडेश  का  पड़ा  छुपा  है  बह  उन  की  भलाई
 पर  खर्च  किया  जाय  ।  मेरी  माग  है  कि

 इस  बारे  में  जरा  जल्दी  से  काम  किया

 जाय  ।

 पाटिसिपेशन  इन  मैनेजमेंट  के  बारे

 में मेरा  कहना है  कि  कमी  तक तो  यह  फ़  से
 मालूम  होता  है।  हमारे  गोरखपुर  जिले

 में  किसी  इंडस्ट्री में  ऐसा  नहीं है  कि  लोग

 चुने गये  हों  शौर  भेजे  गये  हों।  आप

 भड़ दूर ों  को  मीटिंग  करा  कर  उन  के

 सुमा इन दों  का  चुनाव  करायें  ताकि  बह
 काम  कर  से  कौर  वह  नुमाइन्दे  इस
 लायक  हों  कि  वहू  मैनेजमेंट  में  काम  कर

 सभी  जिस से  चह  स्कीम  सकल  हो  इस
 से  बहुत  फ़ायदा  होगा।  मैंने  रशिया,

 चाइना,  मूगोस्ल,विया,  बल्गारिया,  रूमानिया,

 और  हरी  शादी  देशों  में  देखा  है  लेबर  के

 सजेशन  से  बडा  फ़ायदा  होता  है,  वह  जब

 मैनेजर  कमेटीज  मे  काम  करते  है  तो  उद्योग

 को  बहुत  फ़ायदा  होता  है।  मैं  चाहता

 g  कि  हमारे  देश  मे  भी इस  स्कीम को
 ह. स  किया  जाय।

 मुदे  खुशी  है  कि  प्राय  ने  बाण्डेड  लेबर
 को  खत्म  कर  दिया,  भौर  जोड़ी  वर्कर्स

 के  लाभ का  बिल  लावे ।  इस  की  बहुत
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 ही  जरूरत  थी।  देगा  कर  के  श्रम  मंत्री
 ने  लाखों  बीड़ी  बसें  का  आशावादी  पाया
 है।  मैं  उनको  बधाई  देता  हूं  कौर  भाषा

 झ्
 हैं  कि  मेरे  सुझावों  पर  वह  ध्यान
 |

 SHRI  8.  द  NAIK  (Kanara):  I  rise
 to  support  these  Demands.  We  have
 go%  some  labour  statistics  which
 show  that  the  largest  labour  force  in
 this  country  is  m  the  sphere  of  egri-
 culture—agricultural  labour.  That  is
 One  sector  of  the  labour  movement  in
 this  country  which,  unfortunately,
 does  not  seem  to  get  adequate  atten-
 tion  either  from  the  trade  union
 movement  or  even  from  the  Govern-
 ment.

 I  went  through  this  entire  budget
 of  the  Mintstry  of  Labour  presented
 by  the  hon.  Minister,  Shri  Raghu.
 natha  Reddy,  for  Rs.  4482  crores.
 The  total  amount  earmarked  for  the
 purpose  of  agricultura]  labour  under
 minor  heads  etc,  etc.,  as  I  have  been
 abie  to  go  througn  the  detailed
 demands,  is  Rs,  4  lakhs  for  the
 Secong  Rural  Lavour  Enquiry—this
 is  a  repetition  of  th2  first  enquiry—
 and  Rs.  50,000  for  an  agricultural
 labour  cell,  Out  of  a  total  of  Rs  44.82
 crores,  it  comes  to  Rs,  450  lakhs,
 that  is,  out  of  a  rupee,  a  hundredth
 part  of  a  naya  paisa  is  given  for  the
 purpose  of  agricultural  labour,  to
 study  it,  and  for  a  cell,  ory  for  that
 purpose  The  rest  Rs  44.78  crores
 is  entirely  for  the  other  urban  sector.
 I  hope  the  hon.  Minister  would  kind-
 ly  enlighten  me  ™  this  sort  of  dis-
 parity  and  why  it  is  so;  because,  as
 you  very  well  know  as  a  famous
 trade  unionist,  the  rural  agricultural
 labour  trade  union  movement  in  this
 country  is  not  yet  born.  We  do  not
 know  when  it  will  be  born.  The
 conventionals,  even  the  activists,  in
 the  trade  union  tnovemenc  would  not
 touch  rural  agricu'tural  labour  even
 with  a  barge-pole.
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 (Shzi  7  B.  wv.  Naik]
 I  have’  got  Ggures  here  to  show  the

 fantastic  disparities;  that  we  have  in
 our  Inbour  force.  |  hope  that  the  बचपन
 res  giver  in  thig  important  brochure
 pocket  Book  of  Labour  Statisties  are
 justified  on  the  basis  of  the  facs  exist-
 ing  mm  our  country,  In  this  table  popu-
 tation!  ang  labour  force,  we  And  State
 by  State  figures.  I  was  really  shocked
 to  know  that  the  highest  Jlabaur
 force  employtd  in  our  country
 ia  in  the  Stats  of  Arunachal
 Pradesh  57.7  per  cent.  I  was
 trying  to  make  out  a  pont  that  in
 है. 1...  to  the  labour  force  employed  in
 our  country,  Arunachal  Pradesh,  the
 old  NEFA,  considered  tq  be  the  ,  nest
 backward  area  lying  to  the  north-eastern
 portion  has  575  per  cent  of  its  popula
 tion  as  labour  force,  whilst  the  rnuch-
 published  justifiably  much-pubhshed

 State  of  Haryana  hag  the  lowest  per-
 centage  of  labour,force  in  this  country.
 It  is,  accarding  to  the  statistics  g.ven
 here,  26.4  per  cent  Are  we  to  even  it
 with  one  of  the  most  advanced  Stztes
 where  there,is  an  industrial  take-off
 and  advancement  has  the  lowest  per-
 centage  of  work  force  and  the  country’s
 average  goes  to  329  per  cent?  It  may
 be  a  sort  of  cooked  up  figure  or  wrong
 reporting  or  the  mistake  of  the  Census
 Commissioner

 We  come  next  to  agricultural  labour.
 The  people  engaged  in  working  on  agri-
 culture,  that  is,  the  cultivators  and  the
 agricultura]  labourers—for  the  benefit
 of  our  friends  from  the  है:  (M)
 party—that  is,  out  of  125  crores  of
 people

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  2.5  crores  of  people  in
 Haryana?

 SHRI  8.  प्र.  NAIK:  You  are  not
 listening  to  me.  You  have  become
 senile.  a

 SHRI  DINEN  BHATTACHARYYA’
 I  am  giving  a  very  patient  hearing  to
 you.

 SHRI  8.  द  NAIK:  On  page  8  of  the
 Labour  Statistics  Book,  the  number  of
 cultivating  people  and  those  engaged
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 in  agriculture,  hour  hes  been  given.

 Fg  enanaed
 in  pgricuitural  work

 today  acohunt  for  mote  than  22  pér
 cent  of  8  totel  working  population
 in  this  country.  And  for  32.5  erares
 of  people  engaged  in  agricultural  ‘tab-
 our  and  agriculfvral  vocations  we  dte
 providing  /200t)  part  of  Budget
 Demands  67-68  of  the  Ministry  of
 Labour.  Thig  works  out  to  a  greater
 amount  of  cisparity.

 Coming  io  our  International
 Women’s  Decade,  of  all  the  professions
 in  thig  country,  labour  profession,  cub
 tivating,  agricultural,  live-stock,  fore
 try,  Mining,  quarry,  household,  cons-
 truction,  trade  ete  ihe  highest  number
 of  femals  employed  in  agricultural
 labour.  They  are  even  greater  than
 the  number  of  the  cultivators’  wives
 working  and  the  figure  is  5  crores
 or  l6  crores  The  females  in  this
 country  are  working  in  the  fields  as
 agricultural  labourers  as  a  beast  of
 burden  and  still  the  Labour  Ministry
 has  thrown  its  blind  eye  towards  them.
 It  78  because  the  Labour  Ministry,  .n
 spite  of  the  great  erudition  of  our
 Hon'ble  Minister  whom  I  hold  a  great
 regard,  is  going  on  conventional  lines
 with  Western  concepts  of  Marxism
 From  the  Peking  Review  I  will  quote.
 Western  concept  m  our  country  is  ap-
 plied  when  deahng  with  Indian  labour
 and  Indian  agriculture.  (Interrup-
 tions).

 So  much,  why  s  it  like  that  irres-
 pective  of  the  brave  attempt  that  has
 been  made  in  the  field  of  releasing  all
 the  bonded-labour,  compliments  to  you,
 and  then  minimum  wages  for  agricul-
 tural  workers?  We  have  no  illusions
 about  it  But,  time  and  again  we  have
 been  tolq  when  it  comes  to  the  imple-
 mentation  of  agricultural  labour  leg:
 slation  and  minimum  wages  to  be
 given  to  the  workers,  that  this  is  after
 all  a  State  subject.  I  have  gone  thro
 ugh  the  Seventh  Schedule  and  I  find
 that  adequate  powers  under  the  Con-
 current  Subjects  exist  in  Entry  Nos  22,
 28  and  %2—Welfare  of  Labour  includ-
 ing  conditions  of  work  ett.—and  there-

 fore  shifting  of  onus  and  the  reapons!-
 bility  to  the  State  Governments  in
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 अछक्ररए  of  agricultural  labour  would
 be  very  very  unfair  indeed.  Kindly

 teler  to  the  Concurrent  List-3,  Seventh
 Schedule  of  the  Constitution  of  India
 where  the  responsibility  is  with  the
 Centre  as  well  88  the  States.  Till  aow
 ‘we  have  been  told  that  it  is  for  the
 State  Governments  to  implement  it.
 Now,  from  rura}  labour,  |  will  come
 ‘to  the  problem  of  urban  labour,

 76  hrs.

 Every  year  the  number  of  people
 who  enter  the  live  registers  of  employ-
 ment  exchanges,  which  do  not  give  a
 very  clear-cut  picture  of  our  upemploy- ment  problem,  ts  very  large.  It  runs
 to  a  crore  of  people  in  ‘1975.  The  aum-
 ber  of  people  who  get  jobs  is  always
 jess  than  the  additional  force  which
 joing  the  unemployed,  From  ist  Janu-
 ary  75  to  3ist  December  75,  4  lakhs
 people  and  odd  were  fixed  in  jabs.  It
 will  mean  that  somebody  joining  =  the
 employment  register  in  976  will  have
 to  wait  for  25  years  to  get  a  job  after
 completing  thig  backlog  of  one  crore
 He  will  get  his  job  in  the  2ist  century
 ang  certainly  not  earlier  at  the  rate
 at  which  you  are  progressing  The
 number  of  people  who  were  on  the
 live  registers  on  3ist  December  75
 was  84  lakhs  The  number  of  penple
 to  whom  you  gave  jobs  in  975  vas
 4  lakhs.  The  number  of  addstional
 people  who  came  in,  after  plus  and
 minus,  was  93  lakhs  When  are  you
 going  to  solve  our  urban  unemploy-
 ment  problem?  Secondly,  56  per  cent
 of  the  people  who  appear  on  the  regis-
 ters  are  educated.  According  to  the
 ministry's  own  report.  out  of  the  93
 lakhs,  as  many  as  43  lakhs  are  matri-
 culates,  undergraduates  and  graduates
 Somebody  studies  for  his  whole  life-
 time  in  the  hope  of  getting  a  job  und
 then  he  comes  to  know  that  he  has  to
 walt  for  the  dawn  of  the  2ist  centurv
 Tt  Is  @  matter  of  scheme  T  speak  cut
 of  conviction.  {  was  unemployed  for
 one  full  year  after  being  a  first  clacs
 विश्क,  in  the  university  and  I  know  the
 pangs  of  unemployment  I  would  urge
 On  the  Minister  to  tackle  it  on  a  war
 baste,
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 What  I  am  going  to  suggest  would
 look  too  radical,  but  I  hope  the  minis-
 ter  takes  it  seriously.  Now  everybody
 wants  8  babu’s  job  in  thig  bank  or
 that  bank.  For  three  years,  suspend
 all  recruitment.  It  will  look  negative
 but  let  me  complete,  In  order  to  in-
 culcate  in  our  young  people  qa  sense  of
 Gignity  of  labour  and  employment
 under  any  circumstances,  give  them  a
 job  like  digging  open  a  pit  and  then
 filling  |  धक  sort  of  Keynesian
 method  of  creating  work  and  employ-
 ment—and  give  Rs,  90  to  a  mafriculate,
 Rs.  i20  for  an  undergraduate  and
 Rs  59  for  a  graduate.  Keep  them
 employed  like  thig  for  a  period  of  two
 or  three  years  and  after  this  work  ¢X-
 perience,  pick  up  the  brightest  ones,
 the  oneg  working  hardest  ang  then
 offer  them  the  other  jobs  Nothing  will
 happen  if  there  is  a  gap  in  regard  ta
 employment  in  respect  of  the  variocs
 gervices  in  the  governmental  and  non-
 governmenta]  agencies  This  work  ex-
 perience  is  a  must  if  you  want  to  solve
 the  explosive  problem  of  unemploy-
 ment,  Whether  it  is  Kerala,  West

 Bengal  or  any  other  place,  we  have

 seen  that  at  the  7००  of

 the  words  form  of  Naxalite  acti-

 vities  was  the  disillusionment  of  the
 found educated  and  gifted  men  who

 that  the  system  operating  in  the
 al

 try  was  full  of  deficiencies  So.  I  hope

 you  do  take  serious  cognizance  of  the
 unemployment  problem  and  try  to  see

 that  the  situation  does  not  go  out  ¢

 hand

 About  brain  drain,  Tf  think  we  can

 afford  a  separate  approach  but  let  me

 not  confuse  it

 MR  CHAIRMAN:  Please  conclude
 now

 SHRI  8  दि  NAIK  We  have  an

 Industrial  Pohcy  Resolution  since  956
 but  we  do  not  have  a  personnel  policy
 and  we  do  not  have  a  price  policy.
 hither  a  man  will  be  a  worker  or  &

 producer  or  a  consumer  So,  we  ust
 have  these  two  things

 In  the  end,  —  would  ke  to  quote
 Karl  Marx  for  the  benefit  of  the  Labour
 Minister  Unfortunately,  thig  is  a  J 4
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 Peking  Review  from  which  I  am  quot-
 ing  ang  Shri  Dinen  Bhattacharyya  will
 be  happy  to  know  that:

 “Where  there  is  oppression,  there
 is  resistence  and  where  there  ig  ¢x-
 ploitation,  there  ig  struggle.  With
 the  growing  poverty  of  the  working
 class  and  its  daily  awakening,  the
 imperialists  and  social  imperialists
 sitting  on  a  volcano  about  to  erupt
 at  any  time  are  doomed  to  destrtc-
 tion.”

 But  I  would  request  the  hon.  Labour
 Minister  to  frame  the  national  labour
 policy  taking  into  consideration  the
 situation  prevailing  here.

 SHRI  D  K.  PANDA  (Bhanjanagar):
 Mr.  Chairman,  Sir,  while  handsome
 concessions  have  been  given  to  big
 landlords  ang  big  industrialists,  abso-
 lutely  no  arrangement  or  allocation  of
 funds  has  been  made  to  agricultural
 labour  |  am  one  with  my  friend,  Mr
 Naik  about  :t  But  I  want  to  remind
 him  that  within  the  framework  of  4
 capitalist  development,  the  hon.  Labour
 Minister  has  really  brought  so  many
 progressive  legislations  and  the  apex
 body  really  deservas  congratulations
 for at  In  the  form  of  investment  alone
 25  per  cent  excise  rebate  has  teen
 given  to  export  orienteg  industries  tut
 last  year  only  Rs  7  lakhs  have  been
 spent  .on  agricultural  labour  90  per
 cent  of  our  population  is  connected
 with  agriculture  So,  for  their  educa-
 tion  and  for  recognising  their  Unions,
 something  more  should  be  spent  by  the
 Government.  The  Labour  Ministry
 should  be  given  more  powers  to  spend
 more  money  on  agricultural  labour

 Ag  far  as  State  Electricity  Boards  are
 concerned,  that  is  one  item  of  the  20-
 Point  Programme  I  again  co  ngratu-
 late  our  hon.  Labour  Minister  that  it
 ls  because  of  him  that  on  14/8/75  an
 agreement  between  the  management
 and  the  electricity  workers  was  signed.
 But  that  agreement  of  14/8/78  could
 not  be  implemented  ang  the  manage-
 ment  ig  taking  action  against  those
 who  want  this  agreement  to  be  imple-

 APRIL  34,  3076  +  Min.  of  Labour  376

 mented.  Therefore,  I  request  the  bon.
 Labour  Minister  to  take  immediate
 action  against  those  officers  who  went
 to  disrupt  the  unity  among  the  work-
 ing  class  in  the  Electricity  Department.
 As  far  as  the  LIC  is  concerned,  Mr.
 Sathe  had  pointed  out  certain  things.
 I  want.to  quote  something:

 “That  All  India  Annual  Business
 figure  which  was  stagnant  at  800
 crores  for  three  years,  jumped  upte
 2,000  crores  in  a  short  period  of  four
 years.  Average  per  capita  produc-
 tion  rose  from  6  to  20  lakhs.  This
 grand  harvest  was  reaped  out  of  the
 efforts  of  a  static  field  force  which
 remained  about  8,000  throughout.”

 Now  we  demand  that  the  agreement  of
 i97]  regarding  the  work  norms  has  to
 be  continued  Negotiations  should  be
 resumed;  and  then  you  can  introduce
 some  other  thing.  But  without  them,
 the  new  code  of  norms  should  not  be
 there,  (Interruptions).  This  is  with
 regard  to  the  Development  Officers  of
 the  LIC

 Now  85  far  8८  the  inter-State  move-
 ment  of  contract  labour  is  concerned,
 it  35  not  being  controlled.  Even  though
 there  is  an  Act,  7६  ts  mostly  sterile,  T
 demang  that  more  attention  should  be
 given  to  ths  From  Orissa,  lakhs  of
 people  are  gang  outside  From  my
 district  itself,  20  lakhs  of  persons  are
 going  out.

 Regarding  the  Industrial  Policy  Re-
 solution  of  1956,  I  would  like  to  say
 something.  I  would  like  to  draw  the
 Minister’,  attention  to  the  need  for
 bringing  about  certain  important
 changes.  Though  labour  is  assigned
 a  vital  role  in  that  Resolution,  the
 loopholes  in  regard  to  giving  concea-
 sions,  should  be  plugged;  and  more  and
 more  concessions  should  be  given  to
 the  labourers,  Productivity  and  pre-
 duction  have  increased.  So  many
 vacancies  have  now  arisen;  specially
 in  the  tea  plantations.  one  thousand
 vacencies  have  arisen.  In  the  Rail-
 ways  also,  thousands  of  vacancies  have
 aricen.  But  those  vacancies  ere  not
 being  filled  up.  As  a  result,  the  work-
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 Joag  on  the  existing  workers  ig  increas-
 mg.  This  has  to  be  looked  anto,  and
 something  has  to  be  done.

 THE  MINISTER  OF  LABOUR  (SHRI
 RAGHUNATHA  REDDY)  Sir,  I  am
 extremely  grateful  to  all  the  Members
 of  the  House  who  have  participated  in
 this  debate  with  great  interest  and  for
 their  valuable  suggestions—and  no  Jess
 I  can  assure  them,  for  their  criticism
 IT  am  also  grateful  to  them  for  the
 words  of  encouragement  and  praise
 that  some  of  them  have  chosen  to
 bestow  on  the  Labour  Ministry,  parti-
 cularly,  on  the  legislative  programmes
 during  the  year  as  well  as  for  the  im-
 provement  in  the  state  of  industrial
 relations  in  the  country  It  may  not
 be  possible  for  me  to  reply  specifically
 to  each  of  the  observations  that  the
 hon  Members  have  made  during  the
 debate  for  want  of  time  So,  I  may
 respectfully  submmt  that  if  on  the
 number  of  points  that  have  been  made
 by  the  speakers  I  have  to  reply  elabo-
 rately  ie  to  reply  to  every  point,  I
 am  afraid  I  may  take  two  days  which
 Mr  Chairman,  Sir  you  will  not  per-
 mit  me  to  do  My  colleague  Shr  Bal-
 govind  Vermayn  had  in  bis  interven-
 tion  covered  extensively  the  ground
 relating  to  Inbour  welfare,  social
 security,  employment  and  training
 meluding  apprenticeship  training
 Though  certain  pomts  have  been
 raised  further,  my  collegaue  had
 already  replied  to  most  of  the  points
 that  had  been  raised  [I  can  assure  the
 hon  Members  that  respectful  note  has
 been  taken  of  all  the  points  mentioned
 by  them  and  it  should  be  our  endeav
 our  to  examine  these  with  the  utmost
 care  and  to  see  how  far  these  sugges-
 tions  can  be  taken  up  for  :mplemen
 tation

 Sir,  there  can  be  no  disagreement  if
 I  say  that  the  most  significant  event  in
 the  vear  ‘1075-76  had  been  the  promul-
 gation  by  the  Presdent  of  the  internal
 emergency  in  June  4975  The  grave
 threat  posed  by  the  reactionary  and
 fascist  forces  to  the  stability  and  order-
 ly  progress  of  the  nation  has  been  halt
 ed  by  the  timely  action  of  the  Prime
 Minister,  Their  attempt  to  wreck  the
 democratic  institutions  has  been  foiled

 Min  of  Labour  3rs.

 These  forces  are  no  doubt  in  retreat
 but  they  are  not  routed  Eterna)  vigi-
 lance  and  discipline  alone  would  pre-
 vent  them  from  regrouping  and  reap-
 pearing  The  emergency  hag  marked
 the  beginning  of  the  new  era  of  disci-
 plne  and  an  era  of  self-regulation
 This  is  the  only  way  to  effectively
 counter  the  designs  of  desperate  ad-
 vocates  of  disruption

 The  20-Point  Economic  Programme,
 to  which  reference  had  been  made  by
 Many  hon  Members,  was  announced
 by  the  Prime  Ministe:  on  the  ist  July
 4975  and  it  constitutes  a  charter  of
 economic  transformation  in  terms  of
 social  dynamics  This  programme  is
 an  historic  water  shed  in  the  socio-
 economic  history  of  India  It  is  a
 matter  of  pride  to  all  of  us  particular-
 ly  to  us  of  the  Labour  Ministry  that
 four  out  of  the  20-points  come  within
 our  purview,  and  offer  an  immense
 challenge  and  an  opportunity  to  all  of
 us  to  contribute  positively  to  the  fulfil-
 ment  of  the  20  Point  Programme  At
 the  same  time  it  places  on  all  of  us  a
 heavy  responsibility  and  I  am  sure
 the  House  would  agree  that  ve  have
 not  been  found  wanting  in  meeting
 this  challenge

 The  abolition  of  bonded  labour  to
 which  the  hon  Members  have  made
 very  notable  references  is  one  of  the
 important  items  of  the  20-Point  Pro-
 gramme  The  necessary  legislation,
 preceded  by  an  Ordinance  promulgated
 hy  the  Presiient  has  been  passed  by
 Parhament  We  have  laid  down  the
 guidelines  for  the  rehab  litation  of  the
 freed  bonded  Inbour  ‘The  State  Gov-
 ernment  are  prepar  ng  schemes  to
 endow  the  freed  bonded  labour  with
 some  independent  means  of  hvehhood
 Surveys  are  being  organised  to  iden-
 tif,  the  different  forms  of  debt-bond-
 age  that  still  exist  in  the  guise  of
 ostensible  legal  systems  A  Central
 Committee  hay  also  been  set  up  to  co-
 ordinate  and  oversee  the  work  relating
 to  this  5000  economic  programme

 It  5  2  matter  of  particular  satisfac-
 tion  to  us  that  the  hon  Speaker  had
 an  occasion  to  visit  one  of  the  camps
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 vorganised  by  the  National  Labour  Insti-
 ute  under  our  Ministry  for  the  freed
 dbondeq  labour  in  Palamao  district  in
 -Bikhay-~-I  am  sute  my  good  friend,
 Shri  Ramavatar  Shastri  must  be  quite
 aware  of  that—and  that  the  hon
 Speaker  was  quite  satisfied  with  the
 functioning  of  the  camps.  I  might
 recall  that  the  Speaker  was  pleased  to
 mention  that  it  wag  a  very  good  camp.

 “Therefore  you  would  kindly  appreciate
 that  we  are  not  only  trying  to  liberate

 “the  bonded  labour,  but  also  giving
 them  the  necessary  training,  so  that
 they  can  stand  on  their  own  feet,
 develop  into  an  organisation  and  help
 ‘other  fellow-bonded  labour  to  liberate
 themselves  with  their  help  it  is,
 therefore,  a  new  social  force  to  help
 “their  development  by  way  of  training
 the  bonded  labour  themselves

 Some  hon  Members  said  that  certain
 action  had  not  been  taken  by  some  of
 the  State  Governments  with  respect  to
 bonded  labour  Thig  matter  had  been

 ‘discussed  in  the  Labour  Ministers’
 Conference,  ang  also  references  had
 been  made  in  the  Chief  Ministers’
 Conference  and  a  Central  Committee,
 an  experts  committee  of  officers,  head-
 रत  by  the  Labour  Secretary,  is  going
 into  the  problem,  and  the  Labour
 Ministers  have  been  requested  specially

 ‘to  look  into  this  problem  and  help  the
 liberation  process  of  the  bonded  labour

 Notwithstanding  the  fact  that  some
 State  Governments  did  not  realise  that
 bonded  labour  existed  in  their  own
 States,  now  they  are  also  coming  for-
 ward  in  identifying  the  bonded  labour
 ang  in  taking  the  necessary  steps  in

 this  direction,  for  instance,  Tamil
 Nadu

 Another  point  of  the  20-Point  Pro-
 gramme  is  regarding  the  minimum
 wage  for  agricultural]  workers  This
 aspect  haa  also  been  discussed  in  ex-
 tenso  Sometimes  very  angry  referen-

 ces  to  have  been  made  to  the  problem
 eof  agricultural  labour  and  their  con-
 ditions  of  Hiving  As  a  result  of  special
 tattention  being  given  to  this  work,  I
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 92  हॉक  jo  say  that  several  State  Gov-
 j  eramenty  have  vevised  upward  te
 minimum  rates  of  wages  of  agricultural
 workers.  They  have  also  taken  steps
 to  gear  up  fie'  administrative  machi-
 nery  60  that  the  implementation  of  the
 revised  rates  of  wages  is  effective  and
 timely.  We  also  have  separately  un-
 der  consideration  proposals  for  amend.
 ing  the  Minimum  Wages  Act  in  sever-
 al  respects  to  make  this  Act  a  more
 effective  instrument  of  social  justice.

 Por  these  amendment,  I  hope  I  would
 be  able  to  come  forward  in  this  House
 with  a  proper  Bill  ang  I  hope,  if  it  Is
 possible  during  the  present  session  of
 the  Parliament  itself,  I  may  be  able
 to  introduce  the  Bill

 While  I  am  on  this  subject  of  mim.-
 mum  wages,  I  would  also  lke  to  im-
 form  the  House  that  we  are  likely  to
 issue  a  notification  very  soon  fixing
 and  revising  the  rates  of  minimum
 wages  in  the  Central  sphere  for  work-
 ers  in  agriculture  and  some  of  the
 mining  industres  like  manganese,
 mica,  bauxite,  chromite,  china  clay,
 white  clay,  copper,  gypsum  and  bary
 tes  This  aspect  has  been  referred  to
 by  some  of  the  hon.  Members  !
 thought  3  could  come  to  the  House
 today  with  the  notification,  but  unfor
 tunately  due  to  some  technical  reason.
 I  could  not  do  so

 I  would  also  like  to  inform  the
 House  that  as  a  result  of  our  persist
 ent  efforts  over  the  last  few  years,  we
 have  been  able  to  achieve  a  certain
 measure  of  uniformity  in  the  rates  of
 minimum  wages  paid  to  the  beed:
 workers  and  these  rates  which  were
 appallingly  low  about  a  few  years  back
 have  been  raised  progressively  during
 this  period  This  is  a  matter  of  com
 mon  knowledge,  and  I  need  not  stress
 this  point,

 The  third  item  of  the  26-point  pro
 gramme  relating  to  us  is  the  scheme  cf
 ह...  participation  in  industry  या
 the  shop  floor  level  and  at  the  plant
 level.  Ag  hon.  Members  are  f  ९
 aware,  the  scheme  ig  8  flexible  one  0
 that  it  can  be  adapted  to  local  cond-
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 tions  =s-  Participation  in  decsion-mak-
 ing  at  the  appropriate  level  makes  the
 worker  feel  that  he  is  not  merely  a
 mute  instrument  of  production,  but  a
 «conseious  controller  of  the  economic
 apparatus  Participation,  therefore
 makes  ham  develop  a  stake  in  the  prou-
 guction  proces,  it  helps  him  transcend
 tus  alienation  I  miy  be  permit  ed  to
 state  that  alienation  in  the  context  of
 the  production  proccss  is  a  socio-his
 torical  concept  The  concept  i.  dyna
 mic  and  it  i8  a  process  but  unfortu-
 nately  the  high  piests  who  believe
 only  in  the  doctrine  of  human  relations
 but  not  im  any  liberation  of  workers
 from  alienation  consider  it  as  an  an
 thropological  conception  bearing  the
 mark  of  resignation  and  despair  There
 is  a  distinction  between  the  socio  his-
 torical  concept  and  the  anthropol  ygical
 concept  because  the  latter  beheve  in
 the  doctrine  of  human  relation,  only
 for  the  purpose  of  exploitation  and
 better  production  and  productivity  and
 not  in  the  hberation  of  the  worker
 from  the  feeling  of  alienation  itself
 The  tremendous  improvement  in  the
 otherwise  deteriorating  industrial  rela-
 tions  in  the  Durgapur  steel  plant  for
 rexample  ang  the  consequent  pheno-
 menal  increase  in  preduction  is  in  no
 small  measure  due  fo  the  adoption  of
 the  system  of  participative  endeavour

 The  Prime  Minister  was  pleased  to
 say

 Especially  in  a  pubhe  enteryr  se
 there  should  be  no  castes  no  barr!
 erg  between  workers  and  executives
 engineers  technicians  ard  supervi-
 sory  staff  Al)  should  work  for  the
 common  goal  of  increasing  produc-
 tion,  of  improving  the  quality  of  the
 goods  produced  and  of  serving  the
 country  "

 This  is  the  essence  of  the  concept  of
 participation

 The  progress  achieveg  has  been  en
 Couraging.  Most  af  the  Central  public
 undertakings  have  initiated  step:  {o
 implement  the  scheme  The  recent

 Nae
 made  in  this  in  the  pmvate
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 sector  establshments  75  also  a able  Some  of  the  State  jovernments have  extendeg  the  scheme  even  te unilg  employing  less  than  509  vork- men  Therefore  itg  flexibihty  is  writ
 large  on  the  face  of  the  scheme  3
 have  no  hesitation  in  Saying  that  the
 scheme  of  workers  participation  holds
 the  key  to  continued  improvement  in
 industrial  relations  and  to  sustained
 increases  in  both  production  ang  pro-
 ductivity

 The  last  of  the  items  meluded  in  the
 20  print  programme  relating  to  the
 Labour  Mhnistry  deals  with  the  Ap-
 prentices  Act  Ag  a  result  of  vigor-
 ous  steps  tiken  by  ux  and  the  State
 Governments  the  performance  in  the
 util  ition  of  seats  under  the  Appren-
 tices  Act  has  reached  almost  700  per
 cent  in  the  country  as  a  whole  and  in
 some  States  it  has  even  exceeded  this
 Special  atention  has  also  seen  given
 to  the  recruitment  of  apprentices  from
 among  the  scheculed  castes  scheduled
 tribes  the  munorttiec  and  the  phys
 call,  handicapped  persons  We  have
 also  within  this  year  revised  the  rates
 of  stipend  paid  to  the  apprentices
 One  of  the  points  frequentl  urged  is
 that  the  apprentices  under  the  Act
 must  be  pro  ideq  with  emplovment  in
 the  establishments  in  which  they
 undergo  apprenticeship  training
 This  matter:  under  cur  cons'dera-
 tion  Meantini  the  Heuse  will  be
 glad  to  know  that  mv  cuggesiwn
 made  to  the  Chief  Ministers  at  the
 recently  held  Conference  cf  Chief
 Ministers  to  take  up  this  matter  with
 the  emplovers  at  the  meeting  of  the
 State  Apex  Bodies  has  also  found  a
 readv  response  I  hcpe  within  the
 shortest  possible  time  the  Ch.ef
 Manisters  ani  the  leaders  of  the  State
 Apex  Bodies  will  meet  and  se  that
 this  matter  is  discusseg  and  offer  sug-
 gestions  with  regard  to  the  imple-
 mentation  of  this  matter  too

 We  in  the  Labour  Ministry  are  fully
 aware  of  ths  responsibilities  शान  op-
 portunities  that  these  programmes
 impose  on  us  and  it  is  8  motter  of
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 satisfaction  to  me  that  we  have  done
 all  that  is  possible  within  the  given
 human  and  financial  resources  to  im-
 plement  the  programmes  promptiy
 and  efficiently.

 Apart  from  the  action  ¢al-en  by  us
 on  the  four  points  included  in  the
 20-point  economic  programme  which

 I  have  just  now  mentiored,  I  would
 also  like  to  interm  the  House  of  the
 other  results  arising  out  of  the  dec-
 laration  of  the  Emergency.  The  in-
 dustrial  relations  climate  has  im-
 proved  beyond  all  reccgnition  and
 there  is  a  great  sense  of  disriplize
 and  production  has  improved.

 One  of  the  indices,  or,  perhaps,  the
 only  index  which  is  usually  consider-
 ed  for  assessing  the  state  of  s.qdus-
 trial  relations  has  been  the  loss  of
 mandays  as  a_  result  of  industrial
 action  in  any  =  given  period.  I  am
 glad  to  inform  the  House  that  as
 against  the  total  of  over  40  million
 mandays  lost  in  1974,  the  number  of
 mandays  lust  during  975  has  come
 down  by  50  per  cent  to  about  20
 million.  It  is  also  significant  that
 during  the  seven  month  period  after
 the  Emergency,  i.e.  from  July,  975
 to  January,  1978,  the  total  nu;nter  of
 mandays  lost  has  cume  down  to  5.4
 million  as  agaist  6.9  million  for  the
 same  period  in  the  previous  year,
 ie.  from  July,  4974  to  January,  1975,
 Also,  if  we  take  the  7  mon*hs  imme-
 diately  prior  to  the  promulgation  of
 Emergency,  the  number  of  mandays
 lost  was  8.i  millions  as  against  5.4
 millions  during  the  first  7  months  of
 Emergency.  This  is,  indeed,  a  very
 encouraging  state  of  affairs,  If  we
 consider  the  loss  of  mandays  as  Le*-
 ween  the  private  sector  and  the  pub-
 He  sector,  the  performance  in  the
 public  sector  has  been  extremely
 gratifying.  In  the  first  seven  months
 of  Emergency,  out  of  5.4  million
 mandays  lost,  as  much  aa  5.3  million
 mandays  lost  wern  accounted  for  by
 fhe  private  sector,  the  public  sector
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 accounting  for  only  0.6  million.
 mandays,  Compared  to  the  figure  for
 the  seven  months  immediately  prior
 to  the  Emergency  or  for  the  seven:
 corresponding  months  of  the  earlier
 year,  ie,  December,  i974  to  June,
 ‘1975,  the  improvement  in  industrial

 relations  in  the  public  scctor  is  even
 more  revealing.  As  against  0.35  niil-
 lion  mandays  lost  in  the  public  sec-
 tor,  during  the  frst  seven  months  of
 the  Emergency,  the  figures  of  luss  of
 mandays  in  the  public  sector  for  the
 preceding  seven  months,  ie,  Decem-
 ber,  394  to  June,  i975  was  4.2  mil
 lions  and  for  July,  974  to,  January,
 1975,  3.6  million  mandays.  *

 Again  the  Prime  Minister  in  this
 context  was  pleased  to  observe  yes-
 terday:

 “Industrial  labour  has  responded
 magnificently  to  the  nation’s  invi-
 tation,  J.abour  cenflicts  have  abat-
 ed.  The  number  of  mandays  lost
 show  a  big  decrease  ang  I  have  re~
 ceived  some  impressive  figures  of
 the  progress  of  the  acheme  of
 workers’  participation  in  manage-
 ment,  But  I  dont  think  ‘that  this
 progress  is  even,  Each  one  of  you
 must  ask  yourself  whether  you
 have  done  your  best  in  this  direc-
 tion.”

 We  have  to  ask  this  question  to
 ourselves.

 Now,  I  am  particularly  referring  to
 this  performaace  of  tte  pubhe  sector
 to  efphasise  the  increasing  faith  tha’
 the  workers  continue  to  place  or  the
 role  of  the  public  sector  in  the  ¢co-
 nomy  of  the  country.  The  pubtic
 sector  was  conceived  as  an  instru-
 ment  for  developing  a  socialist  suciety
 by  capturing  the  commanding  heights
 of  the  econumy,  and  this  hope  ha-
 been  vindicated  by  its  performance
 regarding  which  I  would  like  to  give
 some  details,  In  1974-76,  the  public
 sector  had  an  investment  of  ovr
 Rs,  1,200  crares.  This  is  7  per  cent
 more  than  the  ‘fnvestment  in  the

 tee

 4



 325  DG  976-R—

 preceding  year.  The  working  results
 for  ‘1974-75,  in  respect  of  2C  cperat-
 ing  public  sector  emterprise  snow  a
 net  profit  before  tax  of  Rs,  3i2.48
 crores  and  net  profiis  after  tax  of
 Rs.  83.55  crores  as  against  Rs,  248.88
 crores  and  Rs,  44.42  crores  respec-
 tive.y  during  the  preceding  year.
 The  turn  over  as  percentage  of  capi-
 tal  employed  wa»  i542  per  cent  in
 1974-75  as  agains.  428  9  per  cent  dur-
 ing  ‘1973-74.  The  gross  profit  as
 percentage  on  capita]  was  8  4  per
 cent  in  ‘1974-75,  as  against  8  2  rer
 cent  in  ‘1973-74,  Simularly,  net  profit
 after  tax  us  preentage  on  equity  was
 4.9  per  cent  during  ‘1974-75.  as  agains:
 79  per  cont  in  1973-74  The  ‘sales
 turn-over  in  ‘1974-75,  amount  to  over
 Rs.  10,000  crores  registering  ६  51  per
 cent  increase  over  the  figures  for
 1973-74,  The  value  of  the  invei  tory
 as  on  3ist  March,  975  amounted  to
 3  9  months  cos.  of  production  turn-
 over  as  against  4.3  months  in  the
 previous  year.  Foreign  exchange
 earnings  through  exports  of  goods
 and  tradmg  amounted  to  Rs.  092
 crores  in  ‘1974-75  as  against  675
 crores  in  ‘1973-74.  Similarly,  there
 has  been  substantial  improvement  in
 the  performance  cf  the  public  sector
 in  ‘1974-75.  in  the  matter  of  resource
 Mobilization  to  the  extent  of  Rs  30
 crores  an  dalso  of  capacity  vtilisa-
 tion  The  employment  in  the  pubic
 sector  also  has  gone  un  to  24  08  iakhs
 in 1974-75  as  agamst  38.44  lakhs  in
 ‘1978-74,  The  total  outgo  in  1974-75.
 on  account  of  salary  ang  wages  and
 cther  benefits  for  the  emplovees  war
 Rs,  4053  crorss,  registering  a  40  per
 cent  increase  over  the  previous  year.

 With  regard  to  employment  growth,
 f  is  worth  noting  that  lke  the  pre-
 ceding  years,  the  public  sector  cont.-
 nued  to  do  better  than  the  private
 sector.  In  the  case  of  public  sector,
 the  growth  rate  was  3.20  per  cer,
 whereas  it  was  .I  pen  cent  in  respect
 of  private  sector,  ‘This  is  the  pér-
 formanes  of  the  public  sector.
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 It  should  be  a  matter  cf  particular
 satisfaction  to  every  one  of  us  thal
 the  performaiuce  of  the  public  sector
 has  shown  steady  improvement  cver
 the  years  and  has  justified  the  faith
 that  the  nation  has  placed  in  it  I
 would  on  this  occasion  like  to  re-
 fresh  the  memory  of  the  hon.  Mem-
 bers  as  to  wnat  was  <aig  in  this  con-
 text  in  the  First  Five  Year  Plar
 document  I  quot*-

 “Whether  one  thinks  of  the  pro-
 blems  of  cror.al  formation  60  of  the
 introduction  cf  new  techniques  or
 the  extensiun  of  socivl  cervices  or
 the  overall  realignment  of  the  pro-
 ductive  forces  and  cass  relation-
 ship  within  society,  ove  comes  m-
 evitably  to  ihe  conclusioi  <hat  a
 rapid  ‘xpansiun  of  the  econumy
 and  social  responsibilities  of  the
 State  alone  be  capable  of  satigfving
 the  legitimate  expectations  of  the
 people  ६६  dues  mean,  however,  a
 progressive  widening  of  the  pubiic
 sector  and  the  re-oricntation  of  she
 private  sector  the  needs  of  the
 planneg  cconomy.”

 Yesterday,  the  Prime  Muinister  was
 Pleased  to  say  and  I  quote:

 “No  coumry  in  today’s  woild  cen
 progress,  or  even  effectively  retain
 its  freedom  witnout  a  strong  imdus-
 tmal  base  And  such  a  base  cannot
 be  built  in  a  newly  free  country
 without  State  initiative  Our  pub-
 he  sector  38  an  essential  feature
 and  dynamic  instrument  of  sccia-
 liam  This  is  precise'y  why  it  has
 been  under  so  much  attack”

 To  ensure  that  the  private  sector
 also  plays  its  assigned  role  and  to
 develop  a  system  of  bipartite  corsul-
 tation  between  the  organizations  of
 employers  and  workers,  the  National
 Apex  Body  was  set  up.  Based  on  *h>
 deliberations  of  this  body,  Lupartute
 industrial  Committees  at  the  national
 level  for  some  of  the  major  indus-
 tries  like  textiles,  cement  engineering,
 plantations,  chemicals,  banking,  paper
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 ete,  have  also  been  set  up.  In  addi-
 tion,  the  State  Goveruments  have
 also  been  :eyuosted  to  set  up  Apex
 Bodies  at  the  State  level.  A  few
 States  are  still  to  sct  up  these  Apex
 Bodies  and  we  are  pursuing  the  mat.
 der  vigorously  with  those  State
 Governments.

 Despite  the  decision  of  the  National
 Apex  Body  at  one  of  its  earlier  meet-
 ings  that  there  should  not  be  any
 unilateral,  lay-off,  retrenchment  or
 closure,  it  was  found  that  the  inci-
 Gence  of  lay-off,  retrenchment  and
 closures  had  not  avated.  Lhis,  in  the
 context  of  considerable  under-utiliza-
 tion  of  existing  capacity  is  g  cause  for
 ‘concern.  It  was.  therefore,  found
 necessary  that  the  mate;  should  be
 legislated  for  and  as  the  House  8
 aware,  we  have  amended  the  Industrial
 Disputes  Act  for  the  regulation  of  lay-
 off.  retrenchment  and  closures  The
 Act  has  been  brought  initio  force  a
 little  over  a  month  ago.  Rules  have
 been  promulgated  and  the  preseribed
 authorities  notified  ty  the  Central  Gov-
 ernment.  Some  of  the  State  Govern-
 ments  have  also  done  likewise  ५  ३8
 too  early  to  assess  the  working  of
 these  legislative  provisions  but  I  hope
 that  the  existence  of  this  legislution
 itself  will  result  in  the  improvement  of
 the  situation  88  far  as  these  matters
 are  concerned,

 SHRI  S,  M.  BANERJEE  What  about
 the  recommendation  of  the  Apex  Body
 with  regard  to  taking  over?

 SHRI  RAGHUNATHA  REDDY:  I
 am  coming  to  that.  Another  significant
 development  during  the  year  contribut-
 ed  both  by  the  Emergency  and  the
 earlier  steps  taken  by  the  Government
 is  the  arresting  of  price  increase  and
 the  artual  fall  in  prices  to  which  hon.
 friend,  Sri  Ravi  made  a  reference  and
 the  manner  in  which  it  bas  benefited
 the  workers  themselves  and  the  way  in
 which  the  workers  got  full  benefit  out
 of  their  wages  and  in  fact  their  real
 wages  have  gone  up.
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 The  All  India  Consumer  price  Index
 Numberg  of  the  working  class  have
 steudily  come  down  after  the  Emier-
 gency.  The  index  which  was  328
 (i940=200)  in  June,  4975  has  come
 down  to  290  in  February,  1976,  This  is
 not  an  easy  achievement.  This  is  a
 matter  for  which  one  should  feel
 proud.  On  the  subject  of  Consumer
 Price  Index  Numbers,  some  of  the  hon.
 Members  referred  to  the  report  of  the
 Bhattacharya  Committee  set  up  by  the
 West  Bengal  Government.  I  need  only
 say  on  this  that  as  far  ag  the  Labour
 Bureau  at  Simla  is  concerned,  there  is
 nothing  in  the  report  which  ts  critical
 of  its  functioning,  The  Consumer
 Price  Index  Numbers  are  compiled  on
 the  basis  of  well-established  proce-
 dures  and  its  compilation  is  basé¢d  on
 the  advice  of  a  competent  Technical
 Advisory  Committee  A  Famil  Budget
 enquiry  has  also  been  completed  and
 we  propose  the  introduction  of  the
 new  series  of  consumer  price  index
 numters  with  base  1971 =: 100  It  is  our
 hope  that  all  wage  settlements  in
 future  particularly  in  the  matter  of
 payment  of  DA  would  be  on  the  basis
 of  the  new  series

 May  I  now,  Sir,  with  your  permis-
 sion,  refer  to  certain  other  aspects  of
 our  work?  We  have,  as  the  hon.  Mem.
 bers  would  agree,  put  through  a  very
 impressive  lst  of  legisiations  within
 the  last  few  months  L  am  grateful  to
 the  House  for  having  passed  them  The
 year  7975  was  celebrated  as  the  Inter.
 national  Women’s  Year  and  it  was  only
 appropriate  that  during  that  year  the
 Equal  Remuneration  Ordinance  was
 promulgated  and  enacted  subsequently
 88  the  Equal  Remuneration  Act.  Apart
 from  the  provision  for  equality  of
 wages  for  men  and  women  workers
 doing  the  same  or  similar  nature  of
 work,  the  law  also  has  certain  other
 features  relating  to  employment  op
 portunities  for  women.  An  apprehen-
 sion  was  voiced  about  the  applicability
 of  the  law  to  agriculture.  The  House
 may  recall  that  earlier  when  it  was
 considering  the  Equal  Remuncration
 Bill  the  same  point  was  raised,  and  |
 had  assured  the  House  thai  the  pro-
 visions  of  tae  Bill  would  be  made  sp-
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 plicable  to  agriculture  and  if  there  is
 any  legal  difficulty  that  may  arise,  cer-
 tainly  steps  would  be  taken  to  remedy
 it.  We  are  proposing  to  apply  the  law
 te  agriculture  also  early,  We  have  so
 far  appled  the  law  to  employment  in
 Plantations,  employment  in  the  Central
 and  State  Governments,  20  loca)  bodies
 in  banks,  insurance  ang  other  financial
 institubons,  in  hospitals,  nursing
 homes  and  dispensaries,  and  educa-
 tional,  teaching,  training  and  research
 institutions.

 When  I  refer  to  this  matter,  I  do
 not  want  the  two  distinguished  lady
 members  to  feel  that  I  have  not  an-
 swereq  some  of  their  spectfic  ques-
 tions

 SHRI  M  RAM  GOPAL  REDDY
 (Nizamabad)  You  can  answer  all  of
 them  We  will  patiently  hsten  to  you

 SHRI  RAGHUNATHA  REDDY  I
 can  assure  them  that  all  necessary
 steps  would  be  taken  under  this  en-
 actment  for  the  purpose  of  ensuring
 that  proper  employment  potential  is
 created  for  women  and  no  hardship
 would  be  caused  to  them  That  is  the
 Purpose  for  which  the  Advisory  Com-
 mittees  are  contemplated  under  that
 legislation  and  I  do  hope  that  neces-
 sary  steps  will  be  taken  by  the  con-
 cerned  governments  because  the  Cen-
 tre  can  only  deal  with  matter  winch
 falls  under  its  jurisdiction  and  this
 matter  was  also  discussed  with  the
 Labour  Ministers  ang  we  have  reques-
 ted  the  State  Governments  to  sed  us
 their  suggestions  for  the  purpose  of
 extending  the  provisions  of  this  law
 in  respect  of  vartou.  items  mentioned
 in  the  Schedule  to  the  Minimum  Wages
 Act.  As  soon  as  we  receive  their  sug-
 gestions  this  law  would  be  made  ap-
 plicable  to  such  occupations  also

 I  have  already  referred  {o  the  legis-
 lation  about  the  abolition  of  the
 bonded  labour  system  as  also  the
 amending  legislation  for  the  regulation
 of  lay-off,  retrenchment  and  closures-

 A  separate  law  for  regulating  the
 conditions  of  service  of  the  employees
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 engaged  in  sales  promotion  has  also
 been  enacted.  The  Employees’  State
 Insurance  Act  and  the  Maternity  Bene.
 fit  Act  have  also  been  amended,  Simi-
 larly,  amendments  to  the  Payment  of
 Wages  Act  and  the  Payment  of  Bonus
 Act  have  also  been  passed.  Only  a
 few  days  ago  the  House  had  passed
 legislations  levying  a  cess  and  for  the
 setting  up  of  Welfare  Funds  for  the
 welfare  of  beed:  workers  and  of  the
 workers  in  the  iron  ore  and  manga-
 nese  minés_  The  legislation  for  amend-
 ing  the  Workmen’s  Compensation  Act
 both  for  extending  the  coverage  and
 inereasing  the  scales  of  compensation
 has  heen  passed  hy  the  Rajya  Sabha
 and  is  nOw  pending  before  this  House.

 We  have  on  the  anvil  proposals  for
 the  amendment  of  certuin  other  laws
 hke  the  Facturies  Act  I  had  earlies  re.
 ferred  t>  proposals  fcr  amending  the
 Minimum  Wages  Act.  We  are  also  tak-
 ing  steps  to  expedite  the  further  stages
 of  the  Mines  Amendment  B.Il  and  the
 Plantations  Labour  Amendment  Bull.
 We  are  also  proposing  to  prepare  a
 model  legislation—to  which  a  refer-
 ence  has  been  made  by  one  of  the  bon.
 Members—based  on  the  Kerala  Act  for
 the  welfare  of  agricultural  labour  The
 comments  of  certain  State  Govern-
 merts  are  still  awaited  and  it  is  our
 desire  to  complete  thi;  exercise  also
 as  early  as  possible,

 In  addit.on  to  these  legislative
 eftorts,  we  have  also  Leen  trying  to
 deal  with  the  problems  भाव  pro-
 grammes  of  labour  through  voluntary
 arrangements  also  The  National  Apex
 Bouy,  the  National  Industrial  Commit-
 tees  and  the  State  Apex  Bodies  to
 which  I  had  earlier  referred  as  also
 the  scheme  of  workers’  participation
 in  industry  at  the  shop-floor  level  and
 at  plant  lewal  are  examples  of  this  ap-
 proach.  In  addition  we  are  also  laying
 increased  emphasis  on  the  scheme  of
 workers’  education,  and  subject  to  the
 availabilty  of  funds  we  would  lke
 that  echeme  to  be  extended  so  that  it
 could  play  an  increasingly  useful  role
 in  a  larger  measure,
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 While  on  the  subject  of  education,  I

 would  like  to  refer  to  the  setting  up
 of  the  National  Labour  Institute  as  a
 registered  Society.  This  Institute
 which  started  functioning  less  than  two
 years  ago,  has  made  outstanding  con-
 tribution  even  durig  this  short  period
 We  are  fortunate  in  having  as  the
 Chairman  of  the  Executive  Council  of
 the  Institute,  Shri  P.  N,  Haksar,  Deputy
 Chairman,  of  the  P.  Commission
 and  his  direction,  guidance  and  sup-
 port  has  enabled  the  Institute  to  launch
 a  large  number  of  projects  and  pro-
 grammes  during  the  year.  A  major
 breakthrough  has  been  in  the  matter
 of  organising  landless  rural  labour,  for
 which  purpose  over  the  last  one  year
 the  Institute  has  organised  eight
 Rural  Labour  Camps  in  out  of-the-way
 and  remote  villages  of  Buhar,  Orissa,
 Rajasthan,  Andhra  Pradesh,  West
 Bengal  and  Kerala.  in  all,  376  per-
 sons  participated  in  these  camps.  The
 Yast  camp  held  in  March  976  was  in
 the  Palamau  district  of  Bihar.  Thi
 camp,  as  ]  have  mentioned  earlier,  was
 for  the  freed  bonded  labour  The  objec.
 tive  of  the  camps  is  to  raise  the  level
 of  consciousness  of  the  rural  labour  so
 that  they  can  organise  themselves  for
 reaping  the  benefit  of  the  various
 schemes  and  to  make  them  aware  of
 their  rights  and  opportunities  and  most
 importantly  to  make  them  aware  of  the
 need  to  organise  themselves  by  identi-
 fying  the  social  and  cultura)  barriers
 standing  in  the  way  of  their  unification.
 3  am  glad  to  say  that  some  Members
 of  the  State  Legisiatures  as  well  as  of
 Parliament  had  also  taken  keen
 interest  in  these  camps  as  resource
 persons.  As  already  indicated  by  me,
 we  also  had  the  privilege  of  our  Hon
 Speaker  visiting  the  last  Camp  in
 Bihar.

 The  Institute  has  also  held  three
 programmes  for  trade  union  leaders  at
 the  enterprise  level,  two  in  Delhi  and
 one  at  Talchar,  Orissa,  In  all  327  parti-
 eipanta  attended  these  programmes.
 Besides,  7  educational  programmes
 were  also  held  for  94  industrial
 Managers  and  government  officials  to
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 develop  a  democratic  leadership  style
 among  them.  Apart  from  these,  high
 priority  has  algo  been  given  to  action
 research,  am  activity  primarily  meant
 for  converting  uncongenial  work  en-
 vironment  to  a  more  healthy  one.
 Participative  management  in  various
 work  situations,  particularly,  in  Post
 Offices,  Hospitals,  Banks,  Insurance
 and  industrial  undertakings  have  been
 faken  up.  Further,  the  Institute  has
 also  undertaken  on  a  selective  basis.
 Consultancy  Projects  for  public  enter-
 prises  and  even  Government  Depart-
 ments/Ministries.  In  all,  in  a  short
 period,  I  am  proud  to  say,  the  Institute
 has  been  able  to  develop  along  non-
 conventional  Imes  with  a  high  degree
 of  commitment  to  the  most  neglected
 sectors  of  the  population

 One  of  the  Cut  Motions,  in  fact  the
 first  Cut  Motion,  refers  to  the  need
 to  improve  the  working  of  the  Labour
 Ministry.  Nobody  is  more  conscious
 than  I  of  the  need  to  maintain  the  effi-
 ciency  of  the  Labour  Ministry  at  a
 peak  level  of  performance  to  discharge
 the  varying  and  onerous  obligations
 that  are  entrusted  to  us.  Shri  R.  N.
 Sharma  had,  during  his  speech,  refer-
 red  to  a  certain  fall  in  the  perform
 ance  of  the  Central  Industrial  Rela-
 tions  Machinery  with  particular  refer-
 ence  to  the  number  of  Industrial  Dis-
 putes  handled,  number  of  settlements
 effected  etc,  It  must  be  recognised  that
 the  improvement  in  the  industrial  rela-
 tions  has  also,  to  a  certain  extent,
 resulted  in  the  number  of  disputes
 coming  down.  While  the  officers  of
 the  CIRM  continue  to  devote  a  major
 portion  of  their  attention  to  industria}
 disputes  and  their  resolution,  the  other
 aspect  of  their  work,  particularly  im
 plementation  of  labour  laws,  has  been
 receiving  increasing  attention.  The
 work  relating  to  the  implementation  of
 the  Contract  Labour  (Regulation  anil
 Abolition)  Act,  payment  of  Gratuity
 Act,  Payinent  of  Wages  Act,  Minimum
 Wages  Act,  etc.  ls  now  being  more
 vigorously  tackled.  While  on  this  sub
 ject,  I  would  lke  to  refer  to  a  point
 mee  by  Shri  Ham  Singh  Bhal  Verme,
 referring  to  a  recent  judgment  of  the
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 Andhra  Pradesh  High  Court  on  the
 Payment  of  Gratuity  Act;  we  are  al-
 ready  considering  proposals  for  amend-
 ment  of  the  Payment  of  Gratuity  Act
 in  the  light  of  experience  so  far  gained
 ‘apd  we  shall  most  certainly  give  our
 werious  consideration  to  the  position
 which  has  arisen  from  the  Judgment  of
 the  Andhra  Pradesh  High  Court,

 Sir,  you  are  a  distinguished  lawyer
 and  you  will  appreciate  the  position.  It
 is  very  difficult  for  us  to  agree  to  the
 reasoning  of  the  High  Court.  There
 cannot  be  any  harmonious  construc-
 tion  in  violation  of  the  specific  provi-
 sion  of  5  days.  The  doctrine  of  bene-
 ficial  construction  must  be  apphed  in
 such  cases  and  not  the  doctrine  of
 harmonious  construction.  If  the  doc-
 trine  of  harmonious  construction  is  to
 be  applied,  the  doctrine  of  harmonious
 construction  must  be  harmonised  with
 the  doctrine  of  beneficial  construction.
 Then  only  proper  consideration  of  law
 ean  be  had  und  this  is  what  is  missed
 by  the  reasoning  of  the  Andhra  Pra-
 desh  High  Court,  which  I  am  sorry  to
 say.  We  have  also  been  emphasising
 on  the  Industrial  Tritunals  the  need
 for  expeditious  disposal  of  adjudica-
 tion  references  made  to  them.  In  fact,
 for  the  first  time,  I  held  a  meeting  of
 the  Presiding  Officers  of  the  Industnal
 Tribunals  only  last  month  to  review
 the  progress  and  to  impress  upon  them
 the  need  for  speedy  disposal  of  busi-
 ness.  While  I  am  satisfied  that  the
 Tribunals  have  been  sparing  no  pains
 to  speed  up  the  disposal,  I  am  told.
 consequent  on  frequent  adjournments
 sought  for  by  the  parties  as  well  as
 consequent  stay  orders  that  parties
 sometimes  obtain  from  the  higher
 courts,  the  progress  could  not  be  as
 satisfactory  as  expected.

 Sir,  you  are  fully  aware  how  Article
 226  can  be  utilised  and  can  be  invoked
 for  the  purpose  of  getting  stay  orders
 and  delaying  the  resolving  of  various
 Matters  of  disputes  between  the  par-
 ties,  This  is  a  matter  of  common
 experience,  I  do  not  wish  to  offer  any
 More  comments  on  this  as  it  is  well
 known.  We  are  also  taking  steps  to
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 de-centralise  the  offices  of  the  Em-
 ployees’  Provident  Fund  Organisation
 by  the  opening  of  sub-regional  offices,
 one  of  which  at  Nagpur  has  already
 been  set  up;  proposal  for  opening  some
 regional  offices  at  a  few  other  centres
 are  also  being  considered.  Perhaps  in
 Maharashtra  itself  there  would  be  one
 office  at  Poona,  and  in  U.P.  we  are
 thinking  of  places  ike  Gorakhpur,
 Meerut  etc,  We  try  to  increase  the
 efficiency  of  the  organisation  of  the
 Provident  Fund  Commissioner  by  in-
 creasing  the  number  of  offices  so  that
 the  turnover  of  work  can  be  more
 easily  done  than  what  would  be  the
 case  if  this  is  concentrated  at  one
 place.

 A  point  was  raised  by  Mr.  Sangh
 regarding  instructions  for  simplifying
 the  forms  and  also  in  regard  to  dupli-
 cate  forms.  I  wish  to  bring  to  his
 Notice  that  instructions  have  been
 issued.  In  some  places  if  this  is  not
 issued,  I  do  not  exactly  know  the  posi-
 tion,  I  would  discuss  this  with  him  and
 I  will  see  in  which  manner  the  remedies
 ean  be  found.  As  8  matter  of  fact,
 these  instructions  have  been  issued  a
 long  time  back.  But  unfortunately
 this  could  not  be  extended  to  all  those
 who  have  already  sent  their  forms.
 But,  for  the  new  comers  this  is  applic-
 able  and  this  form  has  come  into  exist-
 ence.  But  if  there  are  any  other  diffi-
 culties,  I  would  discuss  with  Mr.
 Sanghi  and  see  in  what  manner  this
 can  be  resolved,

 We  have  also  done  some  exercise  on
 the  simplification  of  forms  and  returns
 to  be  submitted  under  various  labour
 laws,  particularly  by  the  small  estab-
 lishments  who  fing  it  difficult  to  fulfil
 all  the  requirements  of  the  rules  and
 procedures  Regarding  the  suggestion
 made  by  Mr.  Sanghi,  we  have  made
 certain  alterations  with  regard  to  the
 certificate  to  be  provided  upto  a  cer-
 tain  amount.  The  Provident  Fund
 Commissioner  has  got  the  necessary
 authority  to  deal  with  it.  He  will
 agree  with  me  that  this  cannot  be

 easily  dealt  with,  unless  there  is  suffi-
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 cient  authority  to  do  so  and  one  is
 fully  satisfied  about  it.

 Some  hon.  Members  have  already
 referred  to  the  problems  of  safety  in
 mines  and  the  need  to  strengthen  the
 organisation  of  the  Directorate-General
 of  Mines  Safety.  Proposals  for  reorga-
 nisation  of  the  DGMS  are  on  hand.  I
 hope  it  will  be  possible  for  us  to  take
 early  decisions  in  consultation  with  the
 Ministry  of  Finance.  We  have  an
 ambitious  plan  for  strengthening  and
 expanding  the  Coal  Mines  Rescue
 Stations.  Hon.  Members  would  have
 noticeg  that  in  the  detaileq  budget
 proposals,  provision  of  Rs.  98  lakhs
 has  been  made  for  this  purpose,  We
 are  also  proposing  to  amend  some  of
 the  Coal  Mines  Regulations  under  the
 Mines  Act.  The  Chasnala_  disaster
 would  no  doubt  remain  a  grim  re-
 minder,

 In  this  context,  Sir,  you  would  kind-
 ly  permit  me  to  say  a  few  words  with
 regard  to  the  duties  of  the  Director
 General  of  Mines  Safety,  The  high-
 sounding  designation  like  Director
 General  of  Mines  Safety  seems  to
 create  an  impression  in  the  minds  of
 some  hon.  Members  that  Durector
 General  of  Mines  Safety  is  absolutely
 responsible  for  every  accident  that
 takes  place  and  he  must  be  held  res-
 ponsible  for  the  entire  safety.  Sir,  as
 far  as  this  matter  is  concerned  the
 Director  General  of  Mines  Safety  and
 his  organisation  is  only  a  regulatory
 organisation  or  policing  organisation
 and  the  primary  responsibility  as  far
 as  the  safety  is  concerned  rests  with
 the  management.  As  far  as  the  Direc-
 tor  Genera]  of  Mines  Safety  is  con-
 cerned  it  is  only  an  authority  for  pur-
 poses  of  regulation  or  policing.

 Sir,  I  do  not  wanf  to  trouble  the
 House  by  quoting  various  authorities  on
 the  subject.  It  has  been  well-laid
 by  International  Labour  Organisation
 Report  956  on  safely  in  coal  mines
 and  also  by  the  Royal  Commission  on
 safety  itself  and  also  Chief  Inspector
 of  Factories  in  its  4989  report  and  also

 APRIL  i4,  i976"  Min.  of  Labour  336
 by  the  Znguiry  Report  on  Jitpur
 accident.  While  I  do  not  want  to
 minimise  the  tesponsibiliy,  the  caution
 and  the  precautions  that  the  Director
 General  of  Mines  Safety  will  have  to
 take  in  respect  of  mine  safety,  it  must
 be  accepted  without  any  further
 doubt  about  it  that  the  primary  res-
 ponsibility  as  far  88  the  safely  is  con-
 cerned  is  that  of  the  management  and
 if  the  Director  General  of  Mines  Safety
 is  entrusted  with  every  responsibility
 for  the  mines  safety  then  you  will
 have  to  post  an  officer  from  the  or-
 ganisation  of  the  Director  General  of
 Mines  Sufety  for  all  the  twenty-four
 hours  in  the  mine  itself  which  is
 a  physically  impossible  feat  to  be
 carried  out,  Therefore,  as  far  as  this
 aspect  is  concerned,  though  the  Direc-
 tor  General  of  Mines  Safety  is  expec-
 ted  to  regulate,  police  and  toke  neces-
 sary  steps  and  use  every  precaution
 and  caution  to  see  that  accidents  are
 averted  he  is  also  an  enquiring  autho-
 rity  rather  an  investigating  authority.
 Therefore,  to  lay  the  responsibility  on
 the  Director  General  of  Mines  Safety
 who  is  an  investigating  authority,
 would  be  qa  contradiction  in  terms.  As
 such,  the  primary  responsibility  is
 that  of  the  manasement.  I  donot
 wish  to  labour  further  on  this  aspect.

 Sir,  you  were  pleased  to  make  some
 points  and  referred  to  the  need  for  a
 clear  policy  on  housing  for  industrial
 workers.  While  we  have  made  some
 progress  in  this  field  as  far  as  the  mine
 workers  are  concerned  under  the
 various  Labour  Welfare  Pund  Acts  and
 also  while  we  continue  ५०  impress  upon
 the  State  Governments  the  need  for
 speedy  provision  of  housing  to  the
 plantation  workers  under  the  Pianta.
 tions  Labour  Act  and  while  the  pub.
 lic  sector  enterprises  have  a  creditabie
 record  having  spent  Rs.  357.9  crores
 and  adding  3.07  lakh  of  houses  to  their
 total  number  of  houses  in  the  new
 areas  still  I  must  admit  that  a  loi
 remains  to  be  done  in  this  respect  of
 the  workers  in  the  factories  and
 other  establishments.  I  do  hope  we
 will  be  able  to  march  in  this  direction
 and  provide  necessary  housing  facili-
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 ties  for  the  workers  but  it  is  a  long  pro.
 cess,

 As  I  submitted  earlier,  Sir,  it  would
 take  a  considerable  time  if  1  refer  to
 all  the  points  raised  by  the  hon.  Mem-
 bers  There  was  one  point  referred  to  by
 Shri  S.  M.  Banerjee.  It  is  a  favourite
 subject  for  him.  I  have  got  some  re.
 coltection  about  this  case  when  I  was
 in  the  Department  of  Company  Af-
 fairs,  It  has  become  almost  a  classic
 for  Shri  Banerjee.  It  is  the  case  of
 Shri  Ramrattan  Gupta  and  Company.
 I  can  assure  Shri  Banerjee  that  all  pos-
 sible  steps  have  been  taken  for  the
 purpose  of  taking  action  under  various
 laws.  Action  under  section  8  of  the
 Provident  Fung  Act  hag  been  taken.
 Recovery  proceedings  haq  been  initia-
 ted.  Prosecution  proceedings  have  also
 been  initiated.  Complaints  under  sec-
 tions  406  and  409  IPC  have  been  lodg-
 ed  by  the  police  authorities.  This  is
 what  the  Provident  Fund  Commissioner
 can  do.  He  is  not  gifted  with  greater
 powers  or  greater  capacity  than  what
 he  can  do  under  the  Act.  The  law
 of  the  land  ३8  there.

 SHRI  S.  M.  BANERJEE:  What
 about  taking  over  the  two  mills,  the
 Lakshmirattan  Cotton  Mills  and  Ather.
 ton  West  Mills?

 SHR]  RAGHUNATHA  REDDY:  This
 question  falls  within  the  province  of
 the  Ministry  of  Commerce,

 SHRI  S.  M.  BANERJBE:  J  ask  all
 the  Ministers  including  the  Mhnister

 of  Commerce.

 SHRI  RAGHUNATHA  REDDY:
 Though  it  would  be  rather  hazardous
 On  my  part  to  make  any  statement  on
 behalf  of  the  Ministry  of  Commerce,
 which  is  the  proper  Ministry  to  make
 a  statement  in  this  regard,  I  under-
 Stand  that  necessary  steps  are  being
 taken.  I  hope  Shri  Banerjee  will  not
 be  disappointed  for  long.

 SHRI  8,  M.  BANERJEE:  I  asked  a
 pertinent  question  and  I  was  assured
 by  the  ho.  Minister  of  Commerce  that
 legislation  would  be  introduced  includ-
 ing  thes  mills  in  the  Schedule.
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 Now  the  Schedule  containg  only  303
 mills.  Will  this  Bill  be  troduced  or
 nof  and  is  it  a  fact  or  not?

 SHRI  P.  M,  MEHTA:  74  had  men-
 tioned  the  Priyalakshmi  Mills  of
 Baroda  ang  the  Subbalakshmi  Milis  of
 Khambat  and  had  said  that  they
 should  be  taken  over.  I  had  also  de-
 manded  that  the  Bhavanagar  Vege-
 table  Products  be  taken  over.  He  has
 not  mentioned  anything  in  reply,

 SHRI  RAGHUNATHA  REDDY:  My
 friend,  Shri  Banerjze,  is  a  very  expe-
 rienced  parliamentarian.  ~  hope  he
 would  be  able  to  understang  the  im-  i
 plication  of  what  I  have  said.  I  do"
 not  want  to  elaborate  it  further.  fa :

 }
 SHRI  SOMNATH  CHATTERJEE  द

 (Burdwan):  By  giving  him  a  cerlifi-
 cate,  he  has  evaded  the  question.

 *
 + rf

 SHRI  P.  M.  MEHTA:  What  about
 my  point?  I  would  request  him  through
 you  to  answer  it.

 SHRI  RAGHUNATHA  REDDY:
 Thanks  to  the  good  offices  of  Shri  PL  ,
 M.  Mehta.  I  have  become  familiar
 with  these  two  names,  Subbaiakshmi
 and  Privalakshmi.  These  two  mills  the
 Subbalakshmi  Mills  and  the  Priya-
 lakshm:  Milis,  are  being  taken  care  of
 by  the  Mimistry  of  Commerce  and  not
 by  the  Labour  Ministry,

 iV  hrs.

 Thave  almost  come  to  the  end  of  my
 reply.  At  this  stage  I  would  like  to
 refer  to  the  historic  role  of  the  work-
 ing  class  in  the  development  of  our
 country.  Why  does  man  toil?  One
 should  ask  this  question.  Other  crea~
 tures  any  totally  conditioned  by  their
 instincts  and  reflexes,  They  exist  anly
 in  the  biological  sense.  Man  transcends
 natural  reflexes  and  this  defines
 human  existence,  and  by  doing  so  we
 create  the  ‘Kingdom  of  the  Mind’,  Hu.
 man  labour,  therefore,  is  our  means  of

 surmounting  the  limit  imposed  by  n
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 ture.  It  is  our  springboard  to  the
 ‘Kingdom  of  Man’.  That  is  the  pur.
 pose  of  all  toil.  Labour  is  not  a  com-
 modity  sold  in  the  market.  It  is  an
 activity  by  which  the  human  species
 defines  its  ontological  essence.  It  is
 this  realisation  of  its  role  that  should
 inform  all  the  actions  and  programmes
 of  the  working  class,  and  for  achieving
 this  higher  purpose,  the  unity  of  the
 working  class  and  realisation  of  its
 responsibilities  beyond  mere  econo-
 mism  are  of  the  essence.  I  have  no
 hesitation  in  saying  that  the  Indian
 working  class  would  achieve  this  hig-
 her  purpose  ang  would  be  a  bulwark
 against  fissiparous  and  fascist  tenden-
 cies  and  would  act  in  support  of  the
 Parliamentary  instifutions  and  demo.
 cratic  values.  We  are  at  a  very  cru-
 cial  and  challenging  period  of  India’s
 history  ang  we  have  to  look  to  the
 working  class  for  achieving  all  our
 cherished  goals  and  maintaining  our
 abiding  values.  It  is  in  this  context
 that  I  cherish  the  philosophy  of  demo-
 cratic  socialism  ang  can  do  no  better
 than  quote  Pandit  Jawaharlal  Nehru
 On  this  point.  I  quotez

 “I  am  convinced  that  the  only  key
 to  the  solution  of  word  problems
 and  India’s  problems  hes  in  socia-
 lism  and  when  I  use  his  word.  I  do
 80  not  in  a  vague  humanitarian  way
 but  in  the  scientific  economic  sense.
 Socialism  is,  however,  something
 even  more  than  the  economic  doc-
 trine.  It  ig  a  philosophy  of  life  and
 ag  such  also  it  appeals  to  ma.  I  see
 no  way  of  ending  poverty,  the  vast
 unemployment,  the  degradation  and
 the  subjection  of  the  Indian  people
 excepting  through  socialism.”

 These  words  spoken  by  Panditji  40
 years  ago  «st  Lucknow  are  still
 relevant.

 It  is  therefore  with  a  sense  of  some
 saisfaction  and  purpose  that  I  cem-
 mend  to  the  House  its  approval  of  the
 demandg  and  would  also  request  that
 ali  cut  motions  be  withdrawn.  Be-
 fore  I  ait  down,  Sir,  let  me  quote

 again  the  words  of  Pandit  Jawaharlal
 Nehru  spoken  40  years  back:
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 “Socialism  is  thug  for  me  not  mere.
 ly  an  economic  doctrine  which  I
 favour;  it  is  a  vital  creed  which
 I  hold  with  all  my  head  and  heart.”

 In  the  faithful  implementation  of  so.
 cial  and  economic  philosephy  of  Pandit
 Jawaharlal  Nehru  and  in  fighting  the
 forces  of  fascism  and  reaction  under
 the  leadership  of  our  illustrious  Prime
 Minister,  I  may  say  in  all  humility  that
 the  Labour  Ministry,  its  officers  and
 staff  have  done  their  humble  best.  In
 the  end,  let  me  quote  the  words  of
 Swami  Vivekananda  in  his  letter  to
 Sister  Nivedita,  eighty  years  ago:

 “Who  will  give  the  world  light?
 Sacrifice  in  the  past  has  been  the
 Law,  it  will  be  alas.  for  ages  to
 come,  The  earth’s  bravest  and  best
 wil]  have  to  sacrifice  themselves  for
 the  good  of  many  for  the  welfare  the
 all.  Buddhas  by  the  hundred  are
 necessary  with  eternal  love  and
 pity.”

 Sister  Nivedita  also  said:

 “The  Selfless  Man  is  the  Thunder-
 bolt.”

 SHRI  B,  च्  NAIK:  87,  the  Minister
 has  not  mentioned  a  word  abcut  fhe
 unemployment  in  the  country.  Even
 the  report  says

 MR.  CHAIRMAN:  You  quoted  Mar.
 xist.  He  has  quoted  Swami  Viveka-
 nanda.  Now  what  more  do  you  wanf?

 SHRI  B.  त्  NAIK:  No  quotations
 any  more,

 SHRI  Ss.  M.  BANERJEE:  Sir,  in
 thig  regard,  I  only  want  to  quote  one
 thing,  that  is,  from  the  cut  motion:

 “Failure  in  respecting  the  bilate-
 ral  bonus  agreement,  reached  by  the
 management  and  employees  of  the
 LIC  (86).”"

 I  am  quoting  this  from  the  list  of  De-
 mands  for  Grants.  Now,  since  the
 Minister  of  State  in-charge  of  the  De-

 partment  of  Revenue  and  Banking,
 Sbri  Pranab  Kumar  Mutherjee,  has
 assured  this  House  that  he  will  have
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 some  sort  of  negotiations  with  the
 Members  of  the  Parliament  and  the
 employees,  now  all  the  Members  are
 present  here,  I  would  like  to  know
 whether  the  Labour  Minister  will  con-
 vey  our  feelings  to  the  Hon'ble  Minis-
 ter  of  Finance  so  that  negotiation
 could  start  immediately.

 SHRI  RAGHUNATHA  REDDY:  As
 you  are  fully  aware,  this  is  a  matter
 of  policy  concerning  the  Finance  Mi-
 nistry  and  you  will  kindly  not  expect
 me  to  answer  this.

 MR.  CHAIRMAN:  He  only  wants
 you  to  convey  the  feelings.

 SHRI  RAGHUNATHA  REDDY:  I
 will  take  the  extracts  of  the  proceed.
 ings  and  forward  the  same  to  the
 Finance  Ministry.

 MR,  CHAIRMAN:  There  are  cut
 motions  moveg  by  Sarvashri  Bhogen-
 dra  Jha,  Muruganantham,  Ramavtar
 Shastri,  Chandrappan  and  Dinen  Bhat-
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 HON,  MEMBERS:  Yes.

 MR.  CHAIRMAN:
 all  the  cut  motions.

 I  shall  now  put

 All  the  cut  motions  were  put  and
 nagatived,

 MR.  CHAIRMAN:  The  question  is:

 “That  the  respective  sums  no{  ex-
 ceeding  the  amounts  on  Revenu  Ac-
 count  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  io  the  President  to
 complete  the  sums  necessary  to  de-
 fray  the  charges  that  will  come  in
 course  of  payment  during  the  year
 ending  the  3ls{  day  of  March,  ‘1977,
 in  respect  of  the  heads  of  demands
 entered  in  the  second  column  thereof
 against  Demands  Nos,  67  and  68  re-
 lating  to  Ministry  of  Labour.”

 The  motion  was  adopted.

 | adh
 {The  Demands  for  Grants,  ‘1976-77  in

 respect  of  the  Ministry  of  Labour
 techaryya.  Shall  I  put  them  alto-  which  were  voted  by  the  Lok  Sabha,
 gether?  are  shown  below—Ed.] r~  meee

 No.  of  Demand  Name  of  D:mand  Amount  of  Demand  Amount  of  De
 for  Grant  on  account  mand  for  Grant
 voted  by  the  Hous~  vote!  by  the
 ON  23-3-5976  House

 a] ——

 Revenue  Capital  Revenuc  Capital

 Rs.  Rs.  Rs.  Re.

 67.  Ministry  of  Lobour  ¥2,00,000  -60,00,000
 oe

 68.  Labour  &  Employment  75332465000  ¥,65,000  36,67,31 000  823,000


